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LEGISLATIVE ~ASSEMBL Y.
Monday, 20th August, 1934.

The Assembly met, in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair,

QUESTIONS AND ANSWERS.

GOLD EXPORTED FROM INDIA.

631. *Lala Rameshwar Prasad Bagla : Will Government be pleased
{0. mform this House ag to how much gold, stgting the value in rupecs
and the quentity in tolas, was exported from India up to the lst August,
1934, since Britain went off the gold standard ?

The Honourable Sir James Grigg : Approximately. 206% crores of
rupees and 68} million tolas up to the 4th of August, 1934,

Dmsxmnn.rry OF LEVYING A DuTy oN Gorp ExPorTs FROM INDIA.
632. *Lala Rameshwar Prasad Bagla : (a) Is it a fact that there

has been rome correspondence between the Secretary of State and the
Governmment of India with regard to the levying of a duty on go]d
exports {

(b) H the answer to part (a) be in the affirmative, will Government
please inform this House as to what has been the result of that corres.
pondence !

(¢) If the answer to part (a) be in the negative, will Governmnent
be pleased to state if they are prepared, in wview of the heavy exports of
rald, to comsider serigusly the desirahility of levying a duty on gold exports
from India ?

The Honourable 8ir James @rigg : (a¢) Yes.

(b) Government are unable to disclose the correspondence - which
took place between them and the Secretary of State.

(e) T would refer the Honourable Member to the reply which I

- gave to question No. 25, asked by Mr. M. Maswood Ahmad on the 16th
July, 1934 .

SzxioriTy OF EasT InDIAN RamLway ANp Orp OuUbH AND ROBILEKHAND
RAILWAY STaAFP.

633. *Mr. Gaya Prasad 8ingh (on behalf of Rai Bahadur Lala Brij
Kishore) : (a) With reference to their reply to questlon No. 818, dated
the 12th Septembor, 1983, will Governmedt please state why, when a
separate sémiority list i8 maintsined for the old Oudh and Rohilkhand
d2ailway and the Bast Indian Railway staff, the Bast Indian Railway staff

( 1618 )
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is promoted to posts falling vacant in the old Oudh and Rohilkhand Rail-
way Section, thus depriving the old Ondh and Rohilkhand Railway staff
of their chances of promotion ¢ Are Government prepared to amalgamate
the seniority list of the staff of both the sections, or restrict promotion of
each to its own section, or in the alternative to fix a proportion of the posts
in Grades I and II for the old Oudh and Rohilkhand Railway staff ¢

(b) Ls it a fact that the revised scales of pay were forced on the
stafil against their wishes ¥ If so, undern what rules ¥ Is it a fact that
it has definitely been laid down that new scales of pay will apply only to
new entrants or to staff who elect to come under the new rules ?

(¢) Are Government prepared to review the cases of all those men
who have been brought on the new scales against their wishey and to
restore them to the old grades with retrospective effect ?

(d) Will Government please explain those execeptional cases fully
in which certain staff was brought on to the new scales {

Mr. P. R. Rau : I have called for information and will lay a reply
on the table of the House in due course.

PROVISION OF A RAILWAY CONNECTION TO MOURAWAN AND PUrRwWA.

634. *Mr, Caya Prasad 8ingh (on behalf of Rai Bahadur Lala Brij
Kishore) : (a) Will Government please state if it is a fact that they con-
template providing Railway connection to the towns of Mourawan and
Purwa in the Unao districts in the United Provinces ¢

(b) Is it a fact that some years back, a survey for this purpose
was carried out ?

(¢) What was the result of that survey § What will be the cost of
providing a railway connection ?

(d) Are Government aware that there is a large amount of passenger
and goods traffic between Mourawan and Cawnpore, Mourawan and
Lucknow, and Mourawan and Unao ¢

(e) Are Government prepared to investigate again the commercial
possibilitics of providing a railway connection to Mourawan and Purwa
and, if fourd remunerative take this work in hand at an early date ?

Mr. P. R. Rau : (a) No such project has yet been considered.
(b) No.

(¢) Does not arise.

(d) No.

(e) Government will consult the East Indian Railway Adminis-
tration on this point, but judging from the position of the places named
on the map, and their close proximity to existing railway lines, it does
not seem likely that railways are the most suitable means of communi-
cation for the area.

Mr. Gaya Prasad Singh : If the zamindars of that locality are pre-
pared to give land free to the Government for the construction of a
railway line, will Government then consider the proposal, because I am
authorised by this gentleman, Rsi Bahadur Lala Brij Kishore, to say
that they are willing ¢
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
reason for the asking of a question need not be given.

Mr, P. R. Rau : I shall convey that information to the Agent of
the East IndianeRailway.

UNSATISFACTORY ARRANGEMENTS FOR SuppLY OF Foop oN PiLGRIM SHIPS.

635. *Kban Bahsdur Haji Wajihuddin : (a) Is it a fact that Haj
Muhammad Ilamza of Hyderabad State and party, who performed
their voyage to Jeddah and back during the last pilgrim season by
8.S. ‘“ Rizwani ”’ and ‘‘ Jehangir ’’, have stated their experience before a
responsible officer of the Port Haj Committee at Bombay on his return
from the pilgrimage in the following words :

¢¢ Chaputics were half-cooked, mutton dishes were of very bad taste. On
8.8. ¢ Jelangir ' people threw away their food. Hotel people also throw away the
food when not taken by pilgrims. Sheep after slaughtering being cleaned by
sweeper. Dilgrims were dissatisfied with food arrangement.’’

If so, what action do Government propose to take in the matter

(b) 1¢ it a fact that the pilgrims named below have performed their
inward voyage during the last Haj pilgrim season by 8.8. ‘‘ Rizwani ’’ from
Jeddah to Bombay :

(1) Muhammad Din and party,
(2) Ghulam Dastgir (with a party of 25 pilgrims),
(3) Muhammad Esa Dare (with a party of 30 pilgrims),

(4) Khawja Moinuddin, retired Director of Medical Sanitation:
Department of Hyvderabad, Deccan,

(6) Chowdhury Sirdar Khan, retired P.C.S., Ferozewalls, and
(6) Mr. Ahmad Saood, retired Extra Assistant Commissioner 7

(¢) Are Government aware that all these pilgrims were perfectly
dissatisfied with the food provided to them on board the ship, and that in
spite of repeated reports made by them to the master of the chip, no
improvement in the supply was made throughout the voyage to India t
If so, do Government propose to consider the advisability of abolishing
compulsory advance payment for food and introduce ‘' Pay as you buy ’’
gystem ¢ ‘

(d) Is it a fact that Dr, M. U. S. Jung, M.A,, LL.D, Bar.-at-Law,
of Allahabad, who performed his voyage from Jeddah to Bombay during
the last pilgrim secason per S.S. ‘“ Khusro '’ has stated, in his report as
a member of the Ship Haj Committee that : '

¢¢ Food was of very poor quality. Hajis were dissatisfied with ordinary food .
and they took special dishes at extra amount. In the price paid in advance with
ticket much better quality food can be purchased, special spaces were reserved for
steamer servanis who sell them to passengers on payment. Owing to mismanagement
of the Shipping Company at Jeddah three pilgrims fell into the sea. Steamer .Com-
pany collected cooly charges but coolies again extorted momey from the pilgrims.’’?

If &0, will Government be pleased to state what action they propose
to take to compensate the pilgrims who suffered on the voyage and to
Tremove the difficulties experienced by the pilgrims after the passage of
Merchant Shipping Act (Amendment Act) of 1932 1 .

1.330LAD AT
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~ (¢) Are: Government aware that Meulana Hasret Moheni, g well-
known Muslim leader, and Musammat Fatma Begum, Lady Smﬁrm
dent, Municipal Girls School, also worked as members of the Ship Haj
Committee aﬁmg with Pr. M. U. 8. Jung, M.A,, LL.DP., and beth the
members endorse the experiences stated by Doctor Jun®@ ?

(f) Have any snggestions been made by them, or any other Pilgriny-
ship Committees, to improve the lot of Indian pilgrims during tlie voyage
and it <o, do Government propose to lay on the table of this IFouse copies
of their reports in this connection ?

Mr. G. 8. Bajpai : I would refer the Honourable Member to the
reply given by me to hix starred questions Nos. 594, 597 and 598 on
the 14th August, 1834, 1T would add that some of the complaints re-
ferred to by the Hononralle Member in perts (a)--(¢) of the present
question have not been sven by Government,

PREVENTION OF TRAVELLING WITHOUT T1CKETS ON THE EAsT INDIAN RAILWAY,

036, *Ehan Bshader Haji Wajihuddin : (o) With reference to the
reply to starred question No. 155, dated the 16th February, 1934, laid
on the table of this House on the 9th April, 1934, will Government be
pleased to state whether it is a fact that, as per reply of the Agent,
East Indian Railway, the main duty of the present Travelling Ticket
Examiners is ‘‘ detection ’’ and that of the Ticket Colleetors ‘‘ preven-
tion >’ ¢

(b) Is it also a fact thal, as per Agent’s reply, the very same was
the function of the Travelling Ticket Inspectors under the Aeccounts
Department and the Ticket Collectors under the Operating Department,
before the introduction of the Crew system ?

(¢) Will Government be pleased to state how the Agent, East Indian
Railway, has come to the conelusion that under the old system the
«“ notorious prevalence of illicit travelling '’ existed and that is why the
present system (Moody-Ward) was introduced which has ¢ certainly
effegted sn improvement ’ ? Is it a fact that Messrs. Moody and Ward
have not said a word about the old system referred to by the Agent ‘ip
hds reply ! o

Mr. P. R. Rau: (a) The principal duty of Travelling Ticket
Examiners is to detect passengers travelling in trains without proper
tiokets, and one of the duties of ticket collectors is to prevent
passengers without proper tiekets obtaining access to passenger plat-
forms. :

(b) and (r). The two systems may in essentials be similar ; bus
an-improvement can be effected by an inerease in the staff employed and
more intensive supervision. '

- EVIDENCES GIVEN BEFORE THE HAJ ENQUIRY COMMITTEE RELATING TO
Evnnivation o MUALLIMS From INDIA.

637. *Khan Rahadur Haji Wajthuddin : (o) Wil Governmeut be

Eeue.d to lay on the table extracts of evidences given before 'the  1ej

nquiry Committee so far as they relate te the question of elimination of
Muallims from India ? ' .
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(b) Will Governinent be pléased to state whethér they would Allow
the Members of this House to inspect the written and oral statements
made before the Haj Enquiry Committee with regard to the control of
Muallims Sabees, Hamledass and pilgrims guides in India 9

Mr. G. 8. Bajpai : (¢) No. The evidence has not been prinfed.

(b) Yes.

“ADVISBABILITY OF REMOVING THE Pusa INSTITUTE To MEERUT INRTEAD OF
TO DELitT. ' '

638, *Khan Bahadur Haji Wafihuldih : (o) Has the atteridon o
Government been drawn to a message published in the Hindustam $nies
dated the 5th August, 1934, on page 13 under the heading ** Agne‘u'lt'&ﬁf
Institute 7, ‘“ Why not transfer it to Meerut ' ¢ ‘ ’

(b) Are Government prepared to consider the advisability of Fe-
moving the Pusa Institule to Meerut instead of to Delhi ?

Mr. G. 8. Bajpai : (a) Yes.

(b) No.

DrLay 1x THE Issug oF Ramwway RecErprs AT CawNPore CENTRAL Goops
SHED.

639. "R¥un Bahadur Wbl Walihuldin : (o) Ts it & Fact »thﬁ“iﬁa;t
Cawupore Central Goods Shed, Railway receipts for goods to Ye ‘darried
by goods irain are not generally isswed at omcé afid on the safhe dBY, to
the person handing over the goods %

(b) Will Government be pléased to state on whose resrg:msi'bilﬁ&ﬁn&
rick such goods remain at the station before a receipt is given, whether
at owner’s risk or at Railway risk ¢ If at Railwdy risk, why aYé not
railway receipts given at once ? )

(¢) Are Government aware that this procedure of .granting récéiptd
after two or three days involves extradrdimary  difficuities to bdkiness
tien ?

- (d) Do Government propos¢ to consider the advisability o? is%ml'uﬁg
hitnediate ‘orders, asking the authorities concerned to ‘deliver thg pdeeipt
to the persons, handing over the goods for trapsporfatio'n .'a‘t.qul'c‘e ?

Mt P R. REY : (o) Government have no information, bt f am
Having chgtiries made. o

., (b) As regards the firsi part, goods are normall ,{xt‘_p’yﬁel;’ﬁ,e risk
M a receipt is given. The second phrt '0f the question does fot, therefore,
arise. '

T fe) wnd (. X dth Ak the Agent, Bast Yadfan Ruttviy, % e
quire into the matter with a view to taking such action 4% may ?J"e _fé;isfb e
for the removal 8f any -irestiveniened’ cimsed tif’-t‘-h@*’t‘ll‘!fd%:" oit 4! ;

Peviae by e b b oot 450
. RpeassmxmaTiN pwoxzpiNe 1o Tpua [RQyes up, Seat. Duprms B

RN L

640, *Khan Bahadur Haquu;uun ¢ (a)-Will "Govmm:bhehﬁgl';"ﬁ!
leased to lay on the {able copies of representatiops received, by, them
B gt Wttt 490 oot - barting WO Tpd St

Duties ° B
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(b) Are Government aware that Cawnpore market is heavily over-
stocked with Tatas galvanised iron sheets !

(¢) Are Government aware that reduction in duty on British and

Continental sheets shall mean a huge loss to the Merchants holding
stocks 1

(d) When do Government propose to enforce the proposed
1

(¢) How do Government propose to safeguard the interests of
fron and steel stockists and merchants ?

The Honourable Bir Frank Noyoe : (a) Government are of opinion
that the points raised by the very numerous representations received from
various individuals and associations, regarding the Iron and Steel Duties
Bill, have received adequate publicity both within and outside this House.
They are, therefore, of opinion that no useful purpose would be served by
laying copies of these representations on the table of the House.

(b) and (¢). Government have received representations to this
effect.

(d) and (e). As the Honourable Member is doubtless aware, it is

now proposed that the new duties should have effect from the 1st Novem-
ber, 1934.

Dr. Ziauddin Ahmad : May 1 ask whether all these opinions were
laid before the Select Committee ?

The Honourable 8ir Frank Noyce : I am not quite sure how many
of these opinions were actually placed before the Select Committee, but

I think they knew the purport of them all : 1 have not the actual repre-
sentations before me.

Dr. Ziauddin Ahmad : May 1 ask whether the representations re-
ceived by the Government were considered by the Government alone
or were also considered by the Select Committee ?

The Honourable 8ir Frank Noyce : I think the whole question of iron
and steel protection is coming up before this Iouse tomorrow, and I would
suggest that any points the IHonourable Member has to raise might be

raised in the course of that discussion instead of by way of supplementary
guestions today.

Dr. Ziauddin Ahmad : Will the Honourable gentleman supply us,

or me at least, a copy of the representations, so that I may make use of
them in my speeches ¢

The Honourable Bir Frank Noyce : I will pass on that request to the
Commerce Department.

Dl:. Ziauddin Ahmad : Will Government be able to supply a copy of
the . evidence also ?

The Honourable 8ir Frank Noyoe : Phat, again, I shall have to ask
the Commerce D?ggrt{nent “about. ,

) P BV e B S A S R O T N I T SR . Ce

Seth Haji Abdoola Haroon : May I ask why the Government have
'gke:g"thej'Qnto;frorﬁ Tst Novem¥Bdr, Wheteas.". . 1t © - ‘

o SMIE Preaic!ont (m'.Honourahlé.;S"ir Shanmukbam Chetty) : T think
that should arise during the course of the discussion on the Bill. -
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Mr. Vidya Sagar Pandya : Not only on the Steel Bill, but on other
Bills also a number of representations were made to the Government.
Why should they not be made available to the members of the Select
Committee and also to Members of the House ?

The Honourable 8ir Frank Noyce : As I have pointed out, that is a
question which could much more suitably be raised in the course of dis-
cussions &n the Bill tomorrow.

Ll
ProceeDINGS OF THE INDIAN TEA LiceEnsing COMMITTZE.

641. *Mr. 8. C. Mitra : (a) Will Government please state whether
the proceedings of the Indian Tea Licensing Committee are always kept
strictly private and confidential ¢ If so, why ?

(b) Why are Lthe proceedings that concern the Tata trade, not pub-
lished fur the benefit of the trade ?

(¢) Will Government please state the principles adopted by the
Licensing Committee for deciding the applications for special treaiment
for export quota under Rules 4 and 5 of section 23 of the Tea Control
Act, and the condition for granting permission to extend the quota ?

The Honourable 8ir Frank Noyce : (a) The proceedings of the
Indian Tea Licensing Committee are private and confidential, but eopies
are sent privately to the chairman of all tea planters’ associations. The
proceedings often deal with matters of detail connected with the work-
ing of individual estates which the Committee do not consider it desirable

to publish.

(b) Circularg are issued periodically by the Licensing Committee {o
all tea producers regarding matters of general interest to the trade in re-
lation to the administration of the Indian Tea Control Act, 1933.

(¢) No principles capable of general application have been laid
down for the guidance of the Committee in dealing with applieations for
special treatment. Each such application is considered by the Com-
mittee on its merits and is then submitted to the Government of India
for final orders together with the Committee’s recommendations. \

Dr. Ziauddin Ahmad : May T ask whether there is any appeal from
the decision of this Licensing Committee, because I have got certain re-
presentations ¢

The Honourable 8ir Frank Noyce : I am afraid that T must plead
ignorance of the exact wording of the Act, but I shall be glad to find out
and let the Honourable Member know.

PROHIBITION OF TRANSFER OF EXPORT QuUoTas oF TEA.

642, *Mr. 8. 0. Mitra : (a) Is it a fact that a condition has now
been provided whereby the tea gardens getting an additional crop basis,
are not permitted to transfer their export rights ?

(D) Is it not a fact that in the referendum of the 14th Jaymanry,.3933,
taken from. cardens regarding  restriction . of exports, it was exp essly
provided that ‘the. export quotas would he transferable :



%95 LEGISLATIVE ASSEMBLY. [20TH Ave. 1934.

«) Wil Govertinent please bxplain ﬁ}iy the [ilfidn ¥ea Licensing
-Cotii ittee shdtld be petinitted to Frame Tule§ prohibiting the transferénce
16 ‘giotas in the case of gardens getting quidotas on additional crop basis

The Honourable 8ir Frank Noyce : (a) Government understand that
swhen the Indian Tea Licensing Commit¥ee issnes niotieés to téa bstates ad-
vising them of the grant of additional export Hghts it lays dawn a con-
dition that such export rights shall not be transferred. The Committee,
however, makes it permissible for any estate to transfer its regulation
export rights if the additional export rights granted under rule 4 of the
rules made under section 23 of the Indian Tea Control Act are relinquish-
‘ed by the 15th September.

(b) Yes. It may be mentioned, however, that the Referendum aid
not provide for the grant of additional rights over and above the regula-
‘tisn export rights.

(¢) Government are examining the legality and propriety of the
‘steps taken by the Committee in this matter.

CoNnNECTION OF MR. SARAT CHANDRA Bosg wiTH TERRORIST ACTIVITIES,
643, *Mr. 8. C. Mitra : (a) Has the attention of Government been

“@rawn to the leadcrette in the Hindistan Times of the 3rd July, 1934,
“wherein is stated :

‘“ The erime for which Mr. Bose (Sarat Chandra Bose) was clapped in prison
was not active participation in the civjl disqtf jenog mlq}verﬂent but suspicion that
“Wome of the fuohey He ‘guve so Preely, for Patriotle ‘objects found its way into the
hands of organizations declared unlawful by the Government ’’? ‘

(b) Ts this statement mainly correet {

(¢) Ilave Governmeént any evidence in their possession to prove that
Mr. Bose had any khowledge that the moéney he gave for patrictic and
charitable objecls was ever misused for any illegal purposes ¥

- (d) Is it a fact that there is not an iota ¢f evidence against Mr. Sarat
Chandra Bose being directly connected with any terrorist activities ¢
(e) Ts it riot a fuct that the main charge ‘against Mr. Bose is that he
wag an sesociate of his younger brother, Mr. S8dbhas Bose ¢
The Honourable Bir Henry Craik : (a) T have §eén an articte con-
taining the quotation in the Hindustan Times of the lst August.
§ (b) to (¢). T would refer the Honourable Member to the answers
given by me to Mr. Bhuput Sing’s question No. 261 and to the sapple-
mentary question thercon on the 1st August, and to my speech on August
16th, to which I have nothing to add.

Mr. 8. C. Mitra : Relating to part (d), may T take it that my question
is correct ?

The Honourable 8ir Henry Craik : No ; certainly not. .
WEMORIAL SUBMITTED BY THE Srame 'Vii:'Np'bns 6_1-* THE RANGOON GENERAL
Post OFFICE.
644 "M, 8. 0, Mitra,; (a) Has the sftention of the Director
‘General of Posts and Telebraphs been drawn b;.tp%%emo:;al submitted
by the Stamp Vendors of the Rangoon General Post Office and its T. S. Os.
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¥or YaiSing atid vestoring their ‘status Prom the * inferior nou-pensionable
to superior pensionable ’’ ¢

'(h) Is it & fact that formerly this class of Government servants was
treated in cadrelike the * sorting and overséer postmien’ and not like
ordimary ‘ postmen ’ ¢ ‘

(¢) Ts it a fact that their scale of pay was always higler than t!la't
of the postmen and was exactly on the same footing as that of the  sorting
amd overseer postmen ’ who are ranked superior ?

(d) Do Governiment contemplate classifying their service as * superior
pensionable service ’ ¢

The Honourable 8ir Frank Noyce : (a¢) and (d). Eight Depart-
mental Stamp Vendors of the Rangoon General Post Office have sub-
mitted identical petitions, dated the 10th July, 1934, to the Director
General of Posts and Telegraphs, in which they pray that the status of
their service may be raiced from ‘¢ inferior non-pensionable’’ to
““ guperior pensionable ’’. The petitions are under the consideratfon of
the Director General.

(b) and (¢). The Departmental Stamp Vendors in the Rangoon General
Post Office and its Town Sub-offices were and are on the same scale of
pay as sorting and Overseer Postmen, but they have never been includ-
gs in the cadre of such Postmeén. 1In the case of all men appointéd
after the 20th November, 1923, as Departmental Stamp Vendors, ser-
vice is inferior and non-pensionable.

DEVELOPMENT OF SALT MANUFACTURE IN BENGAL.

645. *Mr. 8. C. Mitra : (¢) Will Government please make a gita't;g-
ment regarding the steps already taken by the Government of Bengal to
'develop the salt manufacture there ? '

.. (b) What are the further measures that they coniemplate to take in
the near future ¢

(¢) What amount of money they propose to spend on their schemes {
(d) How many ware-houses are going ¢o be built, and when {

) (¢) How many littoral districts there are in Bemgal ¥ Will ware-
houses be built in each sueh district ¢ :

.- The Honourable 8#r Jamish Grigy : (a) and (b). The Honoturable
Mémber will find a full statement of the steps taken by the Goverament
of Bengal to explore this mattér in ‘the Spedthes of the Finance Metmbér
of that Government in tHe Bengal Legislative Council on the 16th of
‘March, 1933, and the 13th of March, 1934. I wish to add that since the
debate. in the Assembly on the 28th of March, 1934, we have beén din
communication with the Goveriment of Béhgal 6n the subject, and the
fovernment of India, are safisfied that the Government of Be have
fully complied with the terms of the Assembly’s Resolution of the Ist
of A};)ril, ].931];.a}rlldhtl}n£t they have been well advised not to waste money
on_schemes which holl out no prospegts of succegs.. 4t the samg time,
the Gévernment of Bép_galt‘flé.\?e %g’e’h “i,ﬁ'r;su'ghé;fn‘ t é‘i’éenq%iries.rglftp,, e
possibility of developing salt ‘ﬁd’iiufi’a’é&ré in_Béngal. They referred the
‘question to their Board of Ihdudtrid #a@ they rédénfly teteivéd their
report which i$ ‘at prebent umder ‘consideration. f
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(¢) As no scheme has yet been approved, there is no question at
present of any expenditure.

(d) The Government of Bengal have under examination a scheme
for establishing two warehouses as an experimental measure.

(e) Seven. The scheme under examination provides for warehouses
in two districts only.

Mr. K. O. Neogy : Is the Honourable Member aware, with refer-
ence to his statement that the Government of Bengal has fully carried
out the terms of the Resolution of the Assembly, that his predecessor in
office held a contrary view ?

The Honourable 8ir James Grigg : Yes, Sir.

Mr. K. C. Neogy : What has happened since the predecessor of the
Honourable Member made that statement in the House to change the
opinion in the matter ?

The Honourable 8ir James Grigg : That is contained in my answer
to Mr. Mitra’s question :

¢“ T wish to add that since the debate on the Assembly on the 28th March, 1934,
we have been in communication with the Government of Bengal on this subject.’’

Mr. K. C. Neogy : Do I take it then that the mere fact that the
Government of India have been in communication with the Government
of Bengal establishes the point that the Government of Bengal have
carried out the terms of the Resolution of the Assembly ?

The Honourable 8ir James Grigg : That is not the effect of my
answer. I stated that the Government of India arve satisfied that the
Government of Bengal are carrying out the terms of the Resolution of
the Assembly.

Mr. K. C. Neogy : Will the Honourable Member give the Ilouse an
idea of the steps that the Government of Bengal have taken and which
have led the Honourable Member to say that the Government of India
are satisfied ?

The Honourable 8ir James Grigg : That will take too long. Tt is a
matter for debate, and not for a reply to a question.

Mr. K. C. Neogy : Will the llonourable Member be pleased to lay
on the table of the House a statement about the matter ¢

The Honourable 8ir James Grigg : The information is fully
.contained in the speeches of the Finance Member to the Government of
Bengal to which I have already referred.

Mr. K. C. Neogy : Is the Honourable Member aware of the faet
that those speeches were made before the statement of his predecessor
in this House to the effect that the Government of Bengal had failed to
carry out the terms of the Resolution of the Assembly ¢

The Honourable 8ir James Grigg : Yes, I am also aware that the
Government of Bengal took the strongest exception to the statement of
my predecessor. ‘ )

_Mr. K. 0. Neogy : What has happened actually that has gone to
satisfy the Honourable Member that his predecessor was wrong ?

. The Honourable 8ir James Grigg : I have investigated the matter
myself in consultation with the Government of Bengal.
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8ir Cowasji Jehangir : Does the Honourable Member disagree with
his predecessor ?

The Honourable 8ir James Grigg : The Honourable Member can
draw whatever inference he likes from my answer.

8ir Cowasji Jehangir : I am not herc to draw inferences. I am
here to get information. Does the Honourable Member say that he dis-
agrees with his predecessors ! .

The Honourable 8ir James Grigg : Yes, Sir ; I do.

Mr. K. 0. Neogy : On what grounds ?

The Honourable 8ir James Grigg On the ground that I have con-
ducted an investigation myself in consultation with the Government of
Bengal in this matter.

Mr. K. 0. Neogy : Will the Honourable Member take the House
into his confidence and give us the facts ? It is not sufficient if he
merely says he has investigated the matter and has satisfied himself.

Mr. Gaya Prasad 8ingh : When the Honourable Member’s pre-
decessor made this statement, did he make it in his personal capacity or
as representing the views of the Government of India ?

The Honourable 8ir James Grigg : 1 could not answer that. I was
not here.

Mr, K. C. Neogy : Does the Honourable Member realise the serious-
ness of the position when a responsible Member of the Government states
that he disagrees with his predecessor in office ?

The Honourable 8ir James Grigg : Perfectly.

Mr. K, C. Neogy : What is the Honourable Member going to do for
the purpose of satisfying this House that the Honourable Member is cor-
rect and his predecessor was not ¢

The Honourable 8ir James Grigg : If the Honourable Member will
put down a question on paper, 1 will answer that.

Mr. Gaya Prasad 8ingh : There is no time now for giving notice of
questions.

Mr, 8. C. Mitra : With reference to part (e¢) of my question, may
I take it that the two warehouses that are going to be built are only as

an experimental measure, and that if they are successful, there will be
seven more warehouses built in the seven littoral districts of Bengal ¢

Am I right ?

The Honourable S8ir James Grigg : I am sorry, but that was not
the effect of my answer. If the Honourable Member will refer to part (d)
of the answer, he will see that the Government of Bengal have not yet come
to any final conclusion, even on the scheme for establishing two ware-
houses which they have under consideration.

DEVELOPMENT OF SALT MANUFACTURE IN BENGAL.

646. *Mr. 8. C. Mitra : (¢) Will Government please state if the
al Government are going to bring any salt expert from Burma and
Ma ras to Guide the Salt Manufacture in Bengal ! .
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(5) Y54t o Yatt that demonstration factories were star’féa féﬂrma
some years ago by Government where salt manufacture was first taken

(¢) Do Government contemplate establishing some such demonstri-
tion factories in Bengal ¥ If not, why not ?

(d) Do Government propose to send some officials from Bengal to
visit Burma and Madras to acquire cxperfence of local sAlt’ menu-
facture ? -

I G SR s -
The Honourable Sir James Grigg : («) The Government of Bengal
have & proposal of this nature tnder consideration. o
(b) Only one such factory was establithed and that his ‘noiv been
¢losed. -
4c) Not at present. The enquiries made by the Gdyerﬁm__ t of
Bengal into possible methods of salt manufacture have ot disclosed any.

facts which would justify the establishment of demonstration factories it
that Province.

( d) Not at presént.

¥Mr. 8. C. Mitra : With reference to the reply to part (b) of the
question that there was only one factory established and that that has now
been closed, may I take it that this was due to the fact that it had hlveady
fulfilled its purpose ° Tf so, are Government ready to open buch
demonstration factories in Bengal also after satisfying themselves about
the necessity of such factories ¢

The Honourable 8ir Jimes Qrigg : As far as the first part is con-
cerned, I believe that is so.

Mr. Jagan Nath Aggarwal : May I know if any attempt has been
made to supply powdered salt from Khewra to Bengal ?

The Honourable 8ir James Grigg : I belicve 1 have some recollée-
tion of its having been mentioned during the proceedings of the Public
Accounts Committee that one or two experimental consignments had been
sent to Bengal, but that they were not sold. At apy rate, it was quite
clear that Khewra salt could not be supplied at an economic price.

Co L . L " 2N
LocaL GOVERNMENTS SHARE OF THE ADDITIONAL SALT l)U‘i‘Y.

647, °Mr. 8 ©. Mitra : (o) What amount of monéy is now lying
bt the disposal of the Government of India which they may distribute to
the Provinces for encouraging local salt manufacture ¢

_ (b) Have Government alrcady distributed ¥6 thé Loeal Goverdifhents
}helr share of the additional salt duty ¢ If 58, when, and how muéh ¢
the Honburable Bir Jaties GHgE : (o) About 13 lakhs.
(b)) T lay a statement on the table.

i I wish to add ,‘tl?a.t in connection with my Honourable friend’s ques-
tion, that my attention has been dtrawn for gh‘e first time io the under-

toking given by my predecessor, in reply to, a gupplementary i

: Dy 1oy preaecessor, in Jlo.a .8 ALy qyestion
B8 theg?0th April by Mr. Neogs, thet ', distrifutop fo, Proviness shovld
let_mz. e until the House had hid %n .0£ ortubity df didenssing cihe Riso.
ution. T have, of course, ehqnired why in view of this uhdertaking a
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distribution has becn made, and have ageertained that it wus due to an
oversight for which I musc express my great regret.

Stavement whowirg the distribution of the additiomal import duwty on forcign salt
made on 29th May, 1931, for the latter half year of 1933-34.

Rs.

Burma .. 1,11,700
Bengal .. . 93,900
Bihar and Orissa . 49,600
Assam .. 11,30Q
Bombay .. .. .. .. 2,800
United Provinces .. .. 1,600
Central Provinces . .. 100
Madras .. .. 100

Total .. 2,7,100

Mr. 8. G. Jog : May I know if the amount is being distributed to
all the Provinees or only to a few ?

The Honourable 8ir James @rigg : That information is contained in
the statement I have laid on the table.

Mr: K. C. Neogy : When did this distribution take place, please ?

The Hcnayrable 8ir James Grigg : I believe in April. No, I am
sorry, it must have been in May, for it was certainly after my qrriVal.»

DiscussioN oF THE SALT BESOLUTION IN THE LEGISLATIVE ASSEMBLY.

648. "Mr. 8. 6. Mitra : (¢) Do Government propose to convene a
meoeting of the Falt Committec before the present Assembly is dissolved ¥

(b) Do they propose to call the Commissioners of Salt, or their repre-
sentatives, to be present during the discussions of the Salt Committee ?

(c) When are QGovernment allotting a day during this Session to
discuss the Salt Resolution ?

The Honourable Bir James Grigg : (¢) No. There is nothing at
present to put before the Committee.

(b) Does not arise.

(¢) I understand (my Honourable friend, Mr. Neogy, will be able to
carreet me if T am wrong) that, as a result of informal discussipns after
the debate on the 28th Mareh, it was arranged that Members interested
in this matter should try gnd arrive at an agreed formula for the amend-
ment of ‘the Resolution and that, when this was done, Government would
give facilities for its discussion. I do not know what progress has heen
made in this direction, but if notiee is given of any such amendment to the
Resolytion, Government will of coupse 4ry to grrange for its discussion in
accordance with the promise given by my predecesggr. T am afraid, how-
ever, tHat it will not be possible to arrange for & day until after the Gay-
ernment business of the Session has been dispesed of. '
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Mr. K. 0. Neogy : Do I take it then that the Government of India
intend to set apart some time for the discussion of this Resolution when-
ever it is 1

The Honourable 8ir James Grigg : No, Sir ; I do not want anything
{0 be assumed from my answer that is not contained in it. The pro-
posal was that there should be a discussion during this Session, and if

there is a demand for a discussion in this Session, Government will certain-
ly try and meet it.

Mr. K. C. Neogy : Does the Honourable Member realise that when
the matter came up before this House in April last, its consideration was
postponed on a motion made by myself ? May I also tell him that with-
out. a discussion of the Resolution, Government will not be justified in
muking the distribution ?

The Honourable 8ir James Grigg : 1 shall have to look into that.
When I enquired about this point, I understood that, in the absence of any
further action, distribution would go on in accordance with the old Reso-
lution.

Several Honourable Members : No, not at all.

KEEPING OF STATE PRISONERS AT ONE PLACE.

649, *Mr. 8. C. Mitra : (a) Will Government please state how far
the policy of keeping all the State prisoners, now detained in various
jails in the Punjab, Madras and the Central Provinces, at one place near
Nasik, has advanced * By what time are they likely to be taken to that
central detention camp ? .

The Honourable 8ir Henry Craik : As regards the first part of the
question, no such proposal is under the consideration of the Government.
The second part does not arise.

ILLNESS OF STATE PRISONER MR. JI1BON LAL CHATTERJEE.

650, *Mr. 8. O. Mitra: (a) Is it a fact that Siate prisoner,
Mr. Jibon Lal Chatterjee, detained in the Central Jail at Rajahmundry,
Madras, has been suffering from tuberculosis and appendicitis

(b) What is his present weight now ¢

(¢) Is it a fact that he has lost one-fifth of his weight when he was
first detained ?

The Honourable 8ir Henry Oraik : (a) Yes, he is suffering from an
early stage of tuberculosis and has been recommended to undergo an
operation for appendicitis when his health, which is indifferent, has
improved.

(b) and (¢). When first detained under the Regulation in 1931, his
weight was 112 lbs. In June last, it was 91 lbs., and in July, 89 lbs.
But since his transfer to Bellary, following the recommendation of the
medical authorities at the Tuberculosis Hospital, Madras, who examined

}91im in May last, he has gained eight pounds, his present weight being
7 Ibs. :

DIET ALLOWANCE OF STATE PRISONER MR. J1BON LAL CHATTERIEE,

~ 651,*Mr. B. 0. Mitra : (a) Is it a fact that the Medical Officer of
the Rajahmundry Central Jail is under the impression that the cost of
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diet of the State prisoner, Mr. Jibon Lal Chatterjee, should not exceed the
diet allowance of Re. 1-4-0 per diem ¢

(b) Is it not a fact that prisoners are entitled to hospital diet that
may be more costly than ordinary prisoner diet {

(¢) Are not the State prisoners entitled to a diet that is preseribed
by experts for their health during treatment, though it may exceed the
ordinary diet allowance ¢

The Honourable 8ir Henry Oraik : (a), (b) and (¢). The diet allow-
ance of the State prisoner Jibon Lal Chatterjee ha% recently been in-
creased from Rs. 1-4-0 to Rs. 2 on account of the special diet preseribed
for him by the medical authoritigs.

ITLLNESS OF STATE PRISONER MR. JiBON LAL CHATTERJEE AND HIS TRANSFER
TO THE NASIK JAIL.

652. *Mr. 8. C. Mitra : (a) Is it a fact that State prisoner,
Jibon Lal Chatterji, was examined by experts in the Madras Hospital and
his case has been diagnosed as suffering from tuberculosis and appendicitis ¢

(b) Did the experts preseribe any medicine and special food ?

(¢) Tsit a fact that when an item in the preseription was not available
in the jail hospital, the local Medical Officer to avoid extra costs of pur-
chasing from the market, substituted other inferior medicines without con-
sulting the experts {

(d) Is it a fact that Mr. Chatterjee has lost four pounds more under
the treatment and diet prescribed by the Medical Officer of the Rajahmundry
jail 1

(e) Is it a fact that the experts advised that Mr. Chatterjee should
be tramsferred to a colder climate ? Do Government propose to get him
transferred to the Nasik jail §

The Honourable 8ir Henry Craik : (a), (d) and (e). I have already
answered these parts of the question.

(b) No medicines were prescribed by the expert beyond a daily colon
lavage. The special diet preseribed by the Medical Officer of the Jail
was approved by the Superintendent, Tuberculosis Hospital, Madras.

(¢) No.

MoNTHLY CONSOLIDATED ALLOWANCE FOR MEMBERS OF THE LEGISLATIVE
ASSEMBLY,

653. *Mr. 8. 0. Mitra : (a) Is it a fact that Government con-
template fixing a consolidated monthly allowance for the non-official
Members of this house in place of the daily allowance ?

(b) Will it apply to the case of officials also Y

(c¢) Is it a fact that the official Members now receive the usual daily
allowance in addition to their full salary, and all other emoluments, in-
cluding sometimes the travelling allo®ances of their peons also 1

(c:) What are the reasons for this additional payment of daily allow-
ances
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(o) Bow many speeches were delivered by offigisl nominated Mgﬂﬂ
bers, on an average, daily during the laat foux Sessjong of this Agsemb

(f) Do. the officials of the Government of India headquyrters who
are nominated to the Assembly also get an additional daily allowance t
¥f not, whby, and what is the reason for this diserimination ?

The Honourable 8ir James Grigg : (a) and (b). Government bave
had under consideration the question of replamn" the pnesent ‘system of
daily allowanees, by a fised annual payment, in the case of non- ot’helal
Members only.

{¢) and (d). Official Members, whose hecadguarters are elsewhere
than at Delhi and Simla, receive the sagie daily atlowanee as non- official
Members and for precisely the same rea%on, namely, to compensate them
for the extra cxpenditure involved in living. olsmheu than at their usual
place of residence. 1f an official Member, serving under a Provincial
(lovernment, continues in charge of his ordinary duties during his period
of Membership of the Assembly, a peon accompanyin;r him in conueytion
with his ordinary official duties receives the usual travelling allo\mnco
from the Liocal Government concermed. The officiul Member receives no
berefit from the travelling allowance paid to the peon.

(e) Government do not consider that the value of the information
songht would be commensurate with the labour involved in extracting it.
I¢ the Honourable Member thinks otherwise, it is open to him to extrvact
the information from the Official Debates.

(f) No ; because the reasons for paying the daily allowance which
have been explained in the reply to parts (¢) and (d) have no applica-
tion to such official Members.

Mr. Gaya Prasad 8ingh : Is it not a fact that if the official Membess
do net eontribute by their speeches, they at leaat contribute by their votes 1
(Laughter.)

The Honourable 8ir James Grigg : I believe that is so. (Langhter.)

DPr. Ziauddin Ahmad : With reference to part (¢) of the question,
did Government consider a proposal that the official Members coming from
the Provinces should meet in this Ilouse once a week and review the
speeches of the Opposition, and the Members of the Opposition should he
allowed to sit in the galleries then ¢ (Laughter.)

The Honourable 8ir James Grigg : I do not know anything about
that.

Sir Oowasji Jehangir : Is the Honourable Member aware-that, en
more than one occasion, from this side of the House the Government were
informed that economy could be effected by dispensing with the services
of these Honourable Members who come fram the Provinces drawiag their
usual salaries, some of which amount to Rs. 3,000 and more, and by: fub:
stituting themn by dwmmics who could vote ¥ (Laughter.)

The Honourable §ir Janms Grigg : I daresay further ecanemy could
be cflected if a large number of Members were replaced by non-talking
maohmes

T oM Prasad : Bptethe non-official Members arg o
not to theaw'emment ut to their own constituencies for the seats, ?33%
far as the official Members are concerned, Government might seriously
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consider the question of replacing high paid officials who draw large
amounts of salaries by clerks and others who could merely come and give
their votes ? (Laughter.)

The Honourable 8ir James Grigg : That is a new suggestion. The
Honourable Member may, if he likes, put a question on the paper.

Mr, Vidya 8agar Pandya : Is it not a fact that on one ovcasion a
Member from the Government side sent a note to the Leader of the House
and asked permission to speak, but the note was retprned with the remark,
‘ I want your vote, and not your speech’’ ¥ (Laughter.)

The Honourable 8ir James QGrigg : The Honourable Member is
giving me information and not asking for it.

Mr. 8. @. Jog : Is it a fact that the provincial officers have made a
complaint that the Government of India officials do not give encourage-
ment to the provincial officers to make speeches !

The Honourable 8ir James Grigg : That also is giving me informna-
tion and not asking for it.

APPLICATION OF THE NEW CONDITIONS OF SERVICES IN THE ARMY
HEADQUARTERS.

654, *Mr. 8. O. Mitra : (s) Is it a fact that the new conditions of
service, recently introduced in the Army Headquarters offices, have been
applied to those civilian clerks too who entered service as a result of
the competitive examination held by the Public Service Commission in
November, 1932, notwithstanding the fact that they received no warn-
ing from the Public Service Commission, either at the time of holding the
examination or at the time of their appointment, that there was any
possibility of their being governed under the Indian Army Act ¢

(b)) Is it a fact that all those persons who entered similar services
as a result of the competitive examination held by the Public Service
Comnnssion in February, 1931, have been confirmed on old rates of pay
on account of the fact that they were not specifically warned before or
at the time of examination that the rates of pay of the posts for which
they were candidates, were under revision {

(¢) If the answer to part (b) be in the affirmative, will Government
be picased to state why the new conditions of service have been applied
to those individuals who were not warned at all about the same, ecither
before or at the time of examination or even at the time of appointment,
and why the same policy has not been followed in these cases !

(d) Is it a fact that the persons concerned made representations
to {he Public Service Commission for exemption from the revised con-
ditions of service in the month of January, 1934, and that the views
communicated by the Public Service Commission on those representa-
tions to the Government of India were in favour of such exemption ?

(¢) Will Government be pleased to state whether they propose to
ask the Public Service Commission to transfer such persons 1o Civil
Secretariat and Attached Offices on the occurrence of vacancies in those

J.3301.LAD B
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offices and appoint new persons in their places who, after receiving due
warning before appointment, may be md ing to aceept enrolment wnder
the Indian Army Act ! :

(f) Will Government be pleased to state what other aetion they
propose to take in the matter !

Lieut.-Oolonel A. F. R. Lumby : (a) ard (). Yes,

(¢c) The attention of the Honourable Member is drawn to the reply
given in the Legislative Assembly on the 2nd March, 1934, to Mr. Uppi
Saheb Bahadur’s starred question No. 304. )

(d), (¢) and (f). The attention of the Honourable Member is drawn
to my reply to his starred question No. 467 in the Legislative. Assembly
on the 7lh August, 1934, to which, 1 am afraid, I am not yet in a pésition
to add anything. -

MANAGEMENT OF THE LAc RESERACH INSTITUTE.

685. *Mr. Gaya Prasad 8ingh : (¢) Is it a fact that the Tnliun Lae
Cess Act of 1921 was passed for a period of ten yeams in the f{irst instance
with the object of taking measures to improve the cultivation and
manufacture of lac with a view to its industrial utilization, and check
the enmpetiion: from symthetie substitutes, and for this purpose: a cess
on all exports of lac was imposed ¢

(b) Is it not a fact that the management was entrusted to the Com-
mittec of the Indian Lac Association for research which, was subse-
guently replaced by the Indian Lac Cess Committee, created under the
Lac Cess Aet of 1930, which runs a Lac Research Institute, established
in 1923, at Nankum, near Ranchi ¢ '

Mr. G. 8. Bajpai : (a) The operative sections of the Indian Lac¢ Cess
Act, 1921, were to remain in force for five years. These sections were
subsequently extended in 1926 for a further period of five years. The
object of the Act was to take steps for the promotion of the methods of
cultivation and manufacture of lac by means of scientific research. At
that time no synthetic substitute which could be commercially utilized had
been discovered, but considerable progress has since been made towards
discovering such substitutes.

(b) Yes.

MANAGEMENT 01 THE Loc RESEARCH INSTITUTE.

656. *Mr. Gaya Prasad 8ingh: (¢) Is it a fact that the Lac Cess
Cowmittee consists of a President, who is the Viee-Chairman of the Im-
perial Council of Agricultural Research, and sixteen members, nominated
in such & way that there are nine ez-officio members, two non-official Euro-
peans, snd anly five non-official Indiavs on it ¢ r

‘0) Is it a fact that the lac cultivator has been invariably repre-
sented on the Committes by the Commissionér of Cheta Nagpur. or the
Deputy Commsfesioner of Remchi ? Could not Government fiswd & switable
Indiun vemindee; or any other non-efficial Indian to represent the: interests
of 1fe lac cultivators ?
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(e) Is it not a fact that Bengal and the Central Prowvinces have sent.
non-official representatives on the Committee ?

(d) Do Government propose to re-construct the Committee on a
more satisfactory basis ¥

Mr. G 8. Bajpai: (a) Besides the President, there are 16 members
of the Committee, of whom six and not nine are ez-officio members. Qf
the five members to bt nominated by Local Governments, two are
officials. There are in all eight non-officials on the (.,ommlttee of whom
six are Indians. I would add that the present constitution of the Com-
mittee. was designed to secure the representation of scientific experience
and of -speeidl interests.

(d) "The cultivators’ in[;erest in Bibar and Orissa has been repre-
sented in the manner mentioned in the question. Under the Act the
nomination rests with the Loceal Government.

(¢) Yes.

(d) 'i'he question of re-constructing the Committee is under con-
sideration.

Mr. Gaya Prasad 8ingh : May I know how the Commissioner of
the Division, an official, is expected to represent the interests of lae
cultivators in Bihar ?

Mr. G. 8. Bajpai : 1 presume for the reason that he is in intimate
touch with the cultivators.

Mr. Gaya Prasad 8ingh : Oh !

Mr. B. V. Jadhav : May I know from the Government whether the
competition from the synthetic lac is growing stronger or weaker
now *?

Mr. G. B. Bajpai : It was the growing strength of the competition
from the substitutes that led to the appointment of research workers in
England.

Mr. Gaya Prasad Singh : Do I understand my Honourable friend
to say that the question of the composition of this Committee is under
consideration ?

Mr. G. 8. Bajpai: I have already said, that the question of re-
constructing the Committee is under consideration.

INDIANISATION OF THE Lac REsEarcH INSTiTUTH.

657. *Mr. Gaya Prasad 8ingh : («) What is the total strength of the
Superior Staff of the Lac Research Institute, and how many of them
are Europeans and Indians, and on what salaries 1

(b) What steps do Government propose to take to Indianise the
staff ¢ '

Mr. G. 8. Bajpai: (a) Twelve, of whom three are Europeans. A
statement showing their salaries, ete., is laid on the table.

(&) The Honourable Member’s attemtiom is invited to the gnswer

given to M. Neogy's question No. 5 o the 16th July, 1934.
L330LAD w2
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Btatement showing sularies, eto, of the Suporior Staff of the Indian Lao Baoaroh
Inststute.

Name. Designation. European or Salary.

Indian.
Ra. |
Mrs. Norris Director and Biochemist | European .. | Pay Rs. 1,800 per
mensem.  Enter-
tainment allow-
ance Rs. 100
per mensem. Car
allowance Rs. 80
per mensem.
Mr. Thakur 18t Assistant to the Bio- | Indian Rs. 280 (on leave
chemist, ex-India.)
Mr. Murty 2nd Assistant to the Do. Rs. 170.
Biochemist.
Mr, Venugopalan 18t Field Chemist Do. Rs. 325
‘Mr. Ranganathan .. | 2nd Field Chemist Do. Rs. 230 plus
Meteorological al-
lowanoe Rs: 20.
Mr. Clover Entomologist European .. | Rs. 830.
Mr. Negi .. Asgistant Entomologist. . | Indian Rs. 260.
Mr. Misra .. 1st Field Assistant Indian Rs. 210.
Mr Gupta 2nd Field Assistant Indian Rs. 210.
Dr. Aldis .. Physico-Chemist European .. | Rs. 800.
Mr. Rangaswami 1st Assistant to Physico- | Indian Rs. 326.
Chemist.
Mr. De Analytical Chemist Indian .. | Rs. 140.

ResiGNATION OF Rar Bamapur C. S. Misra FrRoM THE Lac RESEARCH

INSTITUTE.
668. *Mr. Gaya Prasad Singh :

(a) Is it a fact that Rai IBahadur

C. 8. Misra, with high qualifications and twenty years’ expericnee of
lac cultivation, joined the Lac Research Institute in January, 1926, but
had to resign in April, 1927 ¥

(b) What are the circumstances that led to his resignation ?

Mr. G. 8. Bajpai:

mentioned by the Honourable Member are correct.
() Mr Misra gave no reasons for his resignation.

(a) The dates of appointment and resignation

Arrom'nmm OF THE HEAD OF THE ENTOMOLOGICAL Swnox

659. *Mr. Gaya Prasad 8ingh : Is it a fact that due to advertiscment
in England only, a young man from Leeds, who took his ‘B. Sc degree
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in 1928 was appointed as the head of the Entomological Section to guide
the work of first class M. Sc s of the Indian universities mth many
years of post-graduate experience ¢

Mr. G. 8. Bajpai : Mr. Glover, the officer referred to, holds a
B.Se. (Hon.) degree, and was appointed on an advertisement issued in
England. The three assistants are M.Sc.’s of Indian Universities but
no information is available as to the classes they took in the examina-
tions and the length of their post graduate experience.

Mr. Gaya Prasad 8ingh : Do I understand my Honourable friend
to say that this gentleman was appointed as a result of the advertise-
ment which appeared in England only ?

Mr. G. 8 Bajpai: I answered a question on the subject some time
ago, when I said that both the Chemist and the Entomologist were
appointed after advertisement in England only and not in India.

Mr. Gaya Prasad 8ingh : Then why was an advertisement not made
in India as well in order to find out whether any suitable Indians were
available ?

Mr. G. 8. Bajpai : T explained the posxtlon at the time, that the
Government of India were not responsible in any way for these appoint-
ments at the time that they were made.

PracTICAL RESULTS OBTAINED IN THE FIELD OF RESEARCH, CULTIVATION OF
Lac, Erc., IN THE LAc RESEARCH INSTITUTE.

660. *Mr. Gaya Prasad Bingh : (s) Is it a fact that over two lakhs
of rupees are being spent annually over the Lac Research Institute ?

(b) What practical results have so far been obtained in the field of
research and the scientific improvement and cultivation of lac and its in-
dustrial utlllzatlon !

Mr. G. 8. Bajpai: (¢) The average annual expenditure on the
Institute is about Rs. 1,21,000.

(b) Attention is invited to the answer given to question No. 563 on
August 14th.

DrecTOR OF THE L0 RESEARCH INSTITUTE.

661. *Mr. Gaya Prasad Singh : (a) Is it a fact that the Director of
the Lac Research Imstitute, who is a lady Bio-Chemist, draws a salary
of Rs. 1,700, an entertainment allowance of Rs. 100, a car allowance of
Rs. 50 per month, with large rent-free quarters, and free supply of water
and electricity !

(b) Is it a fact that her contract of serviee is due to expire on the
31st December, 1934, and is there any proposal of renewing her contract ?
If so, why !

(¢) Is it propoeed to advertise for the post in Ind.m !

Mr. G. 8. Bajpai : (a) Attention is invited to the statement laid
oun the table in answer to question No. 657 today.. P Y

() Yes. The question of the renewal of her agreement is: bamg
considered by the Government of India.
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{o) Astemtion is imvited to the reply te question No. 667 (b).

Mr. Gaya Prasad 8ingh : May I know why this entertainment allow-
ance is paid to this lady ?

Mr. G. 8. Bajpai: We had a series of supplementary questions
asked on that subject last Mareh. I explained then that this was part
of the agreement which was entered into with this lady by the Com-
mittee at a time when the appointment was not subject to the approval
of the Governor General in Council. The question whether the enter-
tainment allowance should be continued will come up for consideration
when the question of renewing the agreement is decided upon by the
Government.

Mr. Gaya Prasad Bingh : My question was, what is the meaning of
this entertainment allowance ? Is it for the entertainment of friends ?
I want to understand how this money is being spent ?

Mr. G. B. Bajpai : I believe the idea is that she should he enabled
to meet the expenses of entertaining members of the Committee when
they visit Nankum.

Mr. Gaya Prasad Singh : Have the members of the Committee
drawn travelling or halting allowances for the days for whieh they
have been called to attend those particular meetings ?

Mr. G. 8. Bajpai : I could not say whether they draw travelling
and halting allowances for those days or not.

Mr. Gaya Pressd Slingh : Does the Jiomounable Member Tealise that
there 18 a serious point involved in this * If this entertainment allow-
ance has been given to this lady in order to entertain members of the
Committee when they come to attend to their official duties, then if
those members have drawn halting allowances for those days, it would
be very unjust and inequitable. Will Government kindly make inquiries
into this matter in view of the answer just now given?

Mr. G. 8. Bajpai : My information is that the amount of the enter-
tainment allowance is Rs. 100 per mensem. There are actually 17
members of the Committee, and I think my friend will agree that even
if they stayed for three days, Rs. 100 will not cover the cost of main-
taining them.

Mr. Gaya Prasad 8ingh : T take my Honourable friend to say that
this entertainment allowance is mot isfended 40 meet the legitimate
expenses of the members of the Committee when they go there to
atten:] to their official duties, but for other purposes !

_ Mr. G. 8. Bajpai : T did not express any views as to the expenses
being legitimate or illegitimate. The point is that this amount is
intended to enable the Director to entertain members in the ordinary
way.

. Mr. K. O Neogy: Will the Honourable Member be pleased to
inquire and find ot te ‘what extent the social amenities of Ramchi have
baen improved by the appointment of this lady *

Mr. @. 8. Bajpai : When 1 amewered a number of supplementary
wnentions on the ast wocasion; I was informed that sirke the Ingtitute
came into being, the amenities of Ranchi have greatly improwed. .
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8ir Cowaeji Jehangir : Did not the Honourable Member, in reply
to one of the supplementary questions he has referred to, inform the
House that this allowance was for the purpose of entertaining visitors
who come to this place which, being an out of the way place, has no
gocial amenities.

Mr, G. 8. Bajpai : Certainly. My Honourable friend is not exactly
correct as regards visitors—I said members of the Ceommittee¢ and
visiters. It is perfectly true that I said on that oceasion that the en-
tertainment allowance was given by reason of the lack of amenities.
T was corrected on that point by my Honourable friend, Mr. Gaya
Prasad Singh, to whose local knowledge I bowed.

Mr. Gaya Prasad 8ingh : I did not claim any local knowledge in
this matter. (Laughter.) ‘

Mr. G 8. Bajpai : I am sorry to have attributed to my Honourable
friend a qualification which he disclaims.

Mr. Gaya Prasad Singh : May I know why this lady is being given
rent free quarters ¢ T understand that, under the rules of the Govern-
ment, a Government servant has to pay one-tenth of his salary,

Mr. @. 8. Bajpai: I have slready explained in regard to terms not
only of this member of the staff, but of others. that these were sane-
tioned by the Lac Cess Committee at a time when the terms were not
subject to the approval of the Governer Gemeral in Council. I really
cannot say what exactly were the reasons which influenced the Com-
mittee to make these concessions. ‘ C

Mr. Gaya Prasad Singh : What is vour answer to (¢) ¢ Is it pro-
posed to advertise for the post in Tndia ¢ What do wou say to that !

Mr. G. 8. Bajpai: T said T had, on a previous occasion, giwen an
undertaking that the desirability of advertising this post in India will
be brought te the notice of the Indian Lae Cess Committee. A communi-
cation on that subject has already been addressed to the Lac Cess
Committee. I understand that they are gaing to consider that mafter
in November when they meet.

Rearance Soneme ™ ExncLan® uxpRR THE Lac Cres -COMMITTEE.

662, *Mr. Gaya Prasad 8ingh : Is it a fact that in addition to the
Nankum Institute, which annually costs over Rs. 1,40,000, there is a
Rosearch Scheme in England under the Lac Cess Committee, at an approxi-
mate annual expenditure of about Rs. 50,000, besides the American Re-
search Scheme financed by the Lac Cess Committee to the extent of
Rs. 25,000 per annum ?

Mr. ¢ 8 thpai: The English research scheme is estimatec} to
cost about £12,000 spread over a perind of three years. The American
research scheme is costing Rs. 25,000 per annmm and has been sanmc-
tioned for a perivdl of three years also. '

NoXN-APPOINTMENT OF AN INDIAN A8 THE H¥AD oF A DEPARTMENT ¥ THE
Lac ResEArRCH TNSTITUTE,

663, *Mr. Giays Prasad Siugh: (o) Is it a tact that the Tas " Cess

Committee appointed in 1930 a young B.Sc. from London,beaﬁng‘ ("}
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recommendation from his professor that ‘‘ though a little stolid, he will
serve your purpose ’’ !

(b) Is it a fact that no Indian has ever been appointed as the head
of any Department of the Institute (Bio-Chemistry, Kntomology, and
Physico-Chemistry) §

Mr. G. 8. Bajpai: (a) Mr. Aldis was slightly below 24 years of
age at the time of his appointment. The London Selection Committee
which recommended him ‘‘ regarded him as quite a good type of can-
didate, possibly a little stolid but ome likely to do sound work and to
get on well with his colleagues ’’. His professors gave him an excellent
testimonial.

(b) Rai Bahadur Misra was the head of the Entomological De-
partment of the Institute in 1926-27 and Mr Negi officiated in that
capacity in 1932.

Mr. B. V. Jadhav : Will the Honourable Member tell the House
whether his stolidity still continues or it has improved with time ?

Mr. G. 8. Bajpai: Not having had the privilege of knowing that
gentleman, I am not in a position to say how his stolidity has varied
since he came to this country.

ENQUIRY INTO THE AFFAIRS OF THE Lac RESEARCH INSTITUTE.

664.*Mr. Gaya Prasad 8ingh: Do Government propose to hold an
enquiry into the affairs of this Institute, with the help of non-officials,
in order to devise means for the purpose of putting it on a proper and
satisfactory footing ¢

Mr. G. 8. Bajpai: The attention of the Honourable Member is
invited to the answers I gave to the supplementary questions asked in
conneetion with question No. 383 on the 6th of this month.

PusLic ExecuTtioN oF Two Nororrous Dacorrs oF Larkana, SIND.

666, *Mr. Gaya Prasad 8ingh : Is it a fact that on the recommenda-
tion of the District Magistrate of Larkana, the Government of India have
ordered that two notorious dacoits of the gang of Abdul Rahman, who
have been sentenced to death, and whose petitions of mercy have been
rejected, should be hanged on the 8th August, 1934, publiely at Shahdad
Kot, Larkana District, Sind, in order to strike terror amongst the erimi-
nal people there ?

The Honourable 8ir Henry Craik : No, Sir. The method of execu-
tion is a matter entirely within the discretion of the Local Government.

Dr. Ziauddin Ahmad : What is the meaning of ““No”’ ¢ Is it a
fact that they were hanged.

The Honourable 8ir. Henry Oraik.; T believe they were..
... 8ir Abdur Rahim : Do the Government of India approve of the
action taken by the Local Government or the Magistrate in this mattér ¢

+ . ‘The Hono.u:ahlo.‘,ﬁstr Henry Oraik ;. That is asking .me {,QJ‘ a0 ex-
1('}":::;‘.’9- ottopuuor_;. The matter is one for the"'dikeretion of the Local
nmens. ' : . o 1 OF the Loca
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8ir Abdur Rahim : Will the Government of India take action to
discourage any such exhibitions on the part of Local Governments !

The Honourable Sir Henry Oraik : I do not see any reason for inter-
fering with the discretion of the Local Government in this matter.

Mr. Gaya Prasad Singh: Do I understand you to say that the
Government of India were not consulted in the matter of the hanging

of these two prisoners publicly ?
The Honourable Sir Henry Craik : That is true.

8eth Haji Abdoola Haroon : Was this done by the Local Govern-
ment or the Sind Government ! There are certain powers given to
the Sind Commissioner. Is this his action or that of the Bombay Gov-
ernment !

The Honourable 8ir Henry Oraik : The order was passed by the
Boembay Government.

Maulvi Muhammad Shafee Daoodi : May we know who took the
initiative in this matter ?

The Honourable 8ir Henry Oraik : I am not aware of that.

Bir Abdur Rahim : Did the Government of India have any com-
munication with the Local Government on this subject at all either
before or after this execution ?

The Honourable 8ir Henry Oraik : Just before the execution—I
think on the day before—-a certain number of Members of this House
approached the Secretary of my Department, and, in consequence of
that, a telegram was sent to the Bombay Government to the effect that
the Bombay Government had no ‘doubt considered the points made by
the Members of the Assembly. The reply was practically that the
Bombay Government had considered those points,

Mr. Gaya Prasad Bingh : What was the purport of the telegram
sent by the Government of India to the Local Government in connee-
tion with this execution ?

The Honourable 8ir Henry Craik : The telegram stated that :

‘¢ Certain Members of the Assembly had drawn attention to an announcement
in the Press regarding the public execution of a dacoit in Sind and represented that
it will be undesirable on general grounds and was likely to create communal feeling.
If the report is true, we presume the Local Government had considered those points
and ecan fully justify the action taken.’’ .

Mr. Gaya Prasad 8ingh : Do Government propose to take steps to
discourage this sort of public hanging in future, because it is a relic of
barbarism ¢

The Honourable 8ir Henry Oraik : I think the question should be
addressed to the Bombay Government and the Bombay Legislative
Council. '

Mr. Gaya Prasad Bingh : The Government of India have their power
of direction, superintendence and control over local administrations and
will they, in pursuance of those powers, take steps in future to dis-
courage such things ? Lo ' )

The Honourable 8ir Henry Craik : T will consider that suggestion.
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Dr. Ziauddin Ahmad : Is this not the solitary example during this
century in which persons have been publicly hanged in Indie ?

The Honourable 8ir Henry Craik : T should think not, but I am
not eertain.

Seth Haji Abdoola Haroon : Is the Honourable Member aware that
on account of this, there has been a great excitement in the 8adar
Court District ¢

The Honuourable 8ir Henry Oraik : No, Sir, I am not aware of
that.

Dr. Ziauddin Ahmad : Do not Government consider that publie
banging, instead of having a deterrent effect, has just the opposite
effect, and that the sympathy is always then extended to the dacoits !

The Honourable 8ir Henry Oraik : I think that is a matter of
opinion. The Bombay Government took a different view.

ALLEGATIONS AGAINST THE STAFF OF THE AMBALA CITY RAILWAY STATION.

666. *Mr. Gaya Prasad Singh: (a) Are Government aware that
Srimati Lekhwati Jain, a prominent member of the Punjab Legislative
Council, went to the Ambala City Railway Station (North Western Rail-
way) on the night of the 22nd July, 1934, and asked the booking clerk for
three tickets to Liahore by the Kalka Express, which leaves Ambala City
at about 12-40 a.M. ; and that the booking clerk asked her to wait for &
few minutes as he said he was counting the cash 1

(b) Is it a fact that seeing the train approaching, she again asked the
booking clerk after some time for the tickets, and that the booking clerk not
only refused to give the tickets, but became ‘¢ extremely angry '’, and *‘ in
quite an unbecoming manner ’’, asked her to march out, and he was

‘¢ grossly insolent, and his behaviour extremely threatening and provoca-
tive ¢

(¢} Are Government aware that the lady thereafter weni to the
Assistant Station Master on duty, who not only declined to receive her
complaint, but ‘‘ became rude, and positively refused to do anything ’’,
and it was with difficulty that she could get into her train in time ?

(‘1) Are Government aware that Srimati Lekhwati Jain addressed
the Traffic Superintendent of the Railway on the subject ¢ TIf so, what
is the result of her complaint ¢

(e) Is not Ambala City Station supposed to have 24 hours bookiug,
and are Government aware, as stated in her complaint, that this is not the
first instance of the ‘‘ high-handedness, and unjustifiable behaviour ’’ of
the booking clerk and of the Assistant Station Master, and that ‘* several
respectable ladies and gentlemen of the town have previously ‘been im-
swited by these two men ' 1 ‘

(f) What action has been taken, or is proposed to be taken, in this
matter !

Mr. P. B. Rau : The incident referred to is being inquired tmto. T
bave asked the Agent to have the matter carefilly investigated and to take

such disciplinary action against those responsible as, after kis investigation,
the circumstances of the case may require. ’
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YNomiox sERvED. oN Mz, BamaL Sivgs Nor zo iEavE DELHI, WITHOUT
PERMISSION.

667. *Mxr. Gaya Prasad Singh : (a) Is it a fact that Mr. Bahal Singh
was served with a notice under Section 3 of the Punjab Criminal Law
Amendment Act, 1932, not to leave Delhi, without the permission of the
Deputy Superintendent of Police ¥ If so, when was this notice served
on him ¢ .

(b) How many times during the period that he has been confined
to Delhi, was Mr. Bahal Singh permitted to go out of Delhi ?

(¢) Is it a fact that on the 10th, and the 18th June last, he applied
for permission to go to Indore and Bombay for a few days only, to
fulfil a social engagement, and for husiness purposes, respectively, but
vermission was not granted to him ? If not, why not ¢

The Honourable 8ir Henry Craik : (a) Yes. A notice was first
served on the 31st January, 1933. Another notice was served on the 3rd
Angust, 1933, which was revised en the 21st February, 1934, and, again
on the 22nd June, 1934.

(b) Twice.

(¢) Yes. Government are not prepared to disclose the reasons for the
refusal of permission to leave Delhi.

Depucrion oF oNE Hour’s RECEss oN FRIDAYS FROM THE OVERTIME OF
MusLiM EMPLOYEES IN THE GOVERNMENT OF INDIA PrEssEs.

668. *Mr. M. Maswood Ahmad : Is it a fact that if Muslim em-
ployees in the Government of India Press. work overtime on Fridays, one
&our’s recess, which all Government employees get, for Jumma prayers,
is deducted from their overtime f If so, do '‘Government propose to
stop such practice in future {

The Honourable 8ir Frank Noyce : The reply to the first part is in
the affirmative. As regards the second part, there can obviously be no
Jjustification for paying for overtime unless the hours actually worked are
in excess of those preseribed as the normal working hours.

RECESS ON FrRIDAYS To MusLiM EMPLOYEES IN THE EAST INDIAN RAILWAY
WORKSHOP AT LUCKNOW.

669. *Mr. M. Maswoodl Ahmad : (q) It is a fact that for the last
twenty years one hour’s recess was given to all Muskim employees in the
Fast Indian Railway Workshop at Lucknow on Fridays ?

(b) 1s it a fact that since :last year pay of the journeymen and
chargemen is deducted fram their pay for the time which is taken by
them for Friday prayera !

~ (¢) Do Govemment propose to permit the journeymen clerk and
chargemen to ef erform their prayers without any deduetions being
made from their pay 1

M, P R. Rau: 1 have called £or1:he information and will lay &

reply on the table of the House in due course.
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DEeTENTION TiLL LaoTE HOoURs OF CLERKS OF THE CHIEF MEDICAL OFFICER'S
OrFiCE, NorRTH WESTERN RAILWAY.

670. *Mr. M. Maswood Ahmad : (q) Is it a faot that the clerks of the
Chief Medical Officer’s office, North Western Railway, were forced by
the Superintendent of that office to sit daily up to 7 p.M. or so, and that
this can be verified from the attendance registers of 1932 and 1933 ¢

(b) Is it a fact that this is quite against Government orders and
that clerks of headquarters office used to go at 4 p.M. or at 5 p.M. at the
latest ¢

(¢c) If the replies to the preceding parts be in the affirmative, will
Government please state whether any compensatory allowance was given
1o the clerks of the Chief Medical Officer’s office, North Western Railway,
for over-time ! If not, will Government please state what action they
intend to take against the Superintendent for detaining the clerks till
late hours against Government orders {

Mr. P. R. Rau: Government have no information. This i8 a
matter of ordinary office discipline which is within the competence of
1Le Agent, North Western Railway, to decide, and Government do not
propose to interfere.

TaIRD D1vision CLERKS IN CERTAIN BRANCHES OF THE ARMY HEADQUARTERS.

671. *Mr. N. R. Gunjal : (¢) Will Government kindly state whether
there were any special orders of the Staff Selection Board in 1922 that
clerks, who qualified as typists, should be treated as third division clerks
and stopped at the efficiency bar of the second division, i.e, at Rs. 146,
and subsequently reverted to the third division, unless they passed the
test for the upper division ?

(b) If the answer to part (a) be in the affirmative why are clerks
in the A. G.’s, Q. M. G.’s and M. G. O. Branches of the Army Head-
quarters allowed to continue in the second division contrary to Govern-
ment instructions ?

(¢) Is it a fact that elerks have been confirmed in the second division
due to the non-existence of the third division in these various Branches,
and placed over those who are equally qualified and ate senior in service,
hesides having passed the Public Service Commission examination ¢ 1s
it a fact that some clerks with third division qualifications were placed in
the second division in the M. G. O.’s Branch and are therefore getting
Rs. 8 per annum promotion, whereas those who are senior shall have to
complete their grade in 20 years as they get only Rs. 4 per annnm ?

Lieut.-Oolonel A. F, R. Lumby : (a) No, Sir.
(b) Does not arise.

[(¢) Certain second division clerks, who had only third division guali-
Heations, were confirmed' in the second division while serving in the
Quartermaster General’s Branch in the absence of ‘a third division in that
Branch, and were later transferred to the Master-General of the Ordnance
Branch in which a third division had existed for some yeers. This accounts
for the qualified second division clerks, who accepted third division appoint-
ments in the Master-General of the Ordnance’s Branch, being junior to the
wnqualified second division clerks transferred fromy the Quartermaster
General’s Branch. ceoy
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CoNFIRMATION OF CLERKS IN CERTAIN BRANCHES OF THE ARMY
HEADQUARTERS.

672. *Mr. N. B. Gunjal : (a) Will Government kindly state if the
concurrence and approval of the Public Service Comniission has been taken
in the cases where third division clerks were confirmed in the second and
‘the first divisions in the A. G.’s, Q. M. G.’s and M. G. O.’s Branches { If
not, why not 1

(b) Will Government kindly state if the clerks of the M. G. O. and
other Branches can apply to the Public Service Commission for pro-
motions likewise in the first or the second division ¥ If not, why not !

(¢) If the answer to part (b) be in the negative, do (Government
propose to promote those third division qualified clerks of the M. G. O.
‘Branch to the second, without their having to undergo further Public
Vervice Commission tests ¥ If not, what is the reason !?

, Lieut.-Colonel A. F. R. Lumby : (a) No third division clerk has
been promoted to the first division. As regards promotion to the second
division, the reply is in the affirmative so far as the Quartermaster
General’s Branch is concerned. There has been no case of the kind in the
Adjutant General’s Branch. As regards the Master General of the
Ordnance’s Branch, three third division clerks have been promoted to the
second division in the quota of vacancies reserved for departmental promo-
tion.

(b) and (c). Clerks are not required to apply to the Public Service
Comimission for promotion. The Heads of offices are competent to promote
third division clerks, whether qualified or unqualified, to the second divi-
sion in the vacancies set apart for departmental promotions, provided, of
course, that they are efficient.

REVERSION OF CERTAIN SECOND D1visioN CLERKS IN CERTAIN BRANCHES OF
THF ARMY HEADQUARTERS.

673. *Mr. N. R. Gunjal : (a) Is it a fact that clerks who were duly
qualified for the second division in the Q. M. G. and D. M. S. Offices have
‘been declared supernumerary and been reverted to the third division,
whereas clerks who qualified as typists and the third division have been
allowed to continue in the second division and even promoted to the first
in the M. G. O. and A. D. O. S. (P.) Offices ¥ If so, do Government pro-
pose to give these vacancies to the supernumerary men ¥ 1f uot, why
not ¢

(b) In order to avoid such irregularities and injustice, do Govern-
ment propose to refer all such cases of the Army Headquarters for serutiny
by the Public Service Commission ¢ If not, why not %

Lieut.-Colonel A. F. R. Lumby : (a) As a measure of retrenchment
certain supernumerary second division clerks were, in 1933, given the
option of retiring under the retrenchment terms or of aceepting appoint-
ments in the third division. They accepted the latter alternative.

As regards the concluding portion of the question, the attention of
the Hovourable Member is drawn to the reply to part (a) of Mr, Bhuput
Sing’s unstarred question No. 366, dated the 16th April, 1934, which was
1aid on the table on the 19th July, 1934.

" None of these men are now supernumerary. .
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(6) No, Sir. Government do not admit that any irregularity or
injustice has occurred.

LIGHTING AND SANITARY ARRANGEMENTS IN THE SHAEDHANAND Basri,
DeLn1. '

674. *Rao Bahadur M. C. Rajah : (a¢) Will Government kindly refer
to the reply of the Secretary, Department of Education, Health and Lands
to question No., 1690, dated the l4th December, 1933 stating that the
Municipal Committee, Delhi, will provide all necessary lighting and
sanitary arrangements in the Shardhanand Basti, Delhi, as funds become
available ¢ ‘

(b) Is it a fact that a sum of R, 1,00,000 has been provided in the
budget of the Muuicipal Committee, Delhi, for providing sanitary, light-
ing and water-supply arrangements in the backward areas including
Shardhanand Basti, during the current financial year §

(¢) Is it a fact that in spite of the statement of the Secretary, De-
partment of Education, Health and Lands, vide part (a) above, the
Municipal Committee, Delhi is not doing anything towards providing
the facilities referred to above in the Shardhanand Basti because, accord-
ing to the Municipal Committee, Delhi, the area lies within the jurisdie-
tion of the Local Government, and not that of the Municipal Committee,
Delhi ?

(d) Is it not clear from the following extract from the Govern-
ment’s reply to question No. 1690, dated the 14th December, 1932 that
the area occupied by the Shardhanand Basti lies within the jurisdiction
of the Municipal Committee, Delhi :

‘¢ Tt is regretted that owing to financial stringency this area uas not been
provided with the necessary lighting and sanitary arrangemments, hat
the Delhi Municipality, within whose jurisdiction it lies, has had the
matter under consideration for some time past and will, it is hoped,
remove these difficulties as funds become available ’’ ?

If so, why does not the Municipal Committee take any action for re-
‘moving the long standing grievances of the residents of the Shardhanand
Basti, when they have got plenty of funds to do so ¢

(e) Are Government prepared to see that facilities regarding water
supply, lighting, and drainage are provided in the Shardhanand Basti
without delay, now that funds are available in the Municipal Budget ¢

Mr. G. 8. Bajpai: (¢) and (). Yes.

(¢) No. The Municipality has earmarked Rs. 6,274 for the drainage
of this Basti.

(d) The Basti in question lies within the jurisdiction of the Delhi
Municipal Committee. The funds at the disposal of the Committee, are
however, not sufficient to enable it to carry out at present all the improve-
menty required in this and other localities.

~te) The matter is primarily one of Municipal administration, bnt
Government will look into it.

LicBTING AND SANITARY ARRANGEMENTS IN THE SHARDHANAND Basrr,
DeLn1.

675. *Rao Bahadur M. C. Rajah : (1) Has the attemtion of Govern-
ment been drawn to a letter appearing in the Nattonal Call, of the 2nd
August, 1934, complaining, among other things, that the Municipal Com-
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mittee, Delhi, takes no action to ﬁrevent the open area of the Shardhanand
Basti, in front of the Pahargar Municipal dispetisary, from befog fouted by
people of the adjoining leealities, although the matter has been brought to
the notice of the Munieipal Committee, Delhi, several times

(b) Do Government propose to see that mecessary action is taken by
the Municipal Committee, Delhi, immediately to prevent this unhealthy
practice 1

Mr. G. 8 Bajpai: (a) Yes. .

(b) The Municipal Committee, Delhi, has already instituted negotia-
}ion]s to acquire a site for the construection. of a public latrine in that
ocality. ‘

REMoOvAL oF SuumMs 1IN HarpHUL Basti, DELHI.

676. * Rao Bahadur M. 0. Rajah : (a) Is it a fact that the Deputy
Commissioner, Delhi, assured a deputation that waited on him on the 16th
January, 1934, regarding Harphul Basti slums that he would try his best
to acquire the land of that Basti within three months ¥ If so, has the
Basti been acquired so far or not ¥ If not, when will it be acquired ?

(b) Did the Deputy Comnrissioner issue a statement intimating the
position of the proceeding at the end of three months, i.e., on the 16th
April, 1934 ?

(e) Do Government propese to see that a statement explaining the
present position of the proeeedings is issued, and that land is acquired
without delay in order that the pepole may be able to leave the slums
which are not fit for human habitation ?

Mr. G. 8. Bajpai: (a) No. The Deputy Commissioner did not
mention any time limit within which the land acquisition proceedings
regarding Ilarphul Basti would be completed. The statement to this effect
which appeared in the Press was erroneous. The Basti has not yet been
acquired.

(d) No.

(¢) The announcement of the award has been delayed by the
unfortunate illness of the Nazul Officer whose successor has had tv check
and revise a great volume of evidence. The local authorities hope to com-
plete the proceedings very shortly.

Vacaxcies 1N THE TRAINING RESERVE oF THE WOMEN’S MEDICAL SERVICE
FOR INDIA.

677. * Mx. 8 @ Jog : Is it a fact that the Central Duflerin Fund
Officer has not invited applieations for vacancies in the Training Reserve
of the Women’s Medical Service for India in the years 1933 aud 1934 7
If applications have beem invited, what are the names of the newspepers
and their dates, in which these vacancies were advertised ?

(b) How many applications, in response to tlie advertisements, were
received during the vears 1933 and 1934, and how many lady dector
graduates (with their names and qualifications, academic or otherwise)
have been admitted to the Training Reserve by the Executive Committee §

Mr. @ 8 Bajpaf: The answer to tHe first part o (¢) of the ques-
tion in in the negative. A statement containing the information asked for
in the rest of the question is laid on the table.
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Statement.

. (&) Applications for vacancies in the Training Reserve of the Womon’s Medical
Service for India were invited both in 1933 and 1834, Vaecancies were udve

in 1933 in the ‘¢ Statesman ’’ of the 8rd, 5th and 7th September, the ¢‘ Madras Mail ’ !
of the 5th, 7th and 9th September; and the ‘¢ Times of India >’ of the 4th, 6th and
8th September. In 1934, the advertisements were published in the ‘¢ Btutesman ’’ of
the 10th June, the ‘¢ Madras Mail ’’ of the 4th June, and the ¢’ Timos of India '’
of the 8th June.

(b) Eighteen applications were received in 1933 and the same numnber in
1934, Tho undermentioned graduates were admitted iuto tho Training Reserve :—
in 193S.
Dr. Edith Smith, M.B.B.S., (Punjab).
Dr. Pandit, M.B.B.8S., (Bombay).
Dr. Hope Lagzarus, M.B.B.8,, (Madras), L.R.C.P. & 8.(Edin.)L.M.(Rot.), wus a
temporary member,
in 1934.
Dr. Chacko, M.M.B.8., (Madras).
Dr. Mahadevan, M.B.B.S., (Madras).
Appointments to later vacancies have not yet been made.

REGULATION RELATING T0 THE TRAINING RESERVE OF THE INDIAN WOMEN’S
MEDICAL SERVICE.

678. *Mr, 8. G. Jog : (a) Is it a fact that the regulation relating to
the Training Reserve of the Indian Women’s Medical Service provides
that Indian Woman Graduates in Medicine of the Indian Universitics
should be ummarried persons or widows ?

(h) Ts that rule applicable to lady doctors of the non-Asiatic domicile
also 7

(¢) How many medical women were admitted to the training reserve
and how many were deputed to the United Kingdom for acquiring British
Medical gualifications ?

Mr. G. 8. Bajpai : The information has been called for and will be
laid on the table in due course.

REesIDENT MEDICAL OFFICERS OF THE WOMEN’S HosPITALS IN INDIA.

679. *Mr. 8. G. Jog : Is it a fact that the posts of Resident Medical
officers of the Women’s IHospitals in India are not open to the Indian lady
doctors graduates from the Indian Universities ¥ If so, why ?

Mr. G. 8. Bajpai: The answer to the first part is in the negative.
At least three such posts are held by Indian women graduates of Indian
Universities today. The question in the seeond part does not arise.

Lapy Docrors pEpuTED To THE UNITED KinapoM FOR TRAINING.

680. * Mr. 8. G. Jog : Will Government please lay on the table a
complete list of the lady doctors who have been deputed to the United
Kingdom for training from year to year and what amounts have been
contributed to their training ir the United Kingdom ?

. Mr. G. 8. Bajpai: A statement containing the information asked
for by the Honourable Memher for the years 1928 to 1934 is laid on the
table.
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Jdst of lady doctors who have been deputed to the United Kingdom for ‘traiming
during the period 1928—1934.

Year in which
deputed to the Diploma or Course of | Amount comrtri-
United Kingdom Name. study for whioh buted fof
for post-graduate deputed. training,
study.
Ra.
1928 .. Dr.D.P.Bali .. |MR.C.8,LR.CP, 3,778
' (Lond). T
1928 .. ve | Dr.C. Wiseman .. ‘Do, . 3,700
1920 .. ++ | Dr. Lakshmi Devi Do. 4,408
1930 .. .« | Dr. Brooks . Do. . 4,172
1030 .. .+ | Dr. 8. Matthew .. Deo. 4,064
1930 .. Dr. Rekhi .+ | Diploma in: Radiology Nd.
(Dr. Rekhi  was
trained at the
expense of the
Rockefeller Foun-
dation.)
1931 Dr.U.D'Monte .. | M.R.C.S,L.R.C.P. 4,088
1981 Dr. Shrikhande Diploma in Baoterio- 4,016
1931 Dr. Jiwan Lata Special duty in mater- 4,024
nity and child welfare.
1932 Dr. Patil Diploma in Baoterio- 4,020
logy-
1932 Dr. Senjit Diploma in Ophthal- 4,016
mology and M.R.C.8.,
L.R.C.P.
1983 Dr. Reuben F.R.C.B.(Ed) 3,400
1938 .+ | Dr. Alankaram .. | M.R.C.8,,L.R.C.P. 3,660
1034 Dr. D. P. Bali Diploms in Rediology 10,800

LapY DOCTORS RECRUITED IN INDIA AND FROM ENGLAND DIRECT.

681. * Mr. 8. G. Jog : (¢) How many lady doctors of the non-Asiatic
domicile have been recruited in India and from England direct dunng
the last five years for Women’s Medical Service for India in the senjor
grade, and how many have since resigned on account of marriage or
otherwise *

(b) Is

to the United Kingdom
1.330LAD

it -a faet -that an Indian Medical Woman deputed
for being trained for British Medlqal
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qualifications, with scholarslljll:, has got herself martied there and her

eriod of study was extended, over an’ ordirary one, by the C. M. O,

omen's ‘Mealca} Service ! S T

£e) Will Government please. state the reasons for thejr leaving out of

the Women'’s Me'gical Serviee the.lady doctore.who have ‘aeguired Briish

Medical qualifications at' the. State expense, such as, Dr. Lakshni Devi,
Dr. Bali, and others ? ' ’

() Was Dr, Sanjit married in ' England, while prosecuting her
studies. there ? !

Mr. G. 8. Bb.ji)‘ai' : v(a')' A stetement cbilf’ta}'ni‘t‘lg': the information’
asked for by the Honourable Member is laid on the table,

"('b")' Yes. She was allowed to extend Her périod of gtudy beyond the

aliotted; year at her own expgnse.

(c). The Woman’s Medical Servige is contg;{;llg,d &z.the Countess, of,
Dufferin’s Fund, an aided absociation, and not “by yvernment. Lady
Doctors: acquiring British medical qualificaptions, at puhlic expense haye
not been excluded from this service. On the contrary, every member of the
Training Reserve, on obtaining & British medieal. qualification, has beem
#mitted to that: Service with the exception of one for whom a post was
ot t,ﬂrailable at the time, but who obtained a post uq‘der a Provincial
‘Governmetit. Dr. Bali is still in the Service. Dr. Lakshmi Devi resigned
the service at, her own desire on her marriage. '

(8) Yes.

ey 1
List of lady doctors of non-Asiatic domibile who have been recruited to the Women’s
Medical Serviog in India and from England direct since 1948 (ezcluding Yhose
¥ho are no longer in the Servicé). o ) et

Dr. Torrance, M:D., Ch. H. (Glas) .+ Recruited in India.

Dr. Proctor-Sims, L'.R.C.P.;‘M.R.Q.Sg._v‘ (Lopd.) .. ‘Do,

Dr. Callender, M.A., (Cantab.) M.B.B.S. (Lond.), Recruited from England for ge
“' 'LR.C.P, M.R.Q&:: “ - ol wark, .

Dr. Orkney M.B., Ch.B! (St. Andrpws)I). P. H. Recruited from England.
‘.(Manohest ()Spooi._,li‘s\t, o W q orn "8

Dr. J. Thomson, LR.C.P., MR.CS., MBBS. Recruited in India.

" *(Lond.) M.D. dond.). : DV
. H. Herbert, M.B.BS., M.R.C.S,, L.R.C.P., Do.
Rl; ‘lf;,‘ond.) Ve T T ’;?1‘ s e

Dr. M. Noal, M.R.CS. (Lond.), LR.CP.{Lond.) Recruited from England.-
M.B.B.S. (Lond.) M.D. (Lond.).

Dr. . Eppe, M.D. (Lond.), M.R.OP. (Lond) .. Beorited ém Higland for special
< _postrat %tdj.g i-
o ' . B R A . o “,:_ iﬁ"u)” Q’ ’ '.'“i O’W
:Dr. M. Melan, B,A., M.B. Ch.B., M.AQ, (Irelapd), Revouited in Jpdia.
:-g.ér.tm.,ﬂ, (Lond,) D.. P. K. (Lond,), F, R. A3 Ipin .

iy, offigers’ o ton-Aiatic domice hve resigned'dimring the lash five years—three on
NWS‘;‘ of M tW:efor Hek1th reassns, whd o on whﬁu.ﬁti&l urdanﬁ;yﬁhte affairs
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InpIAN DocTOR APPOINTED ON THE ExEcuTivE COMMITTEE OR SELECTION
BoArD oF THE CENTRAL DUFFERIN Fuxbp.

682. *Mr. 8. G. Jog : Has any doctor of Indian race been appointed
on the Executive Cammittee or Selection Board of the Central Dufferin
Fund ?* If not, why not ¢

Mr. G. 8. Ba.jpal The information has been called for and will be
laid on the table in due course.

‘Mr. 8. G Jog‘ Sir, a supplementary questlon arises out of all these
questions, though the Honourable Member has laid a consolidated state-
ment in repiy to all ‘thele -quesrtions. “However, my - supplementary
question is'this = I§ it not a fact that this Dufferin :Fund has been raised
chleﬂy from contributions paid by the Princes and the peoples of India %

Mt' G 8 Bajpai 'l‘hat partxcular fact ls oorrect Sir..

Mt 8 a. Jog.: Bir, is it not the’ main ob,lect of this Fund to give'
engpuragement to Im‘han ladies: to. go .in' for medical studies ! | :

M. G.'8. Bajpai : 1-do not think the main objeet: of the Fund. was
to favour any particular race for carrying out -a particular work.. - The;
main object of the Fund was to provide medical aid for Indian women
by women ; and if my lHonourable friend will look at; the present com-
position of the service, he will find that, since 'Indian woimen possessmg
the . proper medi¢al qualifications: bave lheg-m‘to -dome- forweard, thls
service has been substantially. Indianised. -

Mr. 8. G. Jog : May I know whdther the: Honoumble ‘Member is in

& position to say what is the relative position of Indian ladies and ladies

of . non-Asiatic domicile ¢

Mr. G. 8. Bajpai : Certainly—Twenty-four, I think; of.Indian domie
cile and nineteen of non-Asiatic domicile.

Mr. Vidya 8agar Pandya : What are the, correspondmg salarles of
the two classes !

Mr. G. B. Bajpai : The salaries are one and the same, subJect of
course, to such variations as the time factor may nemmﬁtate

Dr. Zn.udd.m Ahmad : Is it not a fact that the pat;lent always g'd
to the:best doctor irrespective of his caste and creed f .

-Mr. G. 8. Bajpai : I hope so, Sir, for his sake. (Laughter.)

Non-Rnoonwor Rarrway Money rFroM Messrs. TePLITZ Amwmn‘
WATERS' Commw Com.wrons ON THE Nonm WESTBRN Rm.wn'

683. *Dr. Z;a.uddm Ahmad : () Is, it a fact that Messrs, ' Teplitg,
Aerated Waters. .Company secured the contraq:f for the supply of ice and'
aerated waters in the Northerm Section of the. North' Western Rallway,
from Lahore to Peshawar ?

(b) Is it,a fact that the sa company aIso Ixad Jce contrdct of the
Military Hospital at Murree Indﬁl H p

(¢) Is it a fact that the company earried iee to. Murree Indus on
Railway. passes 1

(d) - Is it a Tact that the Dnns:onal: -Superintendent, Rawalpindi, made

out a case, claimirig Rs. 2,700 from the said .ctm; 2}
L330LA 1)(3 o eompany: o2

l—_a

LU
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(¢) Is it a fact that the file was lost at the Agent 8 oﬁ‘ice and noy
nioney was recovered 1

(f) Is it a fact that Mr. Hail, the then Deputy Chlef Commcrual
Manager carried on the prellmmary investigation ¢ -

(g) Do Government propose to make enquiries and call for necessary
pupers ?
Mr. P. B. Rau : (a) and (b). Yes.

(e) ) Yes, as Mari Indus was within the area for whlch the _Company
were given the contract,

(d) The Divisional Superintendent, Rawalpindi, has reported to the
Agent, North Western Railway, that there .are no records in his oﬂice
regarding this claim.

(e) to (g). The. Agent, North Western Railway, reports that- the
complete papers on the subject in his office are not now traceable, It
appears, however, that a complaint against the firm ‘was- ‘received in
1931 apparently from a discharged employee and that the matter was
examined by the Chief Commercial Manager who accepted the ~exphna-
tion then given by the firm.

MinTo Pnomsgonsmr IN THE CArcurra UNIVERSITY.

684, *Dr. Ziauddin Ahmad : (a) Is it a fact that the Government of
India have endowed a Minto Professorship in the Caleutta University.?

(b) What is the salary of the Professor !

(¢) Is it a fact that Government levied ten per cent. cut in the salary
of the Professors simultaneously with the ten per cent. cut in the salaries
of the Government officials 1

(d) Is it a fact that Government restored the cut by five per cent.?

(e) Was the salary of the Minto Professor also restored by five per
cent. ! If not, why not ¢

Mr. G. 8. Bajpai : (a) to (¢). An annual grant of Rs. 13,000 made
from Central Revenues to Caleutta University included a sum of
Rs. 12,000 for the pay of Minto Professor of Eeonomics. The whole
grant has been subjéct to the emergency cut of ten per cent. since 1932-33.

(d) and (e). The emergency cut has been restored by five per’ cent.
in .80 far as the salaries of Government servants is concerned.. The
normal cut in the case of grants made from Central Revenues to educa-
tional institutions is ten per cent., and that in the present financial condi-
tions it has not been possible to restore it. T would add that even the
reduced grant is adequate to cover restoration of five per cent. in the
cut of ten per cent. in the Professor’s salary.

Dr. Ziauddin Ahmad : May I ask, Sir, why in this particular case
the grunt was not made to an educatlonal institution, but was made to. a
special post

Mr. G. 8. Bafpai : I have already said that even the amount of the
present grant is adequate for the purpose of reducing the cut in the

Professor’s salary from teén per cent. tofive per cent. What haPpenS is
this that the University utilises the balance for publications. ..
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Dr. Ziauddin Ahmad : If the grant is restored next year, will the
grant to the Professor be also restored ?

Mr. G. 8. Bajpai : .1 am not in a position to forecast what will happen
to this pamcula.r grant next year. .

CHARGEMEN IN THE ORDNANCE Facrorizgs or INDIA.
685 *Mr. K P. ‘l'ha.mpan ‘Will Government be,pleased to state :

‘() the total strength of men below the rank of chargemen in all
the ordnance factories of Indm; and

(b) - whether they are prepared to allow a yearly deputatlon of
ordnance factory workers to meet the Army Seceretary with
a view to discuss their conditions of service, just as is allow-
ed to the All-India Rallwaymen 8 Federation f

Lieut.-Golonel A. F. R. Lumby : (a) Apart from the. clerical and
:llneg(l)t(l)l establishment, the strength on the 1st April, 1933, was about
2,

(b) No, in view of the fact that there is no All-India Labour Orgam-
sation for Ordnance Factories corresponding to the All-India Railwaymen’s
Federation.

'

GRANT OF van.nen LEAVE TO THE STAFF IN THE OBDNANOE FAo'roms
N INDIA.

686. *Mr. K. P. Thampan : Will Government be pleased to state :

(a) whether they are aware that the monthly paid men of the
ordnance factories in India do not get their prlvllege leave
of one month with full pay unless they find a substitute ;
and

(b) whether they propose to cancel that condition and grant
privilege leave as is done in all industrial concerns ?

Lieut.-Colonel A. F. R. Lumby : (a¢) This is the rule in the case of
monthly pa1d men on the temporary establishment, but in practice a
substitute is not always required. .

(b) No.. The condition is laid down in Article 242 (a), Civil Servwe
Regulations, and is of general apphcatmn

CONFIRMATION OF STAFF IN THE ORDNANCE Facrorizs N INDIA.
687. *Mr. K. P, Thampan : Will Government be pleased to state :
(@) whether they are aware that in the ordnance factories of India
people, who have put in 25 years of service, are still con-
sidered temporary ; and
(b) whether they propose to confirm all the men who have put in
three years’ service or more ; if not, why not ?
Lieut.-Colonel A. F. R. Lumby : (a) Yes.

(b) No. The system of keepmg lahour on temporary establishment
is net peeuliar to Ordnance Factories It also obtains on the Railways
and in other Government establishments.
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CONTRIBUTION TO THE PROVIDENT FUND IN THE ORDNANGE FAcTORIES
' IN INDIA,

688. *Mr. K. P. Thampan : (a) Will Government be pleased to-state
what is the extent of their contribution to the Provident Fund in ‘the.
ordnance factories of India ¢ 1s it less than that of State Railways ¥ If
so, what is the difference $ .

(b) Are Government aware that this lower contribution has been a
wource of great dissatisfaction in the minds of the employees and has
formed ‘the subject of Yesolutions at euccessive Conferences of the Cordite
Factory Labour Union at Aruvankadu ?

'(¢) Do Government propuse to"direct that their contribution to the
Provident Fund in the ordnance factories should be similar to that of
State Raftwayst =

Lieut.-Colonel A. F. R. Lumby : (a) 50 per cent. of the subggz?er’s
contribution in’the case of the Workmen’s Provident Fund. “Phe ‘(Gévern-
ment contribution in the case of the State Railway Provident Fund is 100
per cent.

(b) Government have seen the Labour Union's resolutiéns on the
subject passed at their annual conferences between 1931 to 1934. -

(e) No.

INTRODUCTION OF A SCHEME OF GRATUITY IN THE ORDNANCE FACTORIES
N INDIA.

689. *Mr. K. P. Thampan : Will Government be pleased ‘to state :

(¢) whether it is a fact that no scheme of gratuity has yet heen
h introduced in the ordnance factories of India ; and

(h) whether they propose to take any action in the matter %

. Lieut.-Colonel A. F. R. Lumby : (a) and (b). A scheme of gratuities
paid from the Fine Fund has been in existence for years. There is, how-
ever, no regular scheme whereby gratuities are paid.frein general nevenues.
The question of paying gratuities from general revenues -is under consi-
deration.

PRIVILEGES IN THE MATTER OF PAY, ALLOWANCES, ETC., TO TRAVELLING
TickET EXAMINERS ON THE NORTH WESTERN RAILWAY.

690. *Parndit 'Satyendra 'Neth Ben : () Are ‘Governmefit aware
that one Mr. Bishan Singh, S. T. E., North Western Railway,
at present working in the Delhi Division, was working as a Travelling
Ticket Examiner on the Kalka-Simla Railway on mileage allowance system 1

(b) Are Government aware that this Travelling Ticket Examiner
(Mr. Bishan Singh). when appointed to work as a S. T. E. in the
Delhi Division, was given his pay plus average mileage allowance,
t.e., 75 per cent. of his pay besides the daily allowance admissible under
the rules and was thus in receipt of Re. 80-as pay plus Rs. 60 as.an average
allowance, aggregating Rs. 140 plus daily allowance earned by him ¢

(6) Are Government also aware that this Mr. Bishan Singh, on his
reversion as a Travelling Ticket Hxaminer . from 8. T. E.'s joh,
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was_given his spbstantive pay of Travelling Ticket Examiner, t.c.,
Rs. 90 or so, after usual ‘adjustment of his annual incremenmts ?

(d) Are Government further aware that on the abolition of the
Tyavelling Ticket Examiner’s cadve this Mr. ‘Bishan Singh instead of
getting his substantive pay of .a Travelling Ticket Examiner, which was
Rs. 100 or so, has been allowed to enjoy the benefit of his pay of S. T. E.
which was fixed 'at Rs, '*.1_4'0 plus ' the ‘corifoldated allowance 1
. (¢) What js the scale of pay in which the said “Mr. Bishan Singh s
now fixed up by the North-Western Railway administration and on what
basis was this particular and separate scale for only one 8. T. E. created
by the Agent 1 '

(f) Will Government be pleased to state why the other old Travelling
MTicket Examiners are denied the sdme privileges, as regards pay and
adlowances, a8 are énjoyed by Mr. Bishan ‘Singh 1

(g) Do Government propose to extend the same rates of pay and
allowances to other S. T. Es. who have been appointed on the abolition
of the old cadve of the Travelling Ticket Examiner ¥ I not, ‘why not 1

, _ Mr, P. R Riu: I am calling for information and will lay a reply
on. ‘the table of the House in due course.

EMPLOVMENT oF INDIANS IN.THE CYPEER BUREAU OF THE FOREIGN AND
POLITioAL DEPARTMENT.

'691. *Mr. Gays Prasad Singh: Will Government kindly state
how many TIndians are employed in the Cypher Bureau of the Foreign
and Political Department e o

Mr. H. A. F. Metcalfe : There are no Indians employed in the Cen-
tral Cypher Bureau in the Foreign and Political Department at present.

-Mr. Gaya Prasad Singh : Is it not a faet that-in the Standing Fin-
ance Committee and also on the floor of the House assurances were re-
peatedly given by the Govermment during the last few years that earnest
efforts would be made to appoint Indians in this Cypher Bureau §

Mr. H. A. F. Metcalfe : That, Sir, is quite trtfe, and efforts are being
made which, I hope, will shortly be successful.

© Mr. Oays Pradad ‘Singh : May I'avk; Sir, whether this very assfit-
ance which the Honourable Member Has just given was given probably
by himself or by his predecessor many years ago—as many as five years
q'gﬂ‘—al‘most in the same terms ? ' '

Mr. 'H A PF. Metcalfe : 1 am not.in'a position to say what happened
five . or six years ago, but T know that this undertaking was given as
recently as last September, and T am glad to say that substantial steps
have now been taken towards achicving the end which we all desire.

.- Mr. Vidya Segar Pandva : May I know how many Anglo-Tndians
dre employed in the Cypher Bureau ¢ ’

™Mr. Gaya Prasad Singh : AN ‘aré Anglo-Tndians and Europeans in
the Oypher Bureau. -

“Mr. Villya Sdgar Pawdya : T wikh to know from the Governmént
Member how many Anglo-Tridiari4 afé'em‘pl\ﬁye'd in the Cypher Bureau !
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Mr. H. A F. Metoalfe : I could not give the Honourable Member
the exact figure, but there are certainly some Anglo-Indians.

INVERTIGATION OF THE CASE oF THE BmrTisH INDIAN PORTS IN THE GULYF'
OF CAMBAY.

692. *Nawab Naharsingji Ishwarsingji: (a) Wil Government . be
pleased to state whether they want to check the loss of customs revenue
caused by the development of the ports of the Kathiawar Maritime States 1

(b) Did Government study the question of the working of the British
Indian ports in the Gulf of Cambay before ¥ If so, what are the pros and
cons about these British Indian ports ?

(¢) What are the reasons for permitting the transhipment of goods
from foreign ports of Porebunder and Jafrabad to these British Indian
ports without charging the duty, that is, why no duty is charged at our
ports on goods arriving from these foreign ports ? '

(d) Is it a fact that the fixed amount of two laes of duty to be allow-
ed to the foreign ports of Kathiawar is fixed for land transport only § If
8o, why are Porebunder and Jafrabad allowed sea-import of goods at our
ports, and is it a fact that even the two lacs limit is not adhered to in-
asmuch as they are allowed to an extent of a big sum of several lacs on
this free duty sea-importation of goods to our ports ¥ Will Government
please state the reasons for giving such special concessions to these States,
incurring thereby a big loss to. Government customs revenue and. as 4
tonsequence taxing indirectly the British Indian taxpayer ?

(e¢) Will Government be pleased to state whether they intend to
appoint a committee to investigate thoroughly the case of the British
Tndian ports in the Gulf of Cambay and collect such evidence as may be
forthcoming ¢

The Honourable 8ir James Grigg : (a) to (e). The whole question
of the loss of Customs revenue caused by the development of the Ports of
the Kathinwar Maritime States is engaging the attention of Goveroment,
but it would not be in the public interest to make any statement on the
matier at the present time. )

STAFF DISCHARGED IN THE DINAPORE AND THR MoRADABAD Divisions or
THE EAST INDIAN RAlLWAY.

693. *Pandit Satyendra Nath Sen : (a) Are Government aware that
a number of discharges were made in the Dinapore and the Moradabad
Divisions of .the East Indian Railway during the last two years ¥ IF so,

are Government prepared to appoint a committee of enquiry to go into
the ‘cases ?

(h) Are Government aware that in 1982 a discharged official
(Travelling Ticket Examiner) was re-instated as the result of sn enduiry
made by Mr. K. M. Hassan, Deputy Diréctor of Establishment, and.
another was re-appointed after an enquiry by the Labour Commissign ¢

Mr. P. R. Rau : (a) Unfortunately discharges have occasionally to:
be made in every Depeartment and Division of a Railway. in. the interests
of «ficiency. Government do not consider that there are any special cir-
cumsiances in these two Divisions to make a special enquiry necessary.
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(b) Government have not been able to trace either of the cases refer-
red to. If the Honourable Member is referring to the recommendations of
Court of Enquiry constituted in 1932 under the Trade Disputes Act, he
will iind the information in the report of the Court and the Government
communiqué thereon, copies of which are in the Library of the House.

Dr. Ziauddin Ahmad : In view of the fact that so many questions
have been asked about the maltrcatment of subordinates in the Moradabad
Division, is it not the duty of the Government to look into the matter ¢

""Mr. P. B. Rau : No, Sir. The fact that many questions are asked
does not necessarily mean that there has béen maladministration.

Mr. Gays Prasad 8ingh : That is the value of our questions !

8ir Cowasji Jehangir : Does that mean that because complaints are
made from this side of the House, the Honourable Member is not going to
take any steps in this particular case !

Mr. P. R. Rau: Not at all. Government did take steps. My
Honourable friend was not iri the House when I gave replies to this very
question some days ago. Government did make enquiries and found that
no intervention on their part was necessary.

Dr. Zianddin Ahmad : In view of the fact that no complaint has
been made about the other five Divisions of the East Indian Railway and
that all the complaints are concentrated mostly to one particular Division,
is it not really the duty of the Government to see how far those complaints
are correct and to find out whether there is really something wrong in the
administration of that particular Division 1

Mr. P. R. Rau: As I have already explained, Government did make
enquiries in certain cases and got reports from the Administration, and,
after examining them, they found that their intervention was not ecalled
for.

8ir Abdur Rahim : Did they find, as a matter of fact, that these
complaints were groundless ¢

Mr. P, R. Rau : Yes, Sir.

.. Dr. Zinuddin Ahmad : Did the Railway Board examine each com-
plaint themselves or entrusted this work to an officer of the Board !
Mr. P. R. Rau: I cannot say that each of these complaints was
examined, but a large number of them were reported on by the Agent of
the East Indian Railway and were examined by the Board.

NoN-PAYMENT oF GRATUITY TO TWO PERSONS OF THE DINAPORE
Drvision.

. 694, *Pandit Satvendra Nath 8en : (a) Is it a fact that Mr. 8. C.
Bose. Head Ticket Collector, Dinapore Division, who resigned his post
some time in 1933 and Mr. K. Lall, Guard, Dinapore Division, discharged
in March, 1933, have not been given their gratuity in spite of repeated
démands ? s it also a fhct that they have served for more than 16 years 1
~ (h) If the answer to part (a) be in the affirmative, will Government
state if they are prepared to pay the two gentlemen their gratuity, and,
i? so. when ¢
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Mr. P. R. Rau : I have called for certain information and will lay
A reply on the table of the House in due. course. ot -

‘Pandit Satyendra Nath Sem: May I know, Sir, under what don-
ditions gratuities gre granted ¢ ' ’

Mr. P. R Rau: I would refer my Honourable friend to the
Gratuity Rules. ’

ALLEGED RAGIAL ARROGANCE IN SOUTH AFRIGA.

695. *Mr, Bhuput Bing : (¢) Will Government be pleased to state
whether their attention has been drawn to the article published in the
Forward of the 9th June, under the heading ‘‘ Racial Arrogance in
South Afrida—Bickening White Propaganda ’’, taken from ths Swn of
Bombay, and the comments of the said daily thereupon f o

(d) '1f the -answer to part (&) be in the affirmative, will Govern-
ment kindly state whether their Agent in South Africa has taken any
steps to stop such pernicious propaganda in the coumntry ! If so, what ?

~ (¢) Are Government aware of the repercussions which such ‘outbursts
mAay give rise to.in India ¢
Mr. G. 8. Bajpai: (a¢) and (¢).  Yes.

(b) No special importance attaches to the speech. As the Honour-
able Member is no doubt aware since the appointment of the first Agent in
South Africa, the general attitude of Eurepeans towards Indians in soeial
matters has greatly improved, thanks to the efforts of the Right Honour
able V. & Srinivasa Sastri and his successors, and there is no reason.to
apprehend that the proeess of improvement will not continue.

. . . . i3 "
RepuctioN oF Trirp CrLass Fare on THE East INDIAN RArLway:

696. *Mr. Bhuput 8ing : (a) Will Government be pleased to state
whether they propose to reduce the third class fare on the East Indian
Railway, in view of the fact that there has been no appreciable fall or
rise in carnings on account of such an experiment carried ot om the
North Western Railway ¢ '

(b) Are Government aware that the third class fares on “the "Fast
Indian Railway aré comparatively higher than those on the Bengal
Nagpur Railway and other company-managed railways ?

“Mr. P. R. Rau: (a) As I explained to the House oun the 13th
August, 1984, in reply to Mr. Ghuznavi’s qnestion No. 524, Government
prefer to await the results of the experiment on the North Westert
Railway before considering a general reduction of third class fares
on other raifwayw. The experiment on the North Western Railway has
}lot been in force for a period suffieient to draw any conclusions there-
rom.

. () No, on the contrary, the third class fares on the East Indian
Railway are lower than those on all other principal Company-managed’

Railways. cxcept the Bengal and North Western Railway. L
_ Dr. Zisuddin Ahmad : May I ask, Sir, how long the Government'
will take with this experiment ?

. ‘Mr. P. R. Raa: It is intended to have the é;peﬁmgnt n fpvi;e, for
year. i
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«RuNMING oF TuroUuaE TRAINS PROM HowRAH TO KALEA BY Loop LiNg.

697. *Mr, B:hul‘)‘ut“'Sing: (a) Will Government be pleased to state
whether there was any proposal to run through trains from Howrah to
Kalka by loap and B. A. K. lines  If not, what were the difficulties in
the 'way of such a proposal 1

(b) Are Government prepared to place the connected papers regard-
ing this proposal on the table of this House ?

~ Mr. P. B. Rau: (a) I would refer the Honourable Member to the’
information I laid on the table of the House on the 23rd November,
1933, in reply to his question Np, 147 asked on the 20th September,
1933.

() I do not know what papers my _Honourable friend refers to,
but what Government have on the subject contain no information
beyond that referred to in my reply to part (a) of this question.

ExTENSION oF TELZPHONE LiNEs AND REDUCTION IN TELEPHONE CHARGES.
698. *Mr. Bhuput 8ing : (a) Will Government be pleased to state
whether thére is #ny proposdl ‘for extension of telephone lines over'the
wholc of India in order to connect all the ‘important cities with one
another ¥, R
(b) What is the total estimmted cost of carrying out this:proposal 1

(¢) Is there any proposal .of reducing the telephone "¢harges in order
to popularise the conneetions by making the same cheaper ?

The Honourable 8ir Frank Noyce : (z) No comprehensive scheme
for the extension of telephone lines throughout India in order to econ-
nect all important cities has been prepared. Schemes for telephone
connections between two or more cities are prepared and .carried out
if the financial results are anticipated to be favourable and as fund
become available, ,

(b) As there is no single comprchensive proposal, no estimate of
cost can he given. R

(¢) Yes. T place on the table a copy of the Director-General’s
Geveral Circular which gives full details of the reduetions in tele-
phone charges which come into forece from the 16th September, 1934.

INDIAN POSTS AND TELEGRAPHS DEPARTMENT.
' DirEcror-GeNerar’s GENEraL Cmcurar No. T8
Monday, 30th July, 1934.
(Spare ccpies to he distributed to all departmental telephone Exchanges.)

Revised Seales of Charges for Telephones.

With cffect from the 16th September, 1934 in the case of «ll new installa-
tions and with effect from the 16th Beptember, 1034, or the termination of the
current periods for which rent has been paid, whichever is later, in the case of
existing installations and n supersession of all previous orders on the subject,
the following revised scales of charges will be introduced for Departmental
Manusl and Automatic Exchanges, extension teléphones, bells and . switehes,
private branch automatic exchanges, private branch manual cxehanges, private
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-fad nen-

exchangc lines, snbgect to the wndxtmns and restrictions set forth belv)w, vig.—

PO

‘ -—Deﬁmtwm

A private exchange is &n exchange

provided

exbluuively for the ‘use of ‘s

businéss firm, muﬁicxpahty, Government -Departinent or similar body and is mstalled

and maintained
premisas provided

the Indian Posts and Telegraphs

‘Department in rent-free

that body. If the exchange is connected by trunk lines or

b
junction lines to. a éwernment telephone sybstém, it is known us a privete brauch

exchange.
authority.

Operators for private manunl exchanges are provided by

‘the hlmg

In cxceptxonal cases ﬂrms or persons other than the hiring authoutv mnv be
given conncctions to a private exchange or private branch exchange.

A sub-exchange i an exchange installed for

the limite of a free jumction area and

connected to the main
exchanges \\1thm the area by means of free junction lines,

Departmental convenicnee vntbin
exchange or other.

11.—Installation Fee.
" In gll cases in which any telephone is installed or re-opened an insta.llation charge

of Rs. 10|- will be levied.

II1.—Departmental Manual and Automatio Ezochanges. )
(1) ‘The following is the seale of- chargos for connéctions to a’ Depumnenul

Manual or Automatic Exchange—

(a) For all exchanges excepting those apeclﬁod in clause (d) below ; —

Rates payable in advanoce.
Radial distance from Monthly subject to a
Exohange. discount of 109, for
prompt payment Annually.
[vide Para. X1
M N3
Re. Re.

‘Within one mile .. . 18 168
Within two miles 19 180
Within three miles 20 192

(b) For the following Exchnuges :—
Delhi,

*Government.
Dinapore, Gulzarbagh, Loyabad

Peshawar,

Barrackpore, Caleutta  Weet, B.ngoon

Simla, Mashobra, Rawalpmdl, ‘Lahore, Lahore Cantonment,
Ghaziabad, Bombay,*
Drigh Road, Quetta, Nagpur Cawnpore, Lucknow, Pntm,

o

Amntum‘,
Poona, Ahmeduhld *

Sindih, Jharia, Regent, Storeyard,

Radial distance from
Exchange.

" Rates payable in advance.

Monthly subject to a |
discount of 109, for
prompt payment Annually
[vide Pars. X1 .
(0915 7)

‘Within three miles .o

Ra..
192

Re.
20
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(¢) The following special rate provided the connection is within half a inile
of the exchange is applicable only to new exchanges which are not connceted to
the Telophone Trunk System, and to existing exchanges in which the present basic
annual ratc ie rupees one hundred and fifty. From the date of connecting sueh an
exchunge to the Trunk System this special rate will not apply to.new conncctions
or to existing installations which are subsequently disconnected for breach of any
rule, given up, or sought to be transferred to another person.

Rates payable in advance.

Radial distance from Monthly subject to a

Exchange. discount of 109, for )

prompt payment |  Annually.

[vide Para. X1
) (f )3

Ra. Re.
Within half a mile .. . 17 1 156

(d) For Lines in excess of three miles special rates based on the capital cost
will ordinarily be quoted. But if existing wires or cable conductors can be utilised
vi{:lh only inexpensive changes, the rates given in paragraphs (e¢) and (7). below
will apply.

(¢) ANl Departmental Manual and Automatic Exchanges—

" Rates payable in advanoe.
‘Radial distance from Monthly subject to &
Exchange. discount of 109, for
prompt payment Annually. .
[vide Para. XT
MmNl
‘Within three and a half miles .. .. 23 216
Within four miles e . 26 240

(f) For a connection in excess of four miles radial distance ‘from’ the exchange
the charge is as for four miles plus the following extra charge :—

Rates payable in advance.

Radial distanoe from Monthly subject to s
Exchange. discount of 109, for
i .| prompt payment Annually.
[vide Para. XI :
16

le &n

For every half mile over four miles .. .. 4 “1 36
e ; ‘
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(2) The above monthly rates are subject to a diseount of ten' per cent.. far

prompt. puyment. [vide pars. XI (1) ()]} ', : C
(3) The decision of the Divisional Engineer, "Tuleg"ra,nﬁ‘., 8 fnal as to the

radial distance of a connection from the exchmge T : o

(1) Avtomatic Exehanges will be imstalled. only whem: the' maintenanee. by
technically truined staff cun be arranged. for-ai. reasonable -cost und. Heads of
Circles have wuthority to refuse to instal automatic plant where this condition is

' not saticfed or for any other reason, sach as the necessity for manually operated
trunk positions. {

(3) Special mto‘av_.!:n&i;‘be;':q!';ﬁxpd:for any exchhiiée oo&qwﬁ» ne n where the flat
rate is iusnfficient to. meet the, capital cost of carrying out the work or inexpensive
localities. Lo

(6) The rates forv connentiollis to a sub-exchange are the same as for the main
exchange, distances being measured radially  from. the snb-exchange.

IV .—Eztensions and Non-Ezchange Lines.

& The following are the chargue:puyable in advance for telephone extensions,
switolles, extra beélls, and 'additional wiring. The same. rates Hpplv'iido. nim-
exchange telephone connections but in this case the hiring contract must ordinarily
he signed for at Teast one year and rent paid annually in sdvance, apd no refunds
will be alowed. A an oxceptiondl case, if the connection can bé -given hy ntSising
exigting wires or 'cable’ conductors ~with ohly " inexpemsive' clisinges “hon:exchahgs
conneetious may be charged for ‘at ‘hionthly rates under the rules appli¢dble to
departmental cxchange lines. R

(a) For a telephone extension with switch without int‘ei‘(:eéﬁﬁl‘mniw'ﬁon facilities
(including 110 yards of internal loop wiring)— ~~ = ’

- Monthly.- Annual.
4.0-0 38-0-0
. (bg_}F,‘or a telephone extension with switch with intercommunication facilities
(including' 110 yards of internal loop wiring)—
Monthly. Annual.
8-8-0 60-0-0
(o) For an extra bell—(with 55 yards of internal loop wiring). 4
- Monthly. ‘ T dnmmual.
1-8-0 12-0-0
"(d) For a Plug and two sockets (with 55 yards of internal loo‘p wmng)— '
"~ Monibly, v Annual.
1-8-0: 12040
(e) For qvgrja additional, 5§ yaida'or part.tlieréof of internal loop wmng—
Monshly. o Annual.
1-8-0 } e - "JZIM-O
_ Af) For every hal# mile of external loop wire or fmtimvxht‘h.ereof up to two
milos— :
Monthly. Annual,
3.0-0 24-0-0

(9) Tor every half milé of external loop wiring after the first two milon—

Hm. ) M"
400 300
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(h) For a short length of external loop for the purpose of bells, otc,, within
the same compound up to one-quarter of a lmle—

Monﬂdy. Annual.
‘180 12:0-0
(i) For a: complete telophone (mcludmg mtem.zl ]oop wmng of 110 ).trds)—
Momthly. Annual.
4-0-0 . 36-0-0

(2) The above monthly rates are subject to a discount of ten per cent. for
prowmpt yuyment {vide pam. XL (1) ()]

(3) All distanced are to be actual and are ordinarily to be mo'uur--d by the
shortest pructicabid rqute. The decisiofi’ of the Divisional Engineer, Telegtnplms, being
final iu the mater,

(4) Special ruben may be eharged in all cases in” which the ‘flat rate of’ charge
is insufiicient tqQ_ meet the capltal cont involved in cnrrymg out the \xork or in-
expensive loeali on.

(5) For lings in excess of three mjjes special rates based on the cupltal cost will
ordmunb be quoted -unlesd existing wires or conductors can be, utilised” with only
inexpensive cha. .For lines under, threq miles in length no guuantee i neces-
sary provided that the inittal amount of rent paid for the line is , equal-ito st least
half the cost_of providing it.. . . e
"1 (6) In the': ease of - Non-exchange: conxections . Divisional - . Eagingers, Tele-
graphs, niy, at their discretion; quote: the above .rates: ox-the . rate for single wire:
earth return. cireuits speeifled inm. paragraph . VIII below. Onduumly qurth returp
cireuits will not be- permitted in town areas.

Vanlirivate Ezommges.. . .
¢)) The followmg are the ‘Tates paysble in advance for: connectiou to .Private
Exchunges :-

(61 Priosts Automats Bchangen-

For an internal conneotion. ‘For an external conneotion up to two miles
Ras. 108 per annum, Rs. 156 per annum.
(8) Private Manual Exchanges—
For an internal connection. 'For an external oonnection up to two miles
Rd. 72peruumm. o Rs.!mpurmnum '
(¢) Private Branoh Autonmc Ezohaaga-w-
. . Rate for an ex-
S o " terndl conhection
No. of connegtiong,, | Obligatory nmutlons. " Rae for an mm;l -up'to two miles -
S " conneotion. if specially
Lo R i I ) . sqﬂctioned.
G ;I‘ T s B b !v' ~»~\.‘ A B - :
1—4¢ 1 " 108 perannum, | 186 per apnum.
' 5_8 : ' ’ 2. - 108 ” . ” v 156 ! ”
- 9—7l,3 o ;,: ‘ ‘e !OB ” nx " l“ ”»” n"
17— | s ", 9, .
2788 | 5 V.. .0 e,
‘H~ ' ] "' -, » - 262, ” K.
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(d) Privatc Branch Manual Ezochangcs—

Rate for an ex-
ternal connection
No. of connections. | Obligatory junctions. | Rate for an internal ‘up to two miles
' ‘connection. if specially
sanctioned.
1—4 1 | 72 per annum. | 120 per annum.
5—S8 ‘ 2 72 ” »” ‘ l” ” ”
9—16 4 72 [ ” 120 ” ”
17—‘26 4 108 ” ” l“ ” "/
27-—36 5 108 ” ” l‘m ’! ”
36—44 8 : 108 . ” ”. m ” n‘

(e) The charge for an external connection to a private exchange or a private
branch exchange exceeding two miles in length -is the same charge as for an
external connection shown above plus the following additional charge :—

Every additional half mile .. .. Rs. 36 per annum.

(2) The above distances are the actual length of the line by the shortest
practicable route, the decision of the Divisional Eagineer, Telegraphs, being final
in the nutter.

(3) 1n cases in which the above rates are comsidered to be insufficieat to cover
the expenditure involved, the rental for the portion of the line in oxcess of three
miles may be charged for on the basis of the capital cost.

(4) Tn the case of a Private Branch Exchange, no external connections outside
the compound will ordinarily be permitted but Heads of Circles have full powers
to make exceptions to this rule in particular cases.

(5) No extensions, internal or external, are ordinarily admissible on connec-
tions to private branch exchanges, but Divisional Engineers, Telegraphs, may use
their discretion in relaxing this restriction if -eircumstances require it. The rates
for extcusion telephones, bells and switches, ete., are the same as those specified in
paragraph 1V above but monthly rates are not applicable.

(8) Private and Private Branch Exchanges will only be supplicd on a
guarantec of a specified minimum number of connections, including jumetions, for
a minimum period of five .years. Additional connections may be rented for one
year at a time.

. .(7) Private automatic exchanges will be opened only when the maintenance
by technically trained staff can be arranged for at reasonable cost and Heads off
Circles. huve authority to refuse to instal automatic plant where this condition is
not satisfed or for any other reason. :

(8) In thecase of Private Branch Exchanges the number of obligatory
junctions shown under paragraphs V (o) and (d) above must be rented for the
guuranteed period at annual rates and thereafter cam be altered in accordance with
the number of connections on the exchange. Rent for these jumction Tines will be
ckarged at the rate for departmental connections to the exchange to which they are
joined. Heads of Circles are permitted to reduce the number of obligntery junction
lines to be rented should special circumstances exist which render insistence cn the
rule ‘unnccessary in the interest of an effcient service or make it unduly ‘dnerous
to the hiring authority. Heads of Circles have full powers to reqnire the hiring
ll.llt‘lﬂ;it}' to rent ‘additional junction ‘Mmes should it be deemed necessury fnr trafiie
considerations.
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. (9) Juuction. lines between Privite FExchanges are not ordinarily permitted,
but the Director-Genéral may at his discretion permit them in excoptionyl eir-
cumstances. Rent for a junction line hetween two Private Exehanges is the sum -
of tho charges for an internal conmection in each exchange plus Ra.. 48 per annum up
to two miles in length and Bs. 36 per annum for subsequemt half mile of -actuud
longth by the shortest practicable route. :

(10) These rules do not apply to Private Exchanges or Private Branch Ex-
changes supplied to the Irrigation and Railway Departments for which apecial
rules are at present applicable, but they shall apply in every respect as regards the
junetion lines to such exchanges. i

(11) An installation fce of Rs. 10 per line including junmection will be nade
for installing a private exchange. :

V1—Casual Telephone Connections.

The following charges may be made for casual telephone conneetions provided
they can bhe provided at no appreciable cost :—

(1) Within a radial distance  Rs. 2 per day subject to & minimum of Rs. 10 and

of three miles from an a maximum of Re. 30 for a month.
exchange.

(2) Beyond a radial distance As for a connection within a radial distance of three
of three miles from an miles plus Re. 6 for each additional mile or
exchange. portion thereof.

All payments must be made strictly in advance. No refunds will be admissible

on casual telephonc connections.

VI1L.--Tap connections required as a purely temporary measure by the hiring
authority on an cxchange connection or guaranteed trunk line or non-exchange
line may be charged for at the rates applicable to casual telephone conncections
provided that the expenditure incurred in giving the commection -oos not excoed
75 per ceat. of the rent demunded.

F111.—Earth Return Lines.
For single wire earth return circuits the rent should be charged un n vapital
cost. busis.
IX.—S8hifting Charges.
The following are the scales of charges for shifting private exchanges, telephone
‘connections, extensions, bells, ete. :—
(a) For a shift from one position to another in the same room—No charge.
(L) For an internal shift in the same building :—

Rs. 10 for each telephone or extension telephone and Rs. 5 for each
extra bell or plug point.

In the case of private exchanges the charge will be Rs. 10 per line inelud-
ing junctions connected to the exchange.
(c¢) For an external shift of any kind a new hiring contract is roguired, as

for a new connection, entailing the payment of the prescribed installa-
tion echarge.

X.—Egzisting Installations.

Tn cases in which the annual rates prescribed under these rules are greater
than the rates in forcc at present, subscribers may be permitted to retain their
existing installations on payment of rent at the existing rates and under the
existing conditions until such time as the installation is disconnected for hreach of
any rule, given up, or sought to be transferred to another person.

XI.—Payment of Bills and Refunds.
(1) Departmental connections.

(a) A telephone connection to a Departmental Exchange will he supplicd on
an initial payment of two months rent in advance with discount us in paragruph (f)

L330LAD D
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below and an instafletion fec of R4, 10 for sach telephone ingtalled. The installa-
tion foe in not subject to unt, i ‘

(d) The hiring authority will be uired to sign a hiting contract, in the
eane of conmections to a Departmental Exchange, for a minimwm poriod varying
between three and a half months and four and u half mwnths in aceerdance with the
actual date on which the connection is opened. The hiring contract will come into
fotce on the date of application and will continue until the 15th day of the fourth
month folicwing the mmonth im which the conneetion is éompleted. )

(¢) The vniform date for the commencement of monthly or nunual reatul
periods will be the 16th of a month and the due date for payment of remtal charges
will be the day preceding the rental perfod, i.e, the 15th. AIl remtal charges are
payable in advance.

(d) Bills will be issued on the 28th of the month preceding the due date. Im
all cases on the firat occasion of issuing a bill the broken period, if any, will be charged
for at monthly rates.

(¢) Bille will specify the amounts payable at the monthly as well as the yearly
rates—and on reeeipt of a bill it will be open to the hirer to pay for a anonth or
for u year, provided that such payment comes into effect from the commencement
of the mex! remtal period. Provided further that if the hirer decides in favour of
and pays the yearly rate on receipt of the first bill the annual rate for the first year
will be redueed by the amount of the installation fee and credit will he allowed
for the depoeit of two months’ remt made by him in advance. The initinl broken
period must be paid for at monthly rates.

(f) The monthly rates will be subject to a discount of ten per cent. caleulated to
the neurect rupee, sums of cight annas and below being ignored, if the hill is paid
on or before the 7th of the month in which the payment is due or in cuses where
payments are effected by book trausfer, the amount is adjusted in the aceounts of
the month in which the bill is presented. No extension of this date will be allowed
in the event of non-receipt of bills, or on account of Sundays or Public Holidays
intervening or for any other reason.

(g) After the expiry of the initiul guaranteed period, the hiring contract will
remain in force until determined with effect from the end of a rental period,
i.e.,, the 15th of any month, by either party giving to the other seven days notice in
writing.

. If the telephone is disconnected for default in payment of reut {and no motice
of termination has been received from the subscriber), the subseriber will be liable
for payment of rent at the rates prescribed for the casual telephone connections in
the case of the main telephones and at monthly rates without discount in respect
of the other items included in paragraph IV,

(k) The contract may, after determination, be extended for short periods of
less thun a month at the rates preseribed from time to time for ecasual telephune
conncctions in the case of the main telephones and at monthly rates without dis-
count n respect of the other items included in paragraph 1V.

(i) Except in the case of non-exchange connections, for which no refunds are
admiesible, if a subseriber who has paid rent at annual rates desires to give up
his ccunection after the expiry of the initial guaranteed period, a refund may be
granted for any complete monthly periods which remain unexpired. In arriving
at the amount of such refund the number of complete monthly rental periods the
connection was in use will be charged for at monthly rates less ten per cent. euleu-
lated us in paragraph (f) above, a broken period being counted as one mquth and
the halunee, if any, of the annual rate paid will be refunded. '

(i) If rent is not paid by the subscriber in accordance with the procedure
prescribed on or before the due date, he will be disconneeted and the- connoction
will only he restored provided he pays the amount of remt due from him together
with an installation fee of Rs. 5 within a period of seven days from the date of
disconnection.  Tf payment of the rent due together with the fee of Rs. 5 is not
made within seven days of the date of disconnection, the subscriber will he required
to cxeeute a fresh ngreement and to make all the payments as spacitied in the

.

hiring contract for a new connection including the installation fee of Rs. 10.
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. (#) Private and Private Branch Euchanges,

(a) All charges for connections to Private. Kxchamges are #n an- anausl basis
and must be paid in advance. Connections ma&‘ be given up for any number of

complote calendar months after the expiry of , # mot imcloded im
the guarantee, after the expiry of ome year, and they will be blllod for at annual
rates plus twenty per cent. for the mumber of montha retained, the balance paid.

if any, being refunded.

(b) In the case of Private Exchanges and Private Branch Exchunges rentals
are payable anpually in advance and the existing precedure regarding hiring
contracts and the eollection of rent from hiring authorittes will remain nnchanged,
but tho iwnetallation charge of Rs. 10 will be levied in all cases in which any new

telcphone is installed or re-epemed.
(¢) Ples shall be omitted in cvery item of telephome rent bHifts.

XI1.—Ezoeption to Rules. !
These rules do not apply to Aden,
G. V. BEWOOR,
“: Direotor-General. of Posts aund Teclegraphs.

Mr. 8. @. Jog : May I ask, Sir, whether any departmental inquiry
has been held as to the places to which extension is possible ¢

The Honourable 8ir Frank Noyce : The Department is in close
touch with the situation and has very accurate information as to the likely
advantage which will arise from fresh telephonic econnections between
important cities.

Mr. 8. G: Jog: Is it a fact that there are a number of States in
India_having very important cities, and arc the Government prepared to
consider the question of connecting all these cities in the States with
telephone

The Honourable 8ir Frank Noyce : 1 .can only say that they are pre-
pared to go ahead as rapidly ag financial conditions permit; -

UNSTARRED QUESTIONS AND ANSWERS.

DEMOTED STAFF OF THE GOVERNMENT OF INDIA DEPARTMENTS.

68. Kumar Gupteshwar Prasad 8ingh : (a) Will Government please
lay on the table a statement showing :

(¢) the number of the employees in each Department of the Gov-
ernment of India at Simla, who were demoted on account
of the economy campaign ;

(%) the number of demoted employees who have been restored since
their reversion ;

(#%6) the names of the demoted men, awaiting restoration with their
present and previous pay and loss in emoluments sustained
by each of them ?

(b) Are Government. prepared to issue orders for their immediate
restoration 7
. The Honourable 8ir Henry Craik : («¢) I place on the table a state-
fhient containing thé information asked for.
(b) Govermment have already issued orders that men relegated to a
Tower division as a matter of retrenchment should be restored to theit
original division as soon as possible.

L330LAD p
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Stutement showing the number of men who have been relegated to lower divisiona
consequent on the abolition of posts in the course of retrenohment in the Depart-
“ments of the' Government of India. i . :

No. of men who were
relegated to a division
lower than the one
in which they were
previously employed .
either  substantively :
in permanent posts | No. of men who | No.of men who
or against vacancies bave been res- have yet to be
Name of department. in such posts in tored to their restored to
which they would original position. their  original
have been confirmed posts.
but for the ban on
confirmation impcsed
by the F. D. Resolu-
tion No. D.-1523/Ex.
I./31, dated the 9th
Juty 1931,
From 1st From 3rd From
Divisionto | From2nd| Division to | 2nd Di-
Division vision | No.in | No.in
to tolst |the 2nd | the 3rd
2nd | 3rd | 3rd Divi- | 1st 2nd |Division.|Division.|Division.
Divi- | Divi- sion. Divi- | Divi-
sion. | sion. sion. | sion.
Army .. .. .. 1 .. .. .. 13
Finance . .. 2 . . .. 2
Education, Health and .. 1* 5t .. 1
Lands.
Home .. 1
Legislative .
Commerce
Industries and Labour
Imperial Council of Ag- L
ricultural Research. Nil.
Legislative Assembly ..
Foreign and Political ..
Military Finance
Railway

*Was subsoquently offered a first Division post in the Civil Aviation Office and left this
Department.
1One of these men was subsequently offered a rirst. Division post in the office of the
. Director, Intelligence Department, and left this Department.
1This Clerk’s previous pay was Re. 188. His present substentive pay is Rs. 170 but he
has suffered no loss in emoluments because since his relegation to the III Division he has
centinued to officiate in & higher grade.



UNST ARRED QUESTIONS AND ANSWERS. 1887!
" RULES RELATING TO' THE INDIAN TERRITORIAL AND AUXILIARY ForogS.

69, Mr. Muhammsd Ashar Ali : Will Government please place in.
the Library of this House an up-to-dale corrected copy of the rules rcluting
to the Indian Territorial and Auxiliary Forces !

Lieut.-Colonel A. F. R. Lumby : Arrangements have.been made to
place in the Library of the House, an up-to-date copy of the Regulations
for the Indian Territorial Force and of the Regulations for the Auxiliary
Foree (India).

CONSTRUCTION OF A BRIDGE ON THE CHITTAGONG-LAKSHAM :BRANCH OF THE
AssaM BENGAL RarLway.

70. Mr. 8. C. Mitra : (¢) Will Government please state whether
the «itention of the Assam Bengal Railway authorities has been drawn
to the desirability of constructing a railway bridge betwéen mile-posts
67 and 68 on Chittagong-Laksham Branch of that Railway ?

(1) Are Government aware that about 50 villages have been flooded
during this rainy season and the paddy crops have been destroyed due to
insuMficient water out-lets in this part of the Railway line ¢

(¢) Is it a fact that there is only one large bridge within 66 wniles
of the Railway line from Chittagong for out-let of rain water from the
Tipperah hills aud the villages vnder the Choudda Gram Police Station 1

(d) Is it a fact that the Railway line in the said areca is bring washed
away by flood water and the Railway authorities are keeping ballasts
of stones to repair the road, instead of constructing a bridge for the
passing out of the vast accumulated flood water ?

(¢) Is it a Tact that the President of the Gunabati Union Doard,
Tipperah, and all influential inhabitants of the loecality prayed to the
Assam Bengal Railway authorities to save the poor villagers. year after
year. from the floods by constrneting one or two big bridges [or the
drainage of water from the Tipperah hills ¢

(f) Are Government prepared to make an enquiry about the griev-
ancey of the people of the Joeality for a bridee ¢

Mr. P. R. Rau : I am making enquiries from the Railway Adminis-
tration and will place a reply on the table in due course.

GRACE TIME FOR ATTENDING OFFICE TO THE EMPLOYEES OF THE GOVERNMENT
oF INDIA PrESS, SIMLA.

71. Mr. M. Maswood Ahmad : (¢) Is it a fact that the Government
of India I'ress, Simla, is sitnated abont two to three miles away from the
city ¢ Is it also a fact that, nothwithstanding the handicaps and troubles
which the employees hove to suffer in reaching the Press, a lot of incon-
venience is felt and much time is wasted in bringing and taking work te
the various. Government offices situated in Simla ?

(b) Is it & fact that' the long: standing convention of tem minutes™
grace has been: abolished and it is nowimperativg that every e_mplcyeg must

be in‘the Press:at or before 9 a.m::¥ !

(e Tf the réply 6 the ‘preceding part is in’the ‘affirfnativd, d8% Gov- .
ernment propose either ‘to ‘shift the Press to some' eentral lochlity ‘in’ the
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‘icimity of etber Governwment of India effices and near the city, or ta give
':(!)ce’\"etg%r&ss employee a residential quarter, or to give to thé emplqyees
forty-fve minwtes® grace for reaching such a far off place in the moming ?

The Monourable Sir Prank Noyoe : (a) As regards the first part of
this clause of the question, the attention of the Honourable Member is
invited to the reply given by me on the 23nd December, 1933, to part (u)
of unatarred question No. 381 by Mr. 8. G. Jog. The answer to the second
part is in the negative.

(h) The period of grace has been withdrawn and employees are now
required to attend the Press punctually.

(¢) Government do not propose to take action of the nature suggested.

RESIDENTIAL ARRANGEMENT FOR THE RELIEVING STAFF ON THE East INDIAN
RaiLway.

72. Mr. M. Maswood Ahmad : (¢) Will Government be pleascd to
state what residential arrangement they have made on the Kast Indian
Railway for the relieving staff working on the line in place of the stafi who
might be sick or absent from duty due to any cause ?

() Will Government be pleased to state the number of relieting
lodges built on the East Indian Railway after the imposition of duty
regulation by which the use of relieving hands has become more frequent
than before this regulation was enforced ?

(¢) Will Government be pleased to state the average attendance of
1elieving staff on the East Indian Railway per year per station after the
introduction of duty regulation and before that ?

() Will Qovernment be plensed to state where the off-duty relieving
hauds live at those small stations on the East Indian Railway where there
is no accommodation ?

(e) Will Government be pleased to state whether or not the off-luty
relieving hands on the East Indian Railway can occupy the rest-houses,
waiting rooms, guard running rooms, ete. ?

(f) Will Government be pleased to state whether it has ever been
brought to their notice that relieving staff on the East Indian Rauilway
ogeupy offices of the stations for their cooking and sleeping purposes §

(g) Will Government be pleased to state whether on the East Indian
Railway it is permissible to use Government offices, where important publie
werk is transacted, as residemtial guarters ¢

(k) Will Government be pleased to state whether facilities are given
%o the relicving staff on the East Indian Railway for visiting their tanilics
when working on the line for a period of over one week !

(7) Will Government be pleased to state the number of days for which

a relieving hand on the East Indian Railway can be kept away £ hi
headquarters ! Y P ¥ from A

(73_Will Government be pleased to state whether a relieving hand
om the Eaet Jndian Railwny, having no place t0 live in at the Btation of
tbz‘».tenpmaw. appointwent. can absent himself during the rest period
or return to his headquarters for having rest and requirements of life.? -

.My, B. B Ram : I'shall obtain the information wherever it is readil
available and. shall place-a reply om the table in due coume'f o readty
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ALLOWANCES T0 THE RELIRVING STA¥F AND THE RUNNING 87A%F OX THE EasT
InDiIAN RarLway.

73. Mr. M. Maswood Ahmad : (o) What allowances are given (0
the relieving staff of the East Indian Railway and to the running staff,
such as guards, and on what basis are such allowances ealculated ?

(») Ylow many kinds of allowances can the relieving staff and the
running staff on the East Indian Railway earn concurrently ?

Mr. P. R. Rau : I am calling for information and will lay a reply on
the table of the House in Jdue course.

FACILITIES FOR THE GUARDS ON THE EAST INDIAN RAILWAY REGARDING THEIR
StorPPAGE AT OUT-STATIONS.

74. Mr. M. Maswood Ahmad : What facilities are provided for the
guards on the East Tndian Railway regarding their stoppage at out-
stations after working trains ?

Mr. P. R. Rau: I understand that running rooms are generally
provided at out-stations on all the State-managed Railways.

RETURN TO HIS HEADQUARTERS OF A SICK PERSON SERVING ON THE EAST
INDIAN RAILway.

75. Mr. M. Maswood Ahmad : Is a sick person serving on the
East Indian Railway returned to his headquarters, or is he conveyed to a
hospital or left at the very station where he fell ill ?

Mr. P. R. Rau : The decision will depend on the circumstunces of
the case.

Rest To THE RELIEVING STAFF ON THE EaAsT INDIAN RArLwaY.

76. Mr. M. Maswood Ahmad : (a¢) What is the maximum period
for relisving duty atter which a railway employee on the East ludian
Railway can get a permanent station ¢

(b) s there any age limit for the relieving staif on the East Indian
Ruilway ?

(¢) In accordanece with the duty regulation imposed by the railway,
what period of rest is given to the relieving staff in a week ?

Mr. P. B. Rau: (¢) No maximum period has been fixed.

(b) The same age limit applies as to the rest of the staff.

(¢) Staff whose work is of a continuous nature ave allowed rest under
the Hours of Employment Regulations of not less than 24 consecutive
hours each week.

ArrorNtMENT oF MusLi AssistaNT SUreEoNs oN THE NorTH WESTERN
" RAILWAY

7. Mr. M. Maswood : (oY 16'it g fact that some Assistant
Surgeons ate ta be appointed on tlﬁe North Weatetn Railway shortly !

(b)Is ¥t a M that the mumber of Muslim Amsmnt Surgoonu on
Mtate railvays is qaite meagre ?



1670 oo tmofstaTIVE AssEmBiy. ' [20TH Ave. 1934.

“ . (¢) I ‘the reply to the preceding parts be in the affirmative, dte
(Jovernment prepared to reserve reeruitment of Assistant Surgeons not
only on the North Western Railway, but on.all other State railways, for
Muslims only for some time ¢ " ;

(d) If the reply to part (¢) be in the negative, will Government be
pleased to state the steps they propose to take to remove the shortage of
Muslims in the past ?

(e) Wag it admitted in reply to question 37 (g) put in this House
in September, 1933, that the number of Muslims in the superior service
of the Medical Department was three only out of thirty-nine ¢

(f) Will Government be pleased to state the number of years in
which Muslims will get their due share ?

(9) Will Government be pleased to state whether Mr. Krishnaswami
has got any hand in the appointment of the Assistant Surgeens whose
appointments are under consideration ?

Mr. P. R. Rau: («), (¢) and (d). Government have no information.
These appointments are within the competence of the Agent, North
Western Railway, to make. T can, however, assure my Honourable friend
that in making these appointments the policy recently laid down by Gov-
‘ernment will be strietly followed.

(1) 'The total number of Muslim Assistant Surgeons on all the State-
managed Railways on the 30th September, 1933, was seven, but my
Honourable friend must remember, that till recently some of these Rall-
ways were borrowing this class of officers from the Local Governments or
the Military Department.

(e) Yes.

(f) T am unable to prophesy.

(g) No. Appointments are made through Selection Boards.

HEap CLERKS IN THE AGENT'S OFFICE, NORTH WESTERN RAILWAY.

78. Mr. M. Maswood Ahmad : Has the attention of Government
been drawn to the article published under the Caption ‘¢ Superfluous
Posts '’ in the Pilof, dated Amritsar, the 14th January, 1934, regarding
the appointment of some head clerks in the Agent’s office, North Western

Rauilway ? If so, will Government please state what action has been taken
on the same 7

Mr. P. R, Rau : The reply to the first part of the question is in the
affirmative. As reeards the latter part, I have sent a copy of the question

to the Agent, North Western Railway, for his information and such action
as he may consider necessary.

REpUCTION OF THE 8TATUS OF THE Po8T OF THE HEAD CLERK, MEDIOAL BRANOE,
o NortH WESTERN RATLWAY. T

. 79. Mr, M. Maswood Ahmad : (a) Is.it a fact phat now om the
emalgamation of the Chief Medicel  and Health "0 the% ‘offee, North,
Western Railway, with the Headquarters office, North Western Railwoy,
most of the work whieh-was férmerly done by: the Medical Section of the
Chief Medical and Health Officer’s Office, has-been. transferred ta other
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Branches of the Headquarters office, iz, to' Works, Operating, Gencral,
and Rules Branches ¥

(0) If the chly to part (a) above be in the affirmative, will
Government please state whether they are considering the question of
reducing the status of the post of the Head Clerk, Medical Branch, in
these days of financial stringency, and if so, from what date ?

Mr. P.R. Rau: 1 have called for information and will lay a reply
on the table of the Iouse in due course.

REepUcTION OF THE PosT OF SUPERINTENDENT, MEDICAL BRANCH, NORTH
. WESTERN RaiLway.

80. Mr. M. Maswood Ahmad : (a¢) Is it a fact that the re-organisa-
tion of the Medical Department on the North Western Railway is almost
complete now ?

(b) Is it also a fact that on the amalgamation of the Chief Medical
Officer’s office, North Western Railway, with the Headquarters office,
North Western Railway, most of the important and voluminous work
has been transferred to Personnel, Confidential, Works, General, Rules,
Pass and Operating Branches, etc., on the Headquarters office ?

(¢) If the reply to the preceding parts is in the affirmative, will
Government please statc why the post of Superintendent, Medical Branch,
has not been brought under reduction in these days of financial string-
ency ¥ 1Is it a fact that on other State Railways only a Head Clerk or
Chief Clerk is in charge of an independent Chief Medical Officer’s office ?

Mr. P. R. Rau : I have called for information and will lay a reply
on the table of the ITouse in due course.

RESIDENTIAL ARRANGEMENT FORTHE RELIEVING STAFF ONTHE NORTH
WESTERN RaAILway.

8l. Mr. M. Maswood Ahmad : (¢) Will Government be pleased
to state what residential arrangement they have made on the North
Western Railway for the relieving staff working on the line in place of
the staff who might be sick or absent from daty to any cause ?

(b) Will Government be pleased to state the number of relieving
lodges built on the North Western Railway after the imposition of duty
regulation by which the use of relieving hands has become more frequent
than before this regulation was enforced ?

(¢) Will Government be pleased to state the average attendance of
relieving staff on the North Western Railway per year per station after
the introduction of duty regulation and before that ?

(d) Will Government be pleased to state where the off duty relieving
hands live at those small stations on the North Western Rallv»ay where
there is no accomnmodation !

(¢) Will Government be pleased to state whether or not the off-duty
relieving hands on the North Western Railway can oceupy, the rest-
houses, waiting rooms, ‘gaard runnmg rooms, ete.

(f) Will Government be pleaséd”to state ‘whether it has ever been
brought to their: notice that rélieving staf® on'the Novth Western Railway
occupy offices of the stations for their cooking 'and  sledping purpowes 't
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(9) Will Government be to state whether on the North
Western Railway it is pernnssn le to use Government offices, where
important public work is transacted, as residential quarters !

(k) Will Government be pleased to skate whether facilities. are given
to the relieving staff on the North Western Railway for vigiting their
families when working on the line for a period of over one week.?

(1) Will Government be pleased to state the number of days for
which a relieving hand on the North Western Railway can be kept away
from his headquarters ¢

(j) Wil Government be pleased to state whether a relieving hand
on the North Western Railway, having no place to live in at the station
of the temporary appointment, can absent himself during the vest period
or return to his headquarters for having rest and requirements of life ?

Mr. P. R. Rau : I shall obtain the information wherever it is readily
available and shall place a reply on the table in due course.

ALLOWANCES To THE RELIEVING STAFF AND THE RUNNING STAFF ON THE NORTH
WESTERN RAILWAY.

82, Mr. M. Maswood Ahmad : (¢) What allowances are given to
the relieving staff of the North Western Railway and to the running
staff, such as guards, and on what basis are such allowances :alculated ?

(0) How many kinds of allowances can the relieving staff and the
running staff on the North Western Railway earn concurrently ?

Mr. P. R. Rau : [ am calling for information and will lay a reply on
the tahle of the IHouse in due course.

FACILITIES TO THE GUARDS ON THE NORTH WESTERN RAILWAY REGARDING
THEIR STOPPAGE AT OQUT-STATIONS.

83. Mr. M. Maswood Ahmad : (¢«) What facilities are provided
for the guards on the North Western Railway regarding their stoppage
at out-stations after working trains ?

(b) What is the maximum period of rest on State-managed Railways
allowed to the relieving staff and guards returned to their headqguarters
from the line and before the commencement of their next duty ?

(e) 1s the period of travelling in trains in going to or returning
from duty or attending Divisional Office considered as duty or otherwise ?

(d) When a relieving hand becomes sick at a station where there is
no Railway Hospital and relieving lodge, what arrangements are usually
made for the protection of such sick person from weather and for his
diet and medicines ¢

(e) Is the sick person servmg on the North Western Railway
returned to his headquarters, or is he conveyed to a hospital or left at the
very station where he fell ill ¢

Mr. P. R. Rau : (e) I understand running rooms are gemerally prm
vided at stations where guards change.

() No. Ronning staff have net so far been brouuht undcn the
Hours of Employment Regulations. o A PR
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(c) The period of travelling is congidered as duty on the North
Western Railway except for attendance in divisional office in personal
matters. ' o ’

(d) and (e). The relieving staff, reporting sick while on relieving duty
at out-stations, ane attended to by the railway doctor in charge of seetion.
If the duration of sickness is estimated, Jess than ten days the staff report-
ing sick are retained by the railway doctor undey,his treatmeut, otherwise,
they are sent to the Medical Officer in charge of theix headquarters
station, as soon as they are fit to travel. Free diet is supplied to those
relieving staff who are admitted as in-door patients in railway hospitalg
provided pay or leave salary does not exceed Rs. 30 per mensem.

REST TO THE RELIEVING STAFF ON THE NORTH WESTERN RAILWAY.

84, Mr. M. Maswood Ahmad : (¢) What is the maximum period
for relieving duty after which a railway employee on the North Western
Railway can get a permanent station !

(0) Is there any age limit for the relieving staff on the North Western
Railway ?

(¢) In accordance with the duty regulation imposed by the railway,
what period of rest is given to the relieving staff in a week ?

(d) Do the relieving staff work long hours and thus take rest at their
nwn expense, or separate staff work on duty changing days to allow them
to takc rest ¢

(¢) Ilow much extra staff is appointed to give effect to the duty
regulation ¢

(f) Are the relieving staffl allowed freely to enjoy their weekly vest
anywherc away from their working stations and are they suppliied free
passes 1o visit their families on rest days ?

Mr. P. R. Rau: (¢) No limit has been fixed to the period of reliev-
ing duty. The relieving staff are posted to permanent stations in their
turn.

{b) The same age limit applies as to the rest of the staff.

(¢) and (d). The relieving staff, when working on relieving duty, take
up the duty rosters of, and, therefore, enjoy the same rest as, the persons
in whose places they are working.

(e) Approximately. 1,700. This extra staff was appointed to give
effect to the Hours of Employment Regulations.

(/) Yes, if permission to leave the station is applied for and passes
are applied for and are due.

GRIEVANCES OF THE TELEPHONE OPERATORS.

85. Mr. 8. G Jog: (a%%‘:’ill Government he pleased to state
whether their attention has beem invited to a letter under the heading
¢ Telephone Operators : Government’s indifference to their grievances ”,
published in the Amrita Bazar Patrika of the 5th June, 1934 T If so,
will Government be pleased to state what action has‘boei taken to mete
out jnstice to the telephone operators !
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(b) Will Government be pleased to state when the telephone. cperators
submitted a memorial to His Excellency the Viceroy and Governor General
in Council, and after what period Government intimated their decision to
those concerned ¢ ) » ’

(¢) Ts it a fact that of all the Departments of Government, it is only
the posts of telephone operators in the Posts and Telegraphs Department
which are pensionable without gratuity or provident fund ¢ .

{d) Is it a fact that the subordinate employees in the Railways enjoy
provident fund and gratuity benefits ? If so, how is it that the post of
telephone operators, who are under the Imperial Government, are debarred
from pensionary, provident fund and gratuity benefits ?

The Honourable 8ir Frank Noyce : (¢) Government have seen the
letter. The quostion of improving the general condition of service of
telephone operators is under consideration. As regards the question of
their pensions, the Honourable Member is referred to the reply to parts
(n) and (o) of his starred question No.-966, which was laid on the table
of the House on the 8th December, 1933.

(b) The memorials were submitted in Febrnary and March, 1933, and
were received from the Heads of Cireles with their reports on different
dates during the period from March to July, 1933. The decision was
intimated to the Heads of Cireles for communication to the petitioners
in January, 1934, 1.e., after a period of about six months.

{¢) 1 presume that ¢ pensionable ’’ in this part of the Honourable
Member’s question is a mistake for ‘‘ non-pensionable *’. If this pre-
sumption is correct, the reply is in the negative.

(d) The reply to the first part is in the affirmative. As regards the

second part, the Honourable Member is referred to the reply to part (a).
of the question.

Horipays FOR THE TELEPHONE OPERATORS.

86. Mr. 8. G. Jog: Is it a fact that telephone operators do mnot
enjoy any holidays throughout the whole year, not even King’s Birthday ?
It so, do (Government contemplate granting any compensatory allowsnce
to the telephone operators on that account !

The Honourable Bir Frank Noyce : As regards the first part of the
question, the facts are substantially as stated by the Honourable Member.
As regards the second part, the question of the grant of holidays to
telephone operators is under consideration. -

UNSUITABILITY OF THE HINDU REFRESEMENT ROOM AT THE CAWNPORE
CENTRAL StATION FOR OrTHODOX HiNDUS.

87. Lala Rameshwar Prasad Bagla : (a) Will Government ‘please
state if they have received any representation as to the unsuitability of
Hindu Restaurant at the Cawnpore Central Station for orthodox Hindus ¢
If 50, from whom 1 ‘ cor RN Dl

. .(b) If the answer to part (a) be.in the affirmative, will Ggvernment
please state if they areryrebqyed to consider the dedirability .of establish-
ing a restanrant at the Cawnpore Central Station suitable ¥of the taste of
orthodox Hindus t = ' NS AN T

‘im. anl m‘:'(«) VN;Q‘ o ‘l A I

(d) Does not arise. R AR
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ABSENCE 0F FANS OVER THE PLATFOBMS AT THE CAWNPQRE CENTRAL STATION.

88. Lala Rameshwar Prasad Bagla : (a) Are Government aware
that, owing to great rush of passengers at the Cawnpore Central Station
and for the absence of fans over the platforms, the passengers are greatly
inconvenienced during summer ?

() Will Government please state if they are prepared to consider
the desirahility of installing fans over the platforms 6f the Cawnpore
Central Station, as at Calcutta, so as to make the stay on platforms com-
fortable 1

Mr. P. BR. Rau: (¢) and (b). I understand that the question of the
necessity of eleetric fans on the platform at the Cawnpore Railway Station
was discussed at a meeting of the East Indian Railway’s Advisory Com-
mittee at Cawnpore in September, 1933 ; and that, the Agent stated that
the inctallation of fans would not give commensurate benefit to passengers
for the capital outlay and the recurring charges. He was, however, pre-
pared to provide two fans experimentally in the eoncourse. Government
do not cousider that their interference in the matter is called for.

ANGLO-INDIAN SHED APPRENTICES ON THE EAST INDIAN RAlLway.

89. Pandit Satyendra Nath Sen : (¢) Will Government be pleased
to state whether it is a faet that neariy 50 Anglo-Indian Shed apprentices
in the various running sheds on the East Indian Railway are kept on the
maximum pay of apprenticeship after completing their scheduled course
of training and also nearly ten apprentice Train Examiners on the various
Divisions of the East Indian Railway have been enjoying the same pri-
vileges ?

(0) Is it a fact that in the Howrah Division this practice is not en-
forced ? °

(¢) If the answer to the preceding parts be in the affirmative, will
Governmenl please state the reasons for such differential treatment under
one and the same administration ?

(d) 1f the answer to parts (a) and (b) be in the negative, are Gov-
ernment, prepared to consider their case sympathetically {

(e) 1s it a fact that some of them have been appointed as meniais
though they had passed from the Asansol and the Jamalpore Technical
Schools satisfactorily and meritoriously ¢ If so, do Government propose
to give them the same privileges which they were enjoying during their
apprenticeship ?

(f) Isit also a fact that the ez-Shop trained apprentices of the various
shops of the East Indian Railway are going to be appointed in the operative
department, though they belonged to the Mechanical department, thus
ignoring the legitimate claims of the operating departmental apprentices
who were waiting to be absorbed in vacancies as active workers ? If so,
do Government propose to remove the latter’s grievances by instructing
the Agent of the East Indian Railway, accordingly ?

(g) If the answer to part (f) be in the nqgative, will Government
please state why the following ez-Shop trained apprentices were
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.ppmammomcmmum.mm‘m 1983, in
the Howrah Division only

1. K. PMukher)L 2A N. M.ttra 3. T. A H. (‘ahoon.
4. G. B. Allnut. 5. A. N, Chatterjee and others.

(k) 1s it also a fact that as per Agent, East Indian Railway’s Resolu-
tion No. 127 of 1930-31, the apprentice Train Examiners are to be provided
after completion of theu- course if vacancies exist ?

(1) Will Government please enlighten this House on this subject
and state why the apprentice Train Examiners of Howrah Division were
not absorbed in the existing vacancies, although they had been waiting
then as active workers after completion of their course ¥ Why were these
ex-Shop trained apprentices appointed in contravention of the Agent’s
resolution referred to above !

Mr. P. R. Rau : I have called for the information and will lay a
reply on the table of the House in due course.

TIME OF ATTENDANCE IN THE OFFICES OF THE TELEGRAPH STOREYARD, ALIPORE,
CALCUTTA.

90. Mr. Bhuput Sing (a) Are Government aware that the usual
time of attendance in the offices of the Telegraph Storeyard, Alipore,
Caleutta, is 10-30 A.M. ?

(b) Is it a fact that some of the officers there have made attendance eom-
pulsory between 10 and 10-15 a.M. in some of the Branches ¢ TIf sa, will
Government be pleased to state the reasons for this variation of the oiffice
hours in the different Branches of the same office ?

(¢)* Are Government aware that in some of the offices in the said
Telegraph Storeyard, the usual closing hour is 2 p.M. on Saturdays and
4-30 r.M. on other week days ?

(d) Are (lovernment aware that in some branches of the office they
are not closed till about 4 to 4-30 p.M. on Saturdays and 6 or 6-30 p.M. on
other week days ? If so, will Government be pleased to state the reasons
for this differential treatment ¢

(¢) Have Government issued any circular to the effect that with the
stopping of last Saturday holidays, the half holidays on Saturdays should
also be stopped in the said offices ¢ If not, are Government aware that in
some hranches of the office it has been stopped ?

(f) Are Government aware that the closmg of the said offices at late
hours in the night causes a great deal of inconvenience to the men who
have to walk more than a mile in order to catch the buses or tram cars 1

(g9) Do Government propose to rémove these discriminations in the
treatment of officers in different branches and make a uniform rule tor
all offices ?

The Honourable 8ir Frank Noyce : Information has been called
for, and a reply will be placed on the table of the House in dne
course.
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-Hottpays 1N 'THE Orrioms or THY TELEGEAPE SYOREYARD, ALIPORE,
‘ CaLcuTTa. '

91. Mr. Bhuput Bing: (¢) Are Government aware that in some of
the ofices of the Telegraph Ntoreyard, Alipore, Calcutta the clerks are
not allowed :

{i).all the holidays under the Negotiable Instruments Act ; amd
(17) all other gazetted holidays ? :

If not, do they propose to enquire into the matter ? If not, why not ?

() Is it a fact that there is a standing circular of the Director Gen-
eral of Posts and Telegraphs that -the -list of holidays prepared by the
Local Government shall be followed in all ‘cases * If so, why is that order
ignored in the said offices of the Telegraph Storeyard ?

(¢) Are Government aware that the Hindu clerks are not allowed to
enjoy &ll the holidays prescribed for the respective Hindu festivals, while
the Muhammadans are allowed full facilities of getting all their religious
festivals ? ‘

(d) Are Government aware that clerks in these offices are not allowed
the {full term of holidays prescribed for the Pujahs, Christmas and the
Jaster holidays ?

(e) 1s it a fact that all the clerks of these offices are compelled to
attend on all the days during the above holidays without any compensatory
leave being granted to them ? 1f so, why ¢

The Honourable 8ir Frank Noyce : Information has been ecalled
for, und a reply will be placed on the table of the House in due
course,

NoN-CONFIRMATION OF CERTAIN CLERKS IN THE OFFICES OF THE TELEGRAPH
STOREYARD, ALIPORE, CALCUTTA.

92. Mr. Bhuput 8ing : (a) Is it a fact that in some of the offices of
the Telegraph Storeyard, Alipore, Calcutta, there are clerks who have
veen serving on temporary appointments for seven or eight years without
being made permanent ¢ If so, will Government be pleased to mention
the number of such clerks ¢ ,

(b) Will Government be pleased to state why these clerks have not
yet been made permanent ?

(¢) Is it a fact that during these periods they are not allowed any
increment ? If so, do Government propose to amend the rules regarding
inerenient, so that any man shall be granted increments after two or three

vears’ continuous temporary service ?

The Honourable 8ir Frank Noyce : (a) to (¢). Information has
been called for and a rcply will be placed on the table of the House

in due course.
ANNUAL REPORT OF THE ARCHEOLOGICAL DEPARTMENT.

93. Khan Bahadur Haji Wajihuddin : () Is it a fact that no Annual
Report of the Archeological Department has been wntten and published
by the present Director General of Archsology in India during his

tenure of officet ~ - -
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(b) If the answer to part (a) be in the affirmative, will Government
please state the reasons therefor ?

~ Mr. G 8. Bajpai: (a) He has edited the Annual Report of the

‘Archmological Department for 1929-30 which is in the press, and
is expected to issue before the end of the year. Heé has also made
considevable progress with the Report for 1930-31 and expects to have
revised the first proof copy of that report before his retirement.

(b) Does not arise.

PUBLICATIONS ISSUED BY THE ARCHZOLOGICAL DEPARTMENT.

94. Khan Bahadur Haji Wajibuddin : Will Government be pleased
to place on the table a statement showing the various books and other
publications, including annual reports, and the names of authors and
dates of publications which were issued during the last three years by
the Archzological Department ?

Mr. G. 8. Bajpai : A statement is laid on the table.

Statrment of Publications issued by the Archaeological Department during the last
three years (18t April, 1931 to 31st March, 1984).

Serial Title of Publication. Name of author. Date of publica-
No. tion.

1.—Publications resulting  from
Sir John Marshall’s Special Duty.

1 | Mohenjo-Daro and the Indus Civili- | Sir John Marshall .. | March, 1932.
zation, Volumes I—III.

II.—New Imperial Series of the
Archaological Survey of India.

2 | Volume LI. List of Ancient Monu. | Mr. Muhammad Hamid Kurai- April, 1932.
ments Proteoted under Act VIT shi, officiating Superinten.

of 1904 in the Province of Bihar dent, Archeeological
and Orissa. Survey, Northern Cirole,
Agra.

3 | Volume LLV. Somanath and other | Mr. Henry Cousens (Late | June, 1932.
Mediaeval Temples of Kathiawar.| Superintendent, Archso-

logical Survey).
4 | Volume XLVIII. Mediseval Tem- | Mr. Henry Cousens (Late | January, 1933.
ples of the Dakhan. Superintendent, Arch®o-
logical Survey).
5 | Volume XLVII. Easter Indian | Mr. R. D. Banerji (Late Super- tember, 1033.
School of Mediscval Soulpture. | ' intendont, A haotonia | F b
Survey).

6 | Volume LII(I'j:o So)uth Indian Ins- | Mr. K. V. Subramanya Aiyer
criptions (Texts). Editor perintend
Volume VII. Miscellaneous Ins- gor Epi;r&p(l?;). ndent
oriptions from Tamil, Malaya-
lam, Telagu and Kennada coun-
tries,

January, 1834,
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Tit:le of Publécation.

Serial 1 Name of avthor. Date of publics- :
No. tion.

7 | Velume XLITI. BakshaliManus. { M#. G. R. Kays (Editorj .. | Pébruary, 1034,
oript, Pass I81.- The'Teks - ve. §'° :
umng‘d, R Ry O ‘

{ IILAnnual Reports -of - the : .
Amdwmoflm : IR !

8 | Annual Report of the A.rohaologl Mr. . Hergroaves (late Direo. teraber, 1931.

iy edﬂuwyoflniuﬁwum-is - - General'of Archeeology) | Sep s

ditor). '

9 | Annual Report of the gi- MrHHargz-e.m(htoDim‘,June,lbaa.
quuneyoflndmbr ) tgd(}onmlo!m:blqu) ‘ o

for) o |
IV.—A4nnual Reports on South v
Indsan Epigraphy. }
10 | Annual Report on South Indian | Mr. V. S: Viswanatha (faté"| November, 1081.
Epigraphy for the year ending Assistant  Buperintendent
31st March, 1829. for Epigraphy, Southern
Circle).
11 | Annual Report on South Indmn Mr. K. V. Subramanys Aiyer | December, 1932.
Epigraphy for the year ending (late Superintendent for
318t Maroh, 1930. Epigraphy).
12 | Annual Report on SBouth Indian | Mr. K. V. Subramanya Aiyer | March, 1934.
Epigraphy for the year ending (late Snpennwngent for
31st Maroh, 1931. Epigraphy).
V.—Memoirs of the Archeological
Survey of India. ]
13 | No.43. An Archwological tourin | Sir Aurel Stein July, 1031
Gedrosia. )
14 | No.23. The Haijhayas of Tripuri | Mr. R. D Banerjx (late Su- | January, 1932.
and their Monuments. {)enm Archeo- |
ical Survey).
. 16 { No. 24. Rock Paintings and obher | Rai $ahib Manounjm Ghosh | March, 1032./
antiquities of Prehistoric and (Curator, Patna Musetum).
later times.
18 | No.45. Bibliography of Indo- | Khan Bahadur Maulvi Zafar | Octaber, 1032.
Muslim; History excluding Pro- Hasan, Deputy i
vincial Monarchies. Goneral, Archmolog_v
YI.—G'uiéie Books and Catalogues.
17 vArchmological Notes on Pagan, | Mr. Taw Sein Ko (late Buper- ) Aprfl, 1931.
revised edition. intendent of Archsologioal
T Survey. 1
18 | Guide to the Buddhist Ruins of | Rai Bahadur Days Ram Sahni, | December, 1933«
Barmsth, 5th revised edision. Dircetot General, Archwo- |
logy.
19 | Archeselogioal Notes on Mamdidlay, | Mr. Taw Sein Ko (lsto Super-’| Sugest, 1931.
revised edition. intendent of Archsological ‘
' Survey). R
L3830I.AD } ]
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Berial Title of Publication. Name of suthor. Date of publica«
NO . tion.
20 | Guide to Mandalay Palace Mons Chas. Dunoiselle (late | August, 1981,
: Superintendent, Archmo- |
logical Survey).
21 | Guide to the Buildings and Gardens | Mr. G. Sanderson (late Super- | July, 1932.
of Delhi Fort, 4th revised edi- intendent, Archmologioal
tion. Survey).
22 | Guide to Hampi Ruins, 3rd revised| Mr. A. H. Longhuret (late | September, 1033.
edition, Superintendent,  Archeo-
ogical 1Survey).
23 | List of the Archmological Photo- | Mr. J. F. Blakiston May, 1931.
-negatives of the North-West
Frontier Province, Baluchistan,
Kashmir and the Punjab (Mu-
hammadan and British Monu-
ments) stored in the Archeeolo-
gical Survey, Frontier Circle,
Lahore, corrected upto 3lst
March 1930.
24 | Catalogue of Paintings recovered | Mr. Arthur Walay January, 1932,
from Tun Huang by Sir Aurel
Stein.
26 | Catalogue of Wall-Paintings from | Mr. F. H. Andrews May, 1933.
Ancient Shrines in Central Asia :
and Sistan recovered by Sir
Aure] Stein.
26 | List of Archwological  Photo- | Mr. J. F. Blakiston, Supenn- | October, 1933.
negatives of the late office of the tendent, Archsological
Northern Circle, Hindu and Survey, Frontier Cirole.
Buddhist Monuments, Baluchis-
tan, Punjab and United Pro-
vinces, stored in the Frontier
Circle, Lahore, and Northern
Circle, Agra, corrected upto 31st
March 1932, )
27 | List of Archmological Photo- | Dr. M. Nazim November, 1£33.
‘ " negatives of the Bombay Presi-
denoy, including Sind and Indian
States stored in the Western
Circle, Poona. Corrected upto
318t March, 1932.
VIL.—Epigraphia Indica.
28 Epigm;ihin Indica, Volume XX, | Dr. Hirs Nanda Sastri (Editor) | July, 1931,
20 | Epigraphia Indica, Volume XX, Ditto May, 1931.
Part II.
" 30 | Epigraphia Indios, Volume XX, Ditto November, 1931.
Part ITI.
31| Ditto

November, 1931,
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Serial Title of Publication. Name of author. Date of publica-
No. . : v tion.
32 | Epigraphia Indica, Volume XX, | Dr. Hira Nand Sastri .. | March, 1932.
Part V.
33 Epl;z{rﬂq%nl'n.. Indica, Volume XX, Ditto * .. | December, 1932.
Epigraphia Indica, Volume XX, Ditto .. | Maroh, 1933,
‘ e , ’
35 Epignghh Indica, Volume XXI, Ditto .. | April, 1933.
. Part I.
36 | Epigraphis Indica, Volume XX, Ditto .. | September, 1933.
- Part VIII.
37 Epigraphia Indica, Volume XXI, Ditto .. | December, 1933,
Part II.
88 | Epigraphia Indica, Volume XXI, | Mr. K. N. Dikshit (Edi:tor) February, 1034,
Part I1I. Superintendent, Archmo-
logical Survey.
VIII.—Epigraphsa Indo- Moslemica.
39 | Epigraphia "Indo-Moslemioa for | G. Yaedani (Editor), Govern- | August, 1931,
| 1927.28. ment Epigraphist for
Muslim Inscriptions.
40 | Epigraphia  Indo-Moslemica for Ditto ..| October, 1932,
1929-30.

TRANSFERS OF INSPECTORS OF STATION ACCOUNTS ON THE NORTH WESTERN
- RAILwWAY.

95. Bhagat Chandi Mal Gola : (a) Is it a fact that there are
Inspectors of Station Accounts attached to the North Western Railway, who
have been posted on one Section or at one Station for more than the pre-
seribed period ¢

(b Are the Railway Board now prepared to issue necessary instrue-
tions to the Chief Accounts Officer to effect the transfer of such men ?

Mr. P. R. Rau : (a) Possibly Government are not aware that any
period has been prescribed.
" (b) No, Government leave these matters to the discretion of the
Chief Accounts Officer.

MESSAGE FROM THE COUNCIL OF STATE.

Scoretary of the Assembly : Sir, the following Message has been
12 Noon.  received from the Council of State :

‘T am directed to imform you that the Council of State has, at its meeting
held on the 18th August, 1934, agreed without any amendments to the Bill to extend
the operation of the Bengal Criminal Law Amendment (Supplementary) Aect, 1932,
which was passed by the Legislative Assembly at its meeting held on the 6Gth
August, 1934.”’

L330T.AD 2



THE INDIAN PETROLMLM BILL.

The Honourzbie Sir Frank Noyge (Member for “Industries and
Labour) : Sir, I beg to move :

 Phat the Bill to consolidate and amend the law relating to the import, transport,
storage, production and refinement of petroleum and other inflammaole substances,
as reported by the Select Committes, be taken into consideration.’” :

Sir, 1 do not think that-any long speech is required from me in
support of this motion. The changes in the Bill which have béen made
by the Select Committee are somewhat numerous, but not mor: than
was to'be-expected in a Bill dealing with a highly technical sihjeet which
was circulated for opinion after it had been introduced in this I?Quse.
The most impertant. and, I venture to think; the most: valudble ‘change
which has been made in the Bill is in clause 12. In the Bill as original-
ly introduced petroleum which was the property or in the possession of
any duly aunthorised officer acting in the execution of the Act was ex-
empted. Objection was taken to this clause by my Honourable friend,
Mr. Gaya Prasad Singh, in the course of the discussion on the motion
to refer the Bill to a Select Committee. It has now been altered, I
trust, to his satisfaction amd the clause now runs that nothing in
Chapter I shall apply to any petroleum exempted by the “Governor
Gencral in Council by notification in the Gazette of India in this behalf.
This means that all ordinary petroleum which is the property of or in
the possession of Government will be treated in exactly the same way
as if it was the property of or in possession of private owners. The
only Government petroleum which will be exempted is petroleum which
is required for testing purposes. The real value of the altered clause,
however, lies elsewhere and is to be found in the power of exemption
that it will give to certain turpentines to which it may not be necessary
or desirable to apply the provisions of this Bill. Under the altered
clause, it will also be possible to deal suitably with another point which
has been raised in the discussion in the Select Committee and elsewhere.
The Select Committee decided not to reduce the flashing point of pet-
rolcum, to which Chapter I will apply, from 200 degrees Fahrentreit
to 150 degrees. 1 quite admit that it is perhaps taking a somewhat con-
servative view but it was the view which has been strongly Leld too
by two recent Chief Inspectors of Explosives, Dr. Sheldon and %r. Robso!
who had very grest experienee in these matters. If 1 may say so,
think the Select Committee were fully justified in following the opinion
of the experts in these matters and in retaining the higher figure. But
as I have already said, I am quite prepared to admit that the view the
Seclect Committee has taken is a somewhat eonservative view and I consi-
der it desirable that the rules which are framed under the new Aet in
regard to transnort and storage of fuel oils should be framed in close
consultation with and with due regard to the interests of the industry. I
ara, therefore. very ready to give a categorical assurance that we shall
do our best so to frame the rules in consultation with the industry so
as to ensure that nn reasonable obstacles are placed in the way of secur-
ing the necessary facilities for the transport and storage of fuel oil
as uppaved 4o the import of these ofls. This was the most important
chunge made by the Relect Committee, amd Y need only refer very
briefly to the other changes. Clause 5 has been altered w6 as to exclude
the production of oil im Burma which i already regulated hy a local
Act, the Burme Gil Pields Act of 1918. That Act is working satisfactori--

( 1682 )
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ly and there seems no necessity to include im: tie Bilt before the House
matters which gre already regulated by ramles wndes it. The use of
small power plenis is extending rapidly, emd: it wes, themefove, thought
desirable to place as few obst, as posgible i the way of possession
by owners og sueh plents of petrolewm they require for runnimgp their
engine. As was to be expected from a Select Committee of whick wmy
Honourable friend, Mr. Lalchand Navalrai, was a Member, she punish-
ment by imprisenment originally previded in clause 23 has been omitted.
But it has been thought desixable to provide for an enhanced fine for
repstition of offences. under this clause im view of the danger to human
life and. the safety involved iw such offences. Phis is all, T thimk, I
need say about the changes whieh have been made by the Sebact Com-
mittee,

1 owe the House an apology for the fact that a few small gmend-
wents to the Bill stapd in the mame of the Joint Secretary of my Depart-
ment. These amendments are merely brouglit forward to give effect to
certain changes which were consequential changes and which were actual-
ly approved by the Seleet Committee, but which, for some reason or
other, I am not sure whether it was the fault of my Department or of
the Legislative Department or of the printer, have been overlooked in
printing the Bill. As I have said, I owe the House an apology for
bringing them forward. [ venture to contend in conclusion that the
Bill as amended places the law velating to the import, transport,
stortige, production and refinement of petroleum and other inflanunable
substances on a very much more satisfactory basis than it is at present
and T have no hesitation in commending my motion for the consideration
of the House. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved : '
““ That the Bill to consolidate and amend the law relating to the import, transport,

storage, production and refinement of petroleum and other inflammable substances,
a8 reported by the Select Committee; be taken into consjderation.’’

M. Gaya Prasad Bingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Sir, this is a non-contentious measure, and, whatever little
points of difference there were in the Bill, as it was originally introduced,
1t has ceme out frem the Select Committee as a most acceptable measnre,
Heference has been made to the objection which I took to clause 12 of
the Bill which has been amended by the Select Committee. Now, clause
12 of the Bill as it was originally introduced runs as follows :

¢ Nothing in this Chapter shall apply to petroleum which is the property of or
v in the possession of Government or of any duly authorised officer acting in the
emocation of this Aet.”’ '

This, I contended, was a very wide power which is vested in the clause,
namely, to exclu(g: from the purview of this Bi]l petzolewm which is the
¥roperty of the Gqvernment or in possession of any Qovernmenmt officer.
¥ quite realise that dificulties may arise in giving effect to this proposal
inasmuch as'investigating officers may be hampered in the discharge of
tHeir duties who may have to. deal with and to take ipfo eustody petroleuym
wnder the provisions of this Act. Now this clause has been amended,
accordingly, and the clanse as it has been amexnded reads as follows :

¢ That Gove Genergh. in Copmeil .by. notifica in the Gazatte, of Iadle,
éxpmpt'l iy petrbrll:r?m;spﬁ?ﬁ*@ mo't"!ﬁ noti 'tiznjrom, “or any of the provisions,
of théw Chapter:’’ - ' ' ‘ T
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I venture to feel that this new clause is more wide than the clause
which stood in the original Bill. T have no doubt that Government will
not issue any notification exempting Government petroleum from the
purview of this Act. I should have liked clause 12 to be amended sowe-
what on these lines, namely :

‘‘ Nothing in this chapter shall apply to petroleum -which is in the possession
of any dvly authorised officer of Government acting in the execution of this Aect.’’

That would have restricted the operation of this provision only to the
case of those Government officers, who, in the exercise of their duties, have
to handle petroleum and keep it in custody for the time being. However,
T have full confidence that petroleum which is in the possession of Gov-
ernment or which is the property of Government will not be sought to be
exempted under this clause of the Bill.

There is only one other point, Sir, to which I should make a reference,
but before I do so, I will refer to the note on this particular clause 12 in
the report. The report says :

‘“ We have recast this clause. We do not propose to exempt Government
petroleum from the provisions of Chapter I, but we recognise that a power of exemp-
tion is necessary to provide for such cases as the possession of petroleum for testing
purposes, and in order possibly to exclude certain turpentines.’’

Now, I should have liked the substance of this note to be embodied in
the form of a sub-clause in clause 12. But, however, as I have stated, I
do not take any formal objection to this new clause, and I have tabled
no amendment on it. I will now only refer to clause 24 to which refer-

ence has been made by a Member of the Select Committee. This clause

k8, H

‘¢ () where the offender is couvicted of importing, transporting or storing
petroleum exceeding the quantity he is permitted to import, transport
or store, ns the case may be, the whole of the petroleum in respect of
which the offence was committed, :

shall, together with the receptacles in which it is contained, be confiscated.’’

1 do not exactly understand the significance of ‘‘ the whole of the
petroleum ’’. Suppose, for instance, the dealer is authorised under the
terms of this Act or under the terms of his licence to store a particular
quantity of petroleum, say, 200 gallons. Before the whole of the stock
tuns out he orders a fresh supply of 200 gallons. Suppose this supply
comes to him when about 10 or 15 gallons of the old stock remains in his
shop. What is to be done in this case ¥ At that particular moment when
he receives the new supply, he will have in his possession 200 gallons
plus 10 or 15 gallons which is left of the old stock. Is it intended, in
clause 24, to forfeit the whole of this stock which is with him, that is, the
new 200 gallons plus the 10 or 15 gallons of the old stock which is left
with him ? If that is so, it will work hardship in his case. At small
stations where possibly there is only one dealer in petroleum, it is neces-
sary that he should get his supply before the whole of the old stock is
exhausted ; and consequently, if this clause is strictly enforced it will
entail undoubted hardship upon him. I do not know whether I have
understood the significance or the implication of this clause correctly ; if
1 have not, I shall be glad if my Honourable friend will correct me on
this point. But if my interpretation is correct, I think Government will
realise that it will work some hardship, specially in small mufassil places
where there may be only one or two dealers. Now, if there is only one
dealer, and if he waits for a fresh supply till the whole stock of the old
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petroleum is exhausted, probably there might be no stock of petroleum
left in h1§ shop. and in the whole station where he supplies thereby putting
the public to inconvenience. Therefore, I should like to have from the
Honourable Member a clear statement of the case. With these few words,
1 support the motion that the Bill be taken into consideration.

Mr. L. C. Buss (Nominated Non-Ofticial) . Sir, I should like, first
of all, to congratulate the Honourable Sir Frank Noyce on the evolution
of a very satisfactory Bill, and one, which I think, will be found in practice
to give to Government all necessary powers of control, to the public all
the protection which is humanly possible, and to the petroleum industry
reasonable facilities for carrying on their business without unnecessary
und vexatious restrictions. In many respects Government have met the
wishes of the public and the industry expressed to them as a result of
circulating the draft Bill. They have rejected one important recow-
mendation to which Sir Frank Noyce has already referred, and to which
I shall refer later in more detail. But, generally speaking, they have
been very sympathetic to the suggestions put before them, and, I venture
to say, that it is difficult to take exception to the Bill as now drafted.
Although Sir Frank Noyce recently remarked that this is a burning ques-
tion, it is not, I submit, in any way a controversial measure. I have said
that I consider the Bill a very satisfactory measure, but I should like to
emphasise that in the case of the Petroleum Bill, more, I think, than in
the case of other Bills, the rules which will be framed as a resuli of the
Bill are of very vital importance, of more vital importance than the Bill
itself ; and I hope the Honourable Member in charge will be able to assure
the House that when suggestions are made to Governmnent as a result
of circulating the draft rules, they will give the same consideration to
those suggestions as they have given in the case of the Bill. I have
mentioned that one important suggestion was not accepted. I refer of
course to the reduction of the flashing-point limit in clause 11 from 200
degrees to 150 degrees Fahrenheit. I do not hold a brief for the entire
petroleum industry in India, but I speak for a large and important
part of it, and I think, I can safely say that the whole industry are of
my way of thinking in this watter, namely, that vil of this high flashing-
point, t.e., fuel oil, cannot, by any stretch of imagination, be regarded as
a danger to the public during transport and storage. I was anxious to
persuade Sir Frank Noyce to exempt this oil entirely from the opera-
tion of the Bill, but I understood from him that there were difficulties
about this, and I accepted his point of view. I do, however, press, and
press most strongly, for its exemption entirely from the transport and
storage ruies. In support of my contention, I have been studying the
Chief Inspector of Explosives’ reports for the past 12 years. I have not
gone further than thgt because I have not been able to secure the carlier
reports. In those 12 reports. I have only been able to trace two occasions
on which accidents have oceurred owing to the use of fuel oil. 1 say
“* use ’’, because I wish to emphasise that neither of these accidents took
place during the storage or transport of fuel oil. With your permission,
Sir, I will quote from the Chief Inspector of Explosives’ Report about
these two accidents. The first took place in 1923 and the report is as
follows :

*¢ An Tndian was standing directly in front of a steam boiler furnace where fuel
oil wns being used when a blow-back oceurred at the furnace. The’v’mau’s clothes
caught tirc and he was burnt so severely that he died the next day. :
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The seeond secident ook vlace in the folowing vear, 1924, and this
in a report of it : :
44 An Tndian epemed a valve on the gmsline supplying the boilers with fuel, to
clear it :f \?uter and ges. There was a strong wind blow%ng» towards the boiler and

the condensate spray was carried towards the boiler where it ignited, severely hurning
the man, who eventually died of burns.’’

The secon@ case seems to me more like an accident due to the use
of gas, but as it is recorded nnder the heading of Fuel Oil, I accopt it as
such. My point is that neither accident took place aurmg transport
or storage and that nothing in the rules could have been of any ,a\:ml
to prevent these two accidents, both of which oceurred during _the ﬁrmg
of boiters, and we are left with the excellent record of not a simgle acei-
dent having taken place in this way, during the past twelve years at
gny rate. I think that this should prove my contention conclusively.
% ‘may, of course, be argued that this remarkable jmmunity from aceident
is due to the operation of the rules under the Act ; bhut if that is the
ease, it might equally well be argued that the rules should also have
prevented accidents arising from the handling of other petrolewmn pro-
duects, such as crude oil, petrol and kerosene, especially as the rules in
their case are much more stringent. But we have over a hundred acei-
dents as a result of the handling of these wore dangerous produects during
the same period. It is usually when the rules are broken that accidents
gecur, and, 1 am sure, that in the case of fuel oil there must have been
very numerous occasions on which it has been handled ignorantly or negli-
gently, but no accidents have taken place. If my case is mot yet suffi-
eciently strong, I should like to recall the events which took place at Madras
on the 22nd September, 1914. The German Cruiser, Emden, steamed

ast Madras and bombarded the oil installations there, I was present on
that occasion myself, and after spending the night in helping to remove
our petrol stocks from the vicinity of the two blazing kerosene tanks, I
took the opportunity, next morning, to examine the full extent of the
damage done. We found that another tank containing fuel oil Lad,
Kke the kerosene tanks, been pierced by shells ; but although the sides
and roof of the tank were riddled with holes from the exploding shells
and the tank compound was deluged with scattered oil, there Lad been
no fire ; and I think this is an extraordinary and convineing proof that
this oil is not dangerous.

I hope, Sir, that I have been able to persuade Nir Frank Noyce that
my view on this matter is reasemable and 1 support the Bill.

The Honourable Sir Frank Noyce : Sir. I much appreciate what has
fallen from my Honourable friends, Mr. Gaya Prasad Singh and Mr, Buss.
Mr. Gaya Prasad Singh is still not very satisfied with clause 12 as it has
been redrafted. I can only repeat what I said just now, and that is that
we do not propose to make any distinetion between Government petroleum
and other petroleum except to the very small extent mentioned in my
epening remarks, namely, where the petroleum is required for - testing
purposes,

Mr. Gaya Prasad Singh : I am satisfied.

The Honourable Bir Frank Meyce : [ am grateful to the Honourable
Membher. He also reived a point in' regatd to clanse 24 which lays down
that the convicting magistrate may direct that the whole of the petroleum
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in pespeet of whick am offence has heen. eommitted may be denfiicated. I
think that clause follows the usual lines in regard to powers of eonfisea-
tion. The power of confiscation in customs and excise matters is, I think
I am vight in saying, given in respect of the whole of any article in re-
gard to which any offence has been committed. The difficulty here is in
distingnishing betaeen the various parts of the petroleum. ﬂup’pose you
have 200, galloms of petroleum amd the offence has bven committed in
respect of five gallong of that it wounld be very difficult to say whieh five
gallons should be confiecated ; but the real point is—and I think that is
the real answer to my Honourable friend, Mr. Gaya Prasad Singh—that
the powsrs of eonfiscatiom are not compulsory : they are only permissive:
the convicting magistrate may or may not direet the petroleuru to be
confiscated. In any case, where am offence is purety: technical, I do not
think for a moment that in such a case the convicting magistrate would
dfrect that the whole of the petroleum should be confiscated. ...

Mr. Gaya Prasad 8ingh : But it says :

¢“ The whole of the ‘petroleum shall, together with the receptacles in which it is
contained, be confiscated.’’

It is not ‘‘ may ”’, but it is ‘‘ shall ”’. It makes it obligatery on the
n:apistrate, h

T'he Honourable 8ir Frank Noyce : I do not think my Henourable
rriend—who is a far better lawyer than I am—has read the first rtion
where it says ‘‘ the convicting magistrate may direct, ete., ete.”’ e have
to presume that he will exercise his diseretion with common sense.

As regards the two points raised by my Honourable friend, Mr. Buss,
I can only repeat the categorical assurance that I gave him in regard
to the first of them, namely, that in framing the rules under the new Act,
we shall consult the interests of the trade and shall give the. most careful
consideration to any point that they put forward—as indeed we always
do in these matters. I do not think that the record of Government in,
administering Acts of this kind, which involve control of some important
product, ts at alt unsatisfaetory. As regards the second point, T am
sorry 1 cannot at the moment give him such a definite categorical
asmirance. I can omly assure Mim that the peints he has raised with regard
to the transport and storage of heavy oils will receive our most careful,
and. T would add, our-most sympathetic consideration and that we will
certainly go as far as we can in the direction of exempting these oils
fromr what he doubtless eonsiders vexatious restrictions. I ocannot say
at the moment, that we shall be able to go the whole way with him, bat
I do say that, we will endeavour to go as far as we can.

Mr. President (The Ilonourable Sir Shammukham Chetty) : The
question is :

¢ That the Bill to consolidate and amend the law relating to the import, traneport,
storage, production and refinement of ‘petroleum and other inflammahle substances,
as reported by the Select Committee, be taken into consideration.’’

The motion was adopted.
Clauses 2 to 12 were added to the Bill.
Mr. President (The Honourable Sir Shanmukbam . Chetty) : - The
question is ;
¢ That clause 18 stand part of the BilL’’
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Mr. B. W. Perry (Government of Indm Nominated OfMeial) : Bir,
1 move : ' -

*¢ That in sub-clause '(J ) of cliuse I3 of the Bill, for the words ¢.or ‘reﬁnea ’
the words ¢ refined or blended ’ be substituted.’’

Sir, these four amendments which stand in my name merely carry
out the decisions of the Select Committee. I may say that I am respon-
sible for these blemishes in the Report. The fact is that we had very
little time to check the Report before it was placed before the House,
We wished to give the Members as long a time as possible to peruse it
before it was taken into consideration, and we took the risk of these inis-
takes advisedly and postponed the final scrutiny of the Report until after
the Report was placed before the House.

Mr. President (Thc Honourable Sir Shanmukham Chetty) : The
question is :

¢ That in sub-clause (1) of clause 13 of the Bill, for the words ¢ or refined ’
the words ¢ refined or blended ’ be substituted.’’

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
‘¢ That clause 13, as amended, stand part of the Bill.?’

"The motion was adopted.
Clause 13, as amended, was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That clause 14, as amended, stand part of the Bill.’’
Mr. E. W. Perry : Sir, I move :

‘¢ That in sub-clause (1) of clause 14 of the Bill, for the words ¢ or refined ’ the
words ¢ refined or blended ’ be substituted.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That in sub-elause (1) of clause 14 of the Bill, for the words ¢ or refined ’ the
words ¢ refined or blended ’ be substituted.’’

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘“ That clause 14, as amended, stand part of the Bill.’’
The motion was adopted.

Clause 14, as amended, was added to the Bill.
Clauses 15 to 22 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty)
question is :

‘¢ That clause 23 stand part of the BilL’’

Mr. B. W. Perry : Sir, I move :

‘“ That in clause (d) of sub-clause (1) of cuule 28 of the Bill, fot the words’
“in charge * the words ¢ in control or in charge.’ be substituted.’’



THE INDIAN PETROLEUM BILL. 1689

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘“ That in elause (d) of sub-clause (1) of clause 23 of the Bill, for the words
¢ in chargo ' the words ¢ in eontrol or in charge ’ be substituted.’’

The motion was adopted.

Mr President (The Honourable Sir Shanmukham Chetty) : The
question is : :

‘‘ That clause 23, as amended, stand part of the Bill.’’

The motion was adopted.

Clause 23, as amended, was added to the Bill.

(lauses 24 to 28 were added to the Bill

Mr. President (The Honourable Sir Shanmukham Chetty) : The
aaestion 1s :

¢4 Thet clause 29 stand part of the Bill.’’

Mr. E. W. Perry : Sir, I move :

“ That n clause (a) of sub-clause (1) of clause 29 of the Bill, for the words
¢ or refincment ’ the words ¢ refining or blending ’ be substituted.’’

Mr. Presxdent (The Honourable Sir Shanmukham Chetty) : The
question is :

““ That in clause (a) of sub-clause (1) of clause 29 of the Bill, for the words
¢ or refincment ’ the words ¢ reflning or blending ’ he substituted.’’

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question 1S :

*‘ That clause 29, as amended, stand part of the Bill’’

The motion was adopted.

Clause 29, as amended, was added to the Bill.

(‘lauses 30, 31 and 32 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Frank Noyce : Sir, I move :

‘¢ That the Bill, as amended, be passed.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : ‘the
question is :

“¢ That the Bill, as amended, be passed.’’

The motion was adopted.

—— e

THE INDIAN RUBBER CONTROL BILL.

Mr. G B Bajpa.i (Secretary, Department of Education, Health

and Lands) : Sir, T beg to move : _

¢¢ That the Bill to provide for the- mntrol of the export from. nud mpott into
Indin of rtubber and for the control of tire extension of the cultivation of rubbes.
in ‘British Indla be takan into canslderatio'n ”we
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The measure before the House, Sir, has, both as regards its scepe and
ity content, mueh that is in common with the Rill te control the exgunté and
cultivation of tea which was adop by the House last year, and I hope,
Sir, that the measure of good fortune which atténded that measure in
regard to the promptness of its passage will also attend the Biil which I
am moving consideration of today. I think, Sir, that the interests of
clarity would best be served if I were to classify my remarks in regard to
this Bill under three heads, first, the origin of the Bill, secondly the
scope of the Bill, and thirdly its content. As regards the origin, Sir, the
position is that since 1929, there has beem a steady excess of production
over the rubber actually absorbed by the consuming merkets of the
world. The result has been a stedady deterioration in prices. Prices fell
bacause of this phemomenon from year to year ; they showed no disposi-
tion whatsoever to revert to what might be called an economic level.
Therefore, Sir, it was to remedy this unhealthy situation that initiative
was taken first by the Rubber Growers’ Association of Londen, who apeak
on behalf of producing interests throughout the British Empire, to enter
inte negotiations for the restriction of exports and of the cultivation of
rubber, with the representatives of producers in the Netherlands, East
Indies, whioh is the next largest producing unit in the world. These
were followed up by negotiations which ensued between these two par-
ties with representatives of producers in French Indo-China, and subse-
quently the Govermments of Sarawak and Siam joined tHese negotiations.
To raake a long story short, in April last, the Government of India were
informed that the producing interests had actually come to an.sagree-
ment, of which the object was to restrict the export of rubber and also
to limit the planting and re-planting of rubber, and that in order to im-
plement these two agreements, legislative action would have to be taken by
the Governments of the different countries. That, Sir, was conununicat-
ed, as T have said, to the Government of India at the end of April, and
the Government then took steps to ascertain whether it would be in the
interest of India to partieipate in this agreement. They communicated
with the Governments of Madras and Burms, whieh are the two prin-
cipal producing units of British India, and, through the Agents to the
Governor General concerned, with the Governments of Travancore, Cochin
and Mysore. They wished, Sir, to be satisfied in regard to three points :
first, as to the measure of support which was coming forward for this
scheme of restriction from the producing interests concerned, secondly,
as to the equity of the quota allocated to India for export, and the
asrrangement on whieh the export quota was to be distributed amongst
the various producing States. The third point, Sir, on which they
sought satisfaction, was the effect of this scheme of restrictiom upon the
supplies for local markets.

Now, Sir, as regards the first point, namely, the measure of support
forthcoming for this scheme from producing interests, the position that
unfolded itself to the Gov;rnment of ‘Indsia was as follows. Every re-

jstered or known qwner of an estate in South India, thag is-4o the
%Hﬁa!f Indian portion of it, was in favour of this scﬁeme% SO"'fa,x;m the
States of Travancore and Cochin were concerned, they said that they
were prepared ty co-opexste in giving effect to, the international agreement.
Then, as regards Burma, the position was that, owing te the existence
of a very large number of estates of an area of ten acres or less, it was
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impossible to institute a referendum there, but the danger producing in-
terests in Burma were also in favour of this scheme. That, Sir, was
the position as regards the attitude of the producers themselves. The
second point, &s I have already said, on which the Govermment of India
sought satisfaction was the equity of the allocation of the quota .actu-
allv made to ¥ndia. At the time no representation was made fo . the
Goverument of India suggesting that the quotas actually allotted to.
Indin were not satisfactory to India. Since then, representations on
that pwint have been recéived and I shall haye something further to say
on ‘that point ‘a little later on. As regards the basis of distribution of
export guotas amongst estates, the arrangement proposed appeared to
the' Government of India to be satisfactory. The third point was the
effect on local supplies. Well, as 4 matter of faot, the supply of rubber
from the local market is not adeguate to the demand. Therefore, this
point did not actually enter into the consideration of the problem. In
view of the position as thus ascertained, the Government of India com-
murnicated to the Becretary of State their willingness to enter into the
agrecment, bwt they made two reservations, namely, that, in so far as
legislative action was necessary to implenient the agrdement, the approval
of the Legislative Assemibly would be necessary, and further, that, in so
far as the provisions of the agreemént apply to the Indian States, the
cosoperation of the Indian States must be secured.

Now, Sir, the next step was the signing of the agreement, for which
purpose, Sir Bhupendra Nath Mitra, our High Commnisgioner in London,
was selected to .act on behalf of the Govermment of Indis.

Before I pass on to the scope of the Bill, I might say what I bave
to say in regard to the allocation of quotas to India. The position as
regards that is that, since the agreement was signed, it has been brought
to the motice of the Government of India that the basis upon which these
quotus were fixed was inaccurate. For example, the 1932 statisties of
the production of rubber in India show an area of roughly 46,000 acres
as under rubber in the State of Travancore. The Licensing Comittee
which has been set up for South India, as a result of the investigations,
which it has made up-to-date, has found that actually in Travancore
80,000 acres is under rubber. That, Sir, represents a differenee of some-
thing like 60 per cent. In regard to the other producing units in India,
perhaps the disecrepancy is not so great, at any rate, the information sup-
plied to us does net show that the discrepancy is as great, but in regard
to Travancore it is substantial, and the Government of India, therefore,
came to the conelusion that it may be that when these inwvestigations are
completed they would have to make representations to the International
Control Committee in Londen and point out that, inasmuch as the quota
allotted to India has been based on inaceurate statistics, therefore an
cndeasour should be made to revise the quote in faveur of India. Now,
Sir, my Honourable friends will ocbserve from elause 18 of the Bill that,
whereas for the first year—it is too late to do anything for the first year—
we have adepted the guota which was actually imtroduced im ihe .agree-
ment, as regards the subsequent years of the agreememt which, in the
first instance, is to last up to the ead of 38, it is left to the Governor
General m Counecil o determine the exmport quota for India. I really
woudd mot like to prophesy ws to what would setually kgppem, but it is
wedouhted mow that there is a. priwa, facie case for o revision of the quota
adlotted te Indin, ad it will be the endeavour of the @overament of ledis,
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when all the material is forthcoming, to see that ‘the quota is revised so as
to make it more equitable to India than it is under the agreement as it
stands at present. ' ‘

in regard to the scope of the Bill, there is not very much really that
should be said or that need be said. As I have already stated, the ohject
of this agreement is to regulate exports to the economic demand ; that
necessitutes a certain amount of control as regards exports, and that is
what the Bill provides. Equally it is no use restricting exports knowing
the position, as the Governments concerned and the producing interests
concerned do in regard to production,—it is no use that exports should
be restricted and no corresponding action taken in regard to the increase
of area under rubber. Therefore, the Bill provides for a strict limitation
both of planting and re-planting of rubber. _

In regard to the content of the Bill, I think that, apart from. those
provisions which relate to the regulation of export and the regulation of
planting and re-planting, the bulk of the Bill is taken wup with the
prescription of machinery for giving effect to the provisions of the agree-
meni. Now, Sir, as in the case of the Tea Control Act, we have, and I
think rightly, decided to entrust the actual administration of the agree-
ment and the Bill to the representatives of the industry itself, subject, of
course, to such powers of supervision being retained by Government as
are necessary in order to ensure that the agreement and the Bill are ad-
ministered with equitable regard to all the interests coneerned. Honour-
able Members will observe that licensing committees have been set up for
India and Burma separately. The reason for that ijs that the geographi-
¢al separation of DBurma from India necessitates a certain amount
of devolution, and further, the existence of a very large number of small
producing estates in Burma necessitates a certain structural differen-
tiation betwceen the machinery that we set up for South India and the
machinery that is being set up for Burma.

1 do not think that it is necessary for me to detain the Iouse much
longer over an explanation of the detailed provisions of the Bill.

One reason why India should join the agreement, I have hinted at
already, namely,k that an international agreement in order to be effective
must be complete. The defection of any one country is only apt as it
were 1o multiply defections and thus defeat the very purpose of an agree-
ment of this kind. But there is another reason why, I think, India should
view this arrangement with favour. As Honourable Members are aware,
the largest producing group for rubber in the world, that is to say, the
Federated and the Unfederated Malay States, recruit their labour from
India. And the House is also aware that the adversity of the rubber
industry involved a considerable fall in the wage rates which are paid
to Indian estate labourers in the Federated and Unfederated Malay States.
We hope that the improvement and stabilisation’ of the rubber industry,
whieh is expected to result from this Agreement, would enable us to try
and have the wage levels for Indian labour in Malaya restored. I am
quite certain that the agreement, which already has had the effect of con-
siderably improving the prices for rubber, will also, if it is continued, have
the cffect of stabilising those prices. Certain figures may be of interest
to the Touse. For example, in January, 1984, the rubber price at Singa-
pore was three annas eight pies a pound, and, in July, it was fivé annas
11 pies a pound. That registers an' increasd of roughly 66 per cent. in
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price. Now, Sir, so far as Ceylon is concerned, this improvement in prices
has already had the effect of bringing about a restoration of the standard
wage rates to the figures at which they stood two years ago before the
depmselon became acute. We are hoping that if this improvement is sta-
bilized in the world markets generally, we s.ha.ll be able to get smulm
steps taken in regard to the Indian labour in Malaya. That, Sir, is all
gultt 1 have to say at this stage. Sir, I move for the consxderatxon "of the
il .

i

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘‘ That the Bill to provide for the eontrol of the export from and impert into
India of rubber and for the control of the extension of the cultivation of rubber
in British India be taken into conmderation "

Mr K. P. 'l.'hampsn (West Coast and Nilgiris : Non-Muhammadan
Rural) : Sir, I agree with -the principles involved in this Bill and have
great pleasure in supporting it. While doing so, I erave your indulgence
to make a few observations. But, Sir, at the very outset, I may say, that
1 am not a rubber planter, nor am I interested in any way in rubber
plantations. I do not even hold a rupee worth of shares in any planta-
tion.. I am only speaking on behalf of a few indigenous Indian planters
who are not members of any organisation like the South Indian United
Planters Association, and, for advocating whose eause, I do not find any
one in the House.

8ir, you will find that in the Madras Presidency, i.e., in British India
proper, the only place where rubber is grown is Malabar. Ttisin Malabar
alone that there are any plantations. On the borders of Coimbatore and
Salem there were a few acres, but they have been altogether neglected re-
cently. and if we speak about rubber cultivation in South India, it is only
with reference to the plantations in Malabar. The position of the Tudian
planters is this. They are not a rich class. They have not got the neces-
sary tfunds to spend on the plantations. Just before the tapping scason
heging, they approach some European exporters to advance money for
their expenses and they contract with them to supply a certain quantity
of rubber and also fix the price. They cannot sell their products at the
maximum benefit in this country or export them’ outside. Since the
slumyp began, the European exporters. who are themselves managers of
some of the rubber plantations, naturally care more for their own planta-
tions and have not been advanciug loans as they were doing before, with
the result that practically all the Indian plantations have now been ruined.
They are not working the plantations and have altogether neglected them.
If you refer to the Rubber Statistics of 1932, which is a Government
publication, yov will find that, out of a total acrea,gp of 11,407 acres in
Malabar, only 450 acres have been tapped, and, if T am not mistaken,
all these 450 acres helong to European planters If you will refer to
the statistics for the whole of India, you will find that in" the vear
1929, the production was 28 million pounds of rubber, while. in the year
1932, it 'was only 6.3 millions. The stock held in the hands of the plauters
in the month of December, 1929, was nearly six million pounds. while in
the year 1932, it was only 31} thousands. You will see the ennrmous
difterence between the production and stock held in the year 1929 and
in the yéar 1832. I presume that since 1932 things have further deterio-
rated. It is unfortunate, the ﬂgures for the two years, 1933 and 1934,
are not yet avmlable

v

’_‘
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The Honouradble the Secretary for Education, who is in chargs of
this Bill, referred to the circumstances under which the international
schethe ‘was brought about, Sir, the complaints against the international
scheme, so far as 1 know, are four. In the first place, the total acreage
of plantations in South India has not been taken into consideration. The
Honourable Member, Mr. Bajpai, himself. referred to the case of Travan-
core, but, I am certain, the total acreage in British India also has not been
rightly appraised. The land system in Malabar is peculiar. - The-‘jenmi
is the absolute owner of the land, and most of the forests are in the hands
of jemmis. The returns for the plantations om: these private forests are
not properly sent and the Government do mot concern themselves about
these. Therefore, I am certain, that the total acrcage of rubber planta-
$ioms in Malabar €ould not have been taken into eomsideration.” Amnother
point is that undue preference and favouritism have been :shown to other
countries, I will refer to that in detail a little later. The third complaint
is that the export from Alleppey in Travanecore has been altogether
ignored and not been taken into consideration at all. This has been ud-
mitted by the Government. The total export from Alleppey, in the year
1029, was about 13 hundred tons. That ought to have been given credit
for fixing the quota. The fourth complaint is that sufficient margin has
not been given, as in the case of other countries, to the plantations that
are yet to mature. The saplings or voung and immature trees of 1929
would mature and be fit, for tapping by this time. Of course, I know,
an ¢z gratia allowance of 124 per cent. has been provided for that. But
that is given to all countries and is hardly sufficient to meet the ¢ircaun-
stances of the situation in India. These are the main grievances against
the international scheme. With regard to the second complaint, namely,
that undue preference has been shown to other countries, I wish to quote
the figures showing their respective export for 1929 and the quotas that
have been fixed for them. It is a pity that the official memorandum does
not. contain them, and I am indebted to a writer in the Madras Mail for
these figures. In the year 1929, India exported 6,850 tons, and you will
find that the quota for India is the same. Siam exported in 1929, 5,100
tons, but for the year 1934 a quota of 15,000 tons has been given to it.
That is three times the export of 1929. Borneo exported only 7,400 tons,
while it is given 12,000, that is nearly double. Then, Sir, in regard to
Sarawak, I find the export for the year 1929 was only 11,300 tons, while
the quota for this year is 24,000. That is more than double. Then, again,
take Indo-China. The export was only 10,100 toms, while the quota for
that country is 30,000. That is about three times. You will find that,
unfortunately for India alone, the quota for 1934 is the same as the
export of 1929, less the exports from Alleppey. There ought to be an
rxplanation and it is up to the Government to set it right. That, Sir, is
the position.

Then, yow shou}ql alko bear in mind the comditions that were pre-

1 P, vailing in the year 1929 in «ll these ocountries and

, compare them to ours. I have already referred to the
unfortunate plight in which our planters wark in South Imdis. As regards
Malaya, you must remember, what was kisown as the Stephemson ‘acheime,
was in operation there, with the resmlt that a large quanitity of swrplus
rabher was Jeft ip their hands. and. im 3929, Malaye put durto the mardot
for export all the surplus that was in their hands as soom s hive Seephenson
scheme was cancelled in 1928. Though an abnormally large quantity of
rubber was exported, under these circumstances which was obviously above
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her capacity to export ordinarily, by Malaya, a quota has been given for
that country based on that export. That was really unfair. Then, again,
take Indo-China. To Indo-China the French Government used to give a
subsidy and it was on that account that they were producing a large
quantity of rubber. This aspect of the question was not considered by the
International Committee in fixing the quota for Indo-China. Then, there
is one more aspect which ought to have been given due consideration.
Certain countries used to have what you call the indentured system of
labour ; that is, the planters were bound for .the fixed period of the
contract to maintain those labourers for the area whether their plantations
were tapped or not. It was that obligation to maintain these labourers
that made those countries produce and export large quantities, but, I am
told, those special conditions under which those countries exported large
nuantities of rubber have not been taken into consideration in fixing their
quotas, I think, that is a legitimate ground of complaint, and ought to
be looked into by the International Committee as well as by the Govern-
ment of India. My Henourable friend, Mr. Bajpa), referred to sub-clause
(3) of clause 13 of the Bill, providing that it is the Governor General in
Couneil that shall decide the quota for 1935 and afterwards. But, for
that, Rir, I would have opposed this Bill altogether. That removes what .
I would call the most dangerous portion of the international scheme. I
hope Government will work that clause in a generous spirit and avoid
all discontent. I appeal to the Government to make an exhanstive
inquiry into the conditions of rubber plantation in South India, including
the States, and that, without prejudice to the small Indian planter, they
will fix the quota every vear. Of course the quota for 1934 is fixed ; we
have got only four months to run, and it does not matter whether there is
a slight increase or a slight decrease for this year. I am anxious that for
the coming years Tndia must have her legitimate share ; otherwise the
scheme will be of no use to this country. Sir, I feel it my duty to appeal,
with all the strength in my command, that Government will also safeguard
the interests of the small planters who have not got any course open to-
them to represent their grievances in the matter.

Before I conclude, I may say that, I have got to make one or two
minor observations with reference to the merits of the Bill. I do not wish
to take up the time of the House by dealing with them now. I have
tahled the necessary amendments, and, when the time comes for moving
them, I shall deal with them. Sir, I have great pleasure in supporting
the wotion before this House. (Applause.)

Mr. G. 8. Bajpal : Sir, I do not really think that it is necessary for
me 1o say very much. My Honourable friend has put forward four
complaints as regards the allocation of the quota to this country. I
explained in my original expository remarks that at the time when the
agresment was under consideration first, the interests concerned did not
bring these defects to light nor did they suggest any special....

Mr. K. P. Thampan : May I interrupt my Honourable friend ¢ Did
the Government of India or anybody give sufficient publicity to all these
things ! Nothing was done. How then can the ignorant planter under-
stand all these complieations ¢

Mr. G. 8. Bajpai : I think my Honourable friend will appreciate the
fact that if there is any deficiency in any arrangement which primarily
concerns the producer, it is the business of the producer, who I presume
is in touch with the conditions of the market, to find out... ’
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Mr. K. P. Thampan : 1 maintain that it is the business of the State-—
50 long as they receive assessments from the producers.

Mr. G. 8. Bajpai : It is not the business of the State ; my Honour-
able friend seems to be particularly sore as regards assessments in Madrns,
but 1 submit that that is not the point which we are considering now.
T was going to say that the position, as far as I can make out, seems to have
been this—-that the statistics of production, which should form part of
the data upon which the gquota was hased, were, as it now turns out from
the investigations carried out by the Licensing Board, appear to have been
substantially erroneous. T have already given the House the assurance
that in the later investigations which are now going to be made, if it is
estahlished to the satisfaction of the Government that redress is necessary,
Government will do everything that lies in their power to secure redress
for India. As regards the minor matters to which my Honourable friend
has referred, I shall deal with them when the time comes.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : On what basis was this quota fixed by the Inter-
national Committee-—because my Honourable friend told us something
about how the International Committee proceeded in the matter ? I
expected my Honourable friend, Mr, James, to explain the position to the
House, but I ask this as my friend has not chosen to speak.

Mr. G. 8. Bajpai : I gather that the quota was fixed by the Intor-
national Committee on the basis both of output and of export, practically
beginning with the year 1928.

Mr. President (The Honourable Sir Shanmukham Chetty) : Who
supplied those figures ?

Mr. G. 8. Bajpai : There were two organizations with which the
Rubber Growers’ Association in London were in touch throughout these
negotiations—one was the ad hoc committee of the Association of Planters

.in Burma and the other was an ad hoc committee of the South Tndian,
Planters’ Association.

Diwan Bahadur A. Ramaswami Mudaliar : Did Government give
any publicity to this fact—that these negotiations were going on in
London—to the planting community in general, apart from the members
of these organizations ¢

Mr. @. 8. Bajpai : Sir, Government had the fact of the progress of
these negotiations brought to their own notice for the first time in January,
1934, when a deputation consisting of my Honourable friend, Mr. James
and another gentleman from Madras, waited upon the Honourable the
Commerce Member. At that time it was said that the negotiations were
confidential and Government naturally trusted the Association concerned
to complete the necessary preliminaries before any producers’ agreement
was entered into in England ; Government were seized of the necessity
of action by themselves only after the producers’ agreement had been
completed.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question 18 :

¢¢ Thut the Bill to providc for the control of the export from and import into

India of rubber and for the control of the extenmsion of the cultivati bbe
in British India be taken into consideration.”’ ultivation of rubber

The motion was adopted.
Clause 2 was .added to the Bill.
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
question js :

*‘ That clause 3 stand part of the Bill,”’

Mr. K. P. Thampan : 8ir, I beg to move :

‘¢ That to sub-clause (£) (b) of clause 3 of the Bill, the words ‘ from among tHe
planters that are not members of the United Planters’ Association of South Iudia ’
be uadded at the end.’’ ot

Sir, if my amendment is adopted, the clause will read like this :

‘‘ One¢ member to be nominated by the Government of Madras from among the
fmtcﬁ that are not members of the United Planters’ Association of uth
4 t: g

Sir, as the clause now stands, it is open to the Government of Madras
to appoint anybody they choose. Knowing as I do the Madras Govern-
ment, they are sure to nominate the Director of Agriculture straightaway.
As I said a little while ago, there are a very large number of planters
who are not represented in the South Indian Planters’ Association. 1
understand from my Honourable friend, Mr, James, that one-third of
the total acreage in Malabar belongs to that category of planters. I do
not hnow what their number is, but from the statistics you will find that
there are 40 such estates in Malabar. Out of these 40, I do not think
more than five or six belong to the European planters and the rest are
owned by Indian planters who do not even know the benefit of any kind
of corporate or team work. I am anxious that the interests of these
planters should be safeguarded. According to the terms of the clause,
provision is made for the nomination of two members from Travancore,
one will be from Cochin and the other will be nominated by the United
Planters’ Association of Southern India. The only class which is not
represented on this Committee is the small planter who is not a member
of the United Planters’ Association of Southern India, and my sugges-
tion is that the Government of Madras, in nominating a member, should
confine themselves to this class of persons. A planter who is not a member
of the South Indian Planters’ Association ought to be nominated. I
want, Sir, that this should be statutorily provided, otherwise there is no
chance of the Madras Government doing it. It might be said, that I
amn making an invidious distinction, but, in the vcircumstances of the
case, such a distinction has got to be made in order to find out a proper
remedy. Sir, it is only those who are intimately acquainted with this
elass of people that know the hardship they have to undergo. I am very
anxious that they should be represented on this Committee, and 1 appeal
to the House as well as the Government to see their way to aceede 4o
my request.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
‘fent moved :

‘¢ That to sub-clause (£) (b) of clause 3 of the Bill, the words ‘ from among the
plantcrs that are not members of the United Planters’ Association of South India ’
be added at the end.”’

~ Raja Sir Vasudeva Rajah (Madras : Landholders) : Sir, I rise to
support the amendment,

Mr. F. E. James (Madras : European) : Sir. I am myself obliged to
opposc this particular amendment on two grounds. My first ground is
‘that I find it difficult, and it has not hitherto been the practice, to tie
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down the nomination of a Local Government to a particular class of
persons. My second objection is that the United Planters’ Association
of Southern India is an organisation which eonsists of Indian as well as
European planters. It also consists of holders of large and small estates.
It mighi well be that amongst its membership you may have a most
suitable Indian planter who is a small owner ; and, therefore, it seems
to nie to be a little hard that he should be excluded from any possibility
of selection by the Government of Madras. In opposing formally this
motion, 1 would like to make it perfectly clear that we do desire—and
I hope that the Government of India will make that point clear in their
communication to the Government of Madras—that the nomination of
‘the Government of Madras should be used for the purpose of represent-
ing on the Committee the very class of persons whom my IIonourable
friend, Mr. Thampan, has in mind. We do desire that they shonld be
‘represented, as they are actually on the existing Licensing Committee.
My Honourable friend, Mr. Thampan, may rest assured that the interests
of the small Indian planters are very strongly represented and their
views are most gpecifically presented. Therefore, though I am entirely
with him in spirit, I must object formally to the amendment which he
has moved. If Government are willing, T suggest that they should ask
the Government of Madras to use their nomination for the purpose of
‘securing representation from the class of planters which my ITonourable
friend. Mr, Thampan, has in view. '

~ The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the

Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair.

Mr. Uppi S8aheb Bahadur (West Coast and Nilgiris : Muhammadan) :
Bir, T beg to support the amendment. So far as the United Plauters’
-Association of South India is concerned, I do not know whether there is
any Member from Malabar to represent the rubber interest of the small
rubber ecstate owners. There are a number of them, and the Govermnent
of India propose to leave it to the Madras Government to nominate one
from among them. I cannot agree with the reasons given out by my
Honourable friend, Mr. James. 1 do not know the reason why we should
not by Statute ask the Madras Government to give representation to
such small owners of rubber estates in Malabar. All these things have
been done at least so far as Malabar is concerned without consulting the
private rnbber estate owners. So, I submit, they will have to be repre-

sented at least in the Committee. With these words, I support the amend-
ment.

Mr. G. 8. Bajpai : Sir, I have a good deal of sympathy with the objeet
of the amendment moved by my Honourable friend, Mr. Thampan, and,
I think, the class for which he has spoken is a very deserving class and I
am quite prepared to pass on his suggestion, with the support of the Gov-
ernment of India, for consideration by the Local Govermment. -But, I
regret that I am not able to accept the amendment; because, Sir, as you
will observe from sub-clause (2) (b) of clause 3, the idea is that the nomi-
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nation shall be made by the Local Government. The Local Government
are in the best position to assess the comparative claims of the different
‘interests. My Honourable friend has put forward the claims of oune
interest. I do not know the local conditions, I do not know whether there
ure any other interests or not, and I do not think that we would be justified
in limiting the discretion of the Local Government in the manner in which
my Honourable friend wishes it to be done. That is the reason why T
fear T must formally oppose the amendment, though,.as I have already
said, I view with sympathy the object of the amendment.

Mr. K. P. Thampan : I am glad to find that my Honourable friend
has accepted the principle of the amendment, if I may say so. I may
assure my Honourable friend that there are no other interests, and unless
a statutory provision is made, I am afraid the Madras Government may
not do justice to these small owners. I, therefore, wish.....

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member cannot have a right of reply. He cannot make a
speech. He can say whether he withdraws his amendment or presses it.

Mr. K. P. Thampan : Sir, I press my amendment.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢‘ That to sub-clause (2) (b) of clause 3 of the Bill, the words ¢ from among the
planters that are not members of the United Planters’ Association of South India ’
be added at the end.’’

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That clause 3 stand part of the Bill.”’

The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 to 25 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : ,

¢¢ That clause 26 stand part of the Bill.”’

Mr, K. P. Thampan : It is no use moving any further amendment.
I do not move my amendment.*

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That clause 26 stand part of the Bill.’’

The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 44 were added to the Bill.

Clause 1 was added to the Bill.

%« That in clausec 26 of the Bill, after the word ‘ person ’ the words ‘ with
intent to ecullivate rubber ’ be inserted.’’
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The Title and the Preamble were added to the Bill.

Mr. G. 8. Bajpai: Sir I beg to move :
¢¢ That the Bill be passed.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
nwoved :

‘“ That the Bill be passed.’’

Mr. F. E. James : Sir, I should, first of all, like to thank the Gov-
ermment for having undertaken this legislation. As in the case of the tea
industry, this is another example of an industry trying to put its house in
order on an international scale and asking the respective Governments of
the territories concerned to implement, by legislation, an internaiional
agreement of producers. Now, Sir, there are one or two observations that
I should like to make. First of all I would like to refer to the questions
which my Ilonourable friend, Diwan Bahadur Ramaswami Mudaliar,
reised during the course of the discussion, that is, as to the basis on wkich
the cxport quota was ealculated and the steps that were taken to make the
proposals of the international agreement known to the produeers in this
country. First of all, as far as the basic quota was concerned, ihe inter-
national basis was the average exports of 1929 to 1932 plus allowances for
immature areas. Now, on a strict calculation of the figures covering this
period (which included a year wherein the exports from India were the

maximum that they have ever been), we arrived at the following figures
for India, including Burma : :

Tons.
1934 10,600
1935 13.000
1936 .. .. .. 15,300
1937 .. .. .. .. 16400
1938 .. . .. .. 16,700

But, owing to special considerations which were given to Southern
India and Burma ez-gratia, allowances were added to this figure and the
final international basis for the Indian quota worked out at figures which
varied between 2,000 tons and 1.600 tons a year more than the figurcs om.
which the original calculation was made. The present figures, thevefore,
are :

. Tons.
1934 .. .. .. .. 12,000
1935 .. .. .. .. 16,000
1936 .. .. .. .. 17,000
1937 .. .. .. .. 18,000
1938 18,500

T wish to remind the House, and through the House I wish to remin_d
the producers, particularly of Southern India. that in the case of India
the ez-gratia allowances work eut at quite a eonsiderable propertion of the
original basic quota arrived at on a caleulation of the average figure for
the exports of 1929 to 1942.

Now, Sir, as to the way in which these propesals were laid before the
industry. There was, at an early date of the negotiations this year,
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:nppointed in South India, after consultation with the' Governments of
Travancore and Cochin, what was called an ad hoc Committee which con-
sisted of representatives of the planting community in all the areas con-
cerned. Two Indian gentlemen from Travancore, who were members of
that Committee, represented the smaller producers of the industry. This
Committee had the proposals before it, and circulated these proposals to
all known estates and to all known owners of estates with a request that
by a certain date they would signify their opinion on these proposals.
They also said that, if within a certain date, they did not‘receive any reply,
they would take that silence as assent. What was the result ¥ As far as
the Madras Presidency is concerned, practically 100 per cent. replied
giving their assent. As far as Travancore and Cochin are concerned, the
+verwhelming majority of the producers agreed,—and when I say ‘‘ over-
vhelming majority ”’ I estimate it at a fizure of not less than 90 per cent.
of the then known acreage. As far as Coorg is concerned again, we had
practically 100 per cent. replies in favour of the scheme. Therefore, 1
think we can elaim that the producers as a whole gave their assent to these
proposals. Now, Sir, when that has been said, I am bound to admit that
there is considerable dissatisfaction in South India on the part of both
European and Indian planters in regard to the figures on whiclh these
original caleulations were made. My Honourable friend, Mr. Thampan,
referred to that in his speech. The figures were taken from the Govern-
ment of India Statisties for 1932, My friend, Mr. Thampan, has pointed
out that these statistics, as far as exports are concerned, omitted the exports
from Alleppey. The average exports from Alleppey, in the four years in
question, amounted to 1,109 tons ; and, therefore. if Alleppey had been
included, and if that basis had been used as the basis for calculating the
basic quota irrespective of the ex-gratia allowances, I calculate that the
average exports from Indian ports would be 9,579 tons per annum. It
may be said that the difference in the figures is not a large one, ang, as a
matter of fact, that that difference is fully covered by the ex-grati: allow-
ances. But, I am quite prepared to admit that even if that is the case, it
does not do away with the argument of those who feel that they are geiting
less than justice ; because if these fizures had originally been included, the
ex-qratia allowance would probably have been added to the revised total.
The other eomplaint which the producers in Southern India have is that,
as far as acreage is concerned, the figures in the Government Statistics of
1932 are by no means accurate. That is due to a variety of reasouns. 1 do
rot wish to go into all that. But in the case of some of them it may le
that the statistics were out-of-date. In other cases the reason is that the
statistics were based upon the figures of land leased out for the purpose of
riubber cultivation, whereas during the boom year, particularly in Travan-
core, a large amount of land, which was not originally leased out for rubber
enltivation, was turned into rubber land in order to take advantage of
what they hoped would be a boom which would last for many years.
Thercfore, a great deal of this rubber land is not included in the Travan-
core statistics. My own information is that the figures of total acreage in
South India will not be very far off one lakh of acres. But the House will
vealise thet it is diffieult to obtain accurate figures in a short time. There-
fore, T can only say that we must await the arrival of the correct fignres
(which eannot be obtained until mid-September), before going forward to
the International Committee through the Government of India with a claim
for revision of the basic quota as far as South India is concerned. The
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Licensing Committee has received all kinds of preposterous claims. They
have received claims on the part of estates which now no longer exist ;
they have received claims on the part of small estates which are absoiutely
unapproachable, because jungles have overgrown thel_n for many yecars ;
and they have received claims on the part of estates, whlch,. more than seven
vears ago, were entirely burnt out and turned into cultlvatlon.fo'r otl}er
purposes. Therefore, Honourable Members will realise that this inquiry
must take time. But, provided the door is left open for the approack to be
made to the International Committee, through the Government of India,
then, 1 think, the Bill, as it stands, satisfies the needs of the presewut.

Now, Sir, I would point out that there are a certain number of people
who have been using this occasion to make wildly extravagant statements,
and through this House I would like to appeal to them to realise what the
consequences would be if any step were taken which in fact would jeopardise
the International Agreement. My Honourable friend, the- sponsor of
this Bill, referred to fall in the prices of rubber during recent years, when
estate after estate was being closed down, staff was being dismissed, 1labour
was unemployed and even the most wealthy estates were only being kept
up on a strict maintenance basis. Now, if this International Agreement
were not implemented, either by the Government of India or by the Guvern-
ments of Travancore and Cochin, there would be a very real danger of
the whole scheme being laid aside, and of the industry returning to the
naked and ruthless competition of thé past which would result in the
weakest going to the wall, and in rubber South India and probably
Burma going out of existence altogether. Therefore, I do suggest that
those who are making at the present moment. in some quarters exaggerated
claims and exaggerated statements should pause a while before they
advocate any method or any step which would have the effect of break-
ing down this International Agreement. 1 have only to read one or two
figures to show the difference in the position of the rubber industry in
India this year as compared with last year as a result of even an anti-
cipation of this agreement. In the months of April and June, 1932
the exports from India were 805,778 pounds with a total value of just
over two lakhs. 1933—8,44,000 lbs. with a value of Rs. 2} lakhs : for
the year 1934, which includes only nne month of the control scheme,
the export was already three million odd lbs. with a total value of Rs. 74
lakhs—for the four months after the 1st of April. My Honowrahle
friend, Mr. Thampan, mentioned two or three points with which I am in
very great sympathy ; but on one matter he was a little inaceurate. . . ..

N M;r K. P. Thampan : The sympathy will not take any concrete
shape !

Mr. F. E. James : He stated that as far as the total acreage was
concerned in Malabar, it was not fully taken into consideration. As a
matter of fact, our figures go to show that as far as Malabar is concerned,
and the Madras Presidency generally, the original figures were almost
accurate and there .has only been a small addition, after exhaustive
inquiries, to the original figures, on which we made our caloulations.
The great trouble is in Travancore and to a less extent in Cochin : but
T am glad to 8oy that, as far as British India is coneerned, our stat’istics
seem to be fairly accurate. He also made reference to the fact that other
countries seemed to get more out of the agreement than India. I vo not
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want to go into the details of quotas of other countries : I would only
Just make two observations. The first is that in an international augree-
ment of this kind, there is bound to be a lurge amount of give and tuke,
and you cannot absolutely standardise, when you are dealing with other
countries, a particular form of agreement or calculation. The second is
that the alternative to agreement was disagreement. If certain countries
have been treated more favourably than India, surely, as far as India
is concerned, the question we have to ask ourselves is this : is the agree-
ment going to do anything for the industry in our country ? As far as
the rubber industry in India is concerned, there is no doubt that the
agrecment, even as it stands without any modification whatsoever, has
entirely revolutionised the position of the industry both in South India
and in Burma. But having said all that, I would join my Honourable
friend, Mr. Thampan, in asking the Government of India to give the
fullest consideration to the representations which will no doubt be made
by the Travancore Government and by the Cochin Government and by
the producers in both those States in regard to the quota figures for
South India. It is a very difficult thing to alter an International Agree-
ment once it has been arrived at after months of negotiation. But I do
not believe, as some have said, that the door is absolutely closed 5 and
if our own representative on the International Committee is supplied
with the case for the producers in South India, I am quite sure, that
with his authority, as representing the Government of India, with the
knowledge that he will have, and with the support of the industry
behind him, he will be able to make an impression upon his colleagues on
that committee. If we can feel satisfied, and I am sure we can after this
Bill has been modified in the direction in which my Honourable friend,
Mr. Bajpai, mentioned in his speech, leaving the door open to an altera-
tion of the quota, that the Government of India will support a recousidera-
tion of the claim of South India to some modification, I am quite sure
that that will go a long way to satisfy those who feel discontented at the
present moment. Once more I should like to thank the Honourable
Member, for the trouble which the Government have taken to help the
producers and to implement the scheme of international control of pro-
duction in this matter in this country. I trust that the industry, as I
believe it will, will benefit not only the producer, but also the reveuues of
the country.

Diwan Bahadur A. Ramaswami Mudaliar : Sir, 1 should like to offer
a very few remarks at this stage of the consideration of the Bill. I am
aware of the fact that a scheme of this kind is ultimately for the benefit of
the industry concerned, and nobody can doubt that the position of the
rubber growers would be infinitely worse if some kind of control was not
exercised and if some sort of quota was not fixed ; but the position that some
of us have taken in this matter is simply this : that fortunately or unfor-
tunately the transactions of the Conference which was held in London
were either not known or not adequately appreciated by many rubber
rowers in this country, both European and Indian. My ITonourable
riend, Mr. Bajpai, has said, and my friend, Mr. James, has reinforced
the statement, that all known planters or known growers of rubber were
communicated with regarding this scheme, and their approval was taken.
Tnu fact, Mr. James went so far as to say that 100 per cent. approval came
from rubber growers so far as South India was concerned.....
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Mr. F. E. James : I said as far as the Madras Presidency is concerned
100 per cent. as far as Travancore and Cochin is concerned, an overwhelm-
ing majority whieh 1 placed at about 90 per cent.

Diwan Bahadur A. Ramaswami Mudaliar : I accept that siatement,
but anyhow we have the fact that we have placed before us representations
from various rubber growers and planters who have now realised, probably
under & better appreciation of the circumstances and a better knowledge of
the scheme and all that it implies, that the quotas fixed for this country—
for South India, Travancore and Cochin—do not do justice to them. That
is the point which 1 should like to impress on the Government at this
stage of the proceedings. I am not one of those who believe thai beeause
ten per cent. or five per cent. of the persons interested stand out from this
scheme, therefore, the large majority should not be considered and no
attempt should be made at regulating these things : there will always be a
few cantankerous individuals who will stand out against any attempt to
form this sort of agreement ; but that is not the position with which we
are conecerned. This Bill regulates the quota only for the seven months
of this year. It leaves the question open as to whether that quota should
be followed up in the next year on the same basis or whether the Govern-
ment *of India should revise their terms. I think what has fallen from
Mr. Bajpai and Mr. James amply demonstrates the fact that, at any rate the
Government of India have had a case made out for the revision of their
quota, and that with that case they should go before the International Con-
ference. 1 do not know under what terms of this agreement, which has just
been placed on the table of the House, the Inter-Governmental agreement—
the Government of India can do it. I should like to have from my Honour-
able friend, the Secretary, a statement as to under what particular clause
it will still be open, in order to accept a portion of this agreement, to come
before this Governmental Conference and ask for a revision so far as the
remaining years are concerned. If 1 were to reiterate some of the objec-
tions that have already been raised by my friend, Mr. Thampan. T trust
this House will excuse me, but the importance of the subject and the
anxiety of the interests involved over this subject is my excuse for placing
these facts hefore the House.

In the first place, as has so often been pointed out in the course of
this debate, it is now well established that the area under cultivation has
been largely under-estimated. My friend, Mr. James, suggested that it
would be a 1,00.000 acres. My information is that it is nearly 1.50,000
acres : if that is an exaggeration, I am willing to concede it ; but it is
nothing like the acreage which the delegates had in view when they came
to this agreement at the Inter-Governmental Conference in London. 1If
that iy so, one basis at least of these negotiations, and a basis which formed
the main consideration in fixing the quotas, goes ; and, therefore, we have
to substitute some other basis. I would ask my Honourable friend. Mr.
Bajpai, what were the considerations that influenced the Conference in
arriving at the quotas, whether it was based on acreage production, or
whether it was on the basis of export trade. My Honourable friend sug-
gested that both these things were taken into consideration. As I have
shown, the acreage of production was based on Governmental records, in
British India and Indian States, which were notoriously inaccurate. 'I'here-
fore, so far at least as ome basis was concerned, there is at any rate a
strong case for revision of this agreement so fer as the Government of
India are concerned.
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Now, take again the basis of exports. My friend, Mr. Thampan, has
5 OPM. already pointed out,—-uud that fact again was attempted
to be met by both the Government spokesman and Mr. James when they
stated that the export from Alleppey was left out of consideration,—1,300
tons was not a small amount when the total export trade of this country
is taken into consideration,—on that basis also there is a case made out for
the revision of this agreement. Then, again, Sir, this is one of the
igstances in which India is treated upart from Burma so far as this agree-
ment is concerned. So far as rubber control is concerned, Burma is
already separated from India. I do not know why it was done and why
Burma has had a separate quota granted to it. There is a point in this.
1f the Burmese quota had been fixed on the same basis as the Indian quota,
there would not have been much reason to complain, but it seems to us
and to some of those who grow rubber in Southern India that the Burmese
quota has been more favourably fixed than the Indian quota, if not in the
initial stage in the present year, at any rate in the coming years so far as
Inter-Governmental Conferences were concerned.

Taking the export figures alone. I should like to state that the exports
from Burma were almost about 2,000 tons less than the exports from India.
1 have got the figures here. If we include the exports from Alleppy, India
sent,—1 am now speaking of India, apart from Burma,—

In 1926-27 .. 6,688 tons, whereas Burma sent 5,200 tony
, 192728 .. .. 7,230 Do. Do. Do. 5491 ,
., 1928-29 .. 7896 Do. Do. Do. 5217 ,,
, 1929.30 .. 7336 Do. Do. Do. 5510 ,,
-, 193031 .. .. 6953 Do. Do. Do. 4824 ,,

During the quinquennium period, India sent 36,103 tons, whercas
Burma sent 26,242 tons. From this the House will see that the exports
from Burma have been consistently 2,000 tons less than those from India,—
a difference of 10,000 tons, or, as T said, an average of 2,000 tons less.
Now, for the next five years, so far as Burma is concerned, the basic quotas
allotted to these two countries are as follows :

India. Burma.

In 1934, for the seven months’ the quota
given to India is . 6.850 5,150
Tn 1935, India is given .. 8.250 6,750
In 1936 .. .. . 9,000 8,000
In 1937 .. .. 9,000 9,000
In 1938 .. .. .. .. . 9,250 9250

Now, Sir, I should hke to know why this progressive improvement in
the quota, se far as Burma is concerned, because it does not correspond to
the progressive improvement in the quotas so far as India is concerned, and
taking the full five years you will ind that while India has a quota of
4°350 tons, Burma has a quota of 38, 150 tons, or a difference of less than
5,000 tons, whereas. in the previous quingunennium, Burma was et a dis.
udvantage of 10.000 tons at least so far as India was concerned. Sir, I
was saying that I accept the position that acreage should be taken into
consideration. Now. according to my friend, Mr. James, himself, there are
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at least 100,000 acres in India proper including Travancore and Cochin
States, and we get a quota of 6,850 tons. If you turn to the agreement
and turn to Ceylon, you will find that the quota given to Ceylon is about
77,500 tons,—more than 12 times the quota given to India, but the acreage
in Ceylon, 1 understand, is only four lakhs of acres, about four times the
acreage of India. I ask, again, those delegates who were parties to this
agreement, on what basis they accepted the position that Ceylon
which has an acreage of about four lakhs should get twelve times the
quota to start with and increasingly larger proportion later on, whereas
India should get such a small quota. Now, what is the complaint of some
of these industries ¥ In the first place, the quota is so inadequately low
that it does a great deal of injustice to them. In the second place, as my
friend, Mr. Thampan, has already pointed out, the exports are not reliable,
or at any rate, they are not a fair index of the measure of quota that ought to
be allotted to each of these countries. My friend has already referred to the
fact that in some countries exports were stimulated by grant of allowances
by the Governments, by some inducement by the State, and other condi-
tions were also prevalent in some of these various States which made them
send larger exports than we did. Now, the acreage of cultivation would
have been a far more satistactory feature. That would have been common
to all countries, and if the acreage alone had been taken into consideration,
all the accidental circumstances that came to help a certain country to send
a larger export in a particular year than other countries would have been
avoided. As a matter of fact, the four years that have been taken as an
average for this country are unfortunately not a proper period. It might
have suited the Federated Malay States to take the four particular years,
but it did not suit India, and if you take this average and take all eoun-
tries on the same basis, you obviously come across an injustice which must
necessarily be done to some country or other. In just the previous year
which we have escaped, out of these four average years. if you take the
exports from India, you will find a million and 62 lakhs pounds were
exported from South India in 1928-29. Unfortunately, for our average,
just the very next year had been taken, so that if even five years, instead
of four years. had been taken, our exports would have been much higher,
and we would have had a larger quota. .. ...

Mr. F. E. James: May I interrupt my Honourable friend for a
minute §  Actually the years are the calendar years,—1929, 1930, 1931,
1932, and in the year 1929, India’s export was the highest figure reached
before or since. So my friend will have to take the calendar year into
account.

Diwan Bahadur A. Ramaswami Mudaliar : T accept that state-
ment, 8ir. My information was that for the fiscal year 1928-29, the
imports were the highest —it may be for the calendar year they were the
highest. Now, Sir, there is the fact that we in this country who are pro-
ducers of raw produce are Indians,—I am talking now quite frankly,—and
we are suffering from a peculiar handicap with reference to practically
every other raw product that we produce. We are not exporters ourselves.
We do rot know the continental markets ; we dog not know the United King-
dom market. In a few cases it so happens that the producer himself is also
the exnorter, but in a number of cases, at any rate in Southern India,—I
do not know anything about the conditions in Bombay where big magnates
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rule over the commereial world,—but so far as Southern India is eoncerned,
we, who are the producers, must depend upon toreign firms, British or non-
Briti.h, sor the export of all our goods. 1t is so with regard to groundnut,
which is very largely cultivated in Southern India, it is so with reference to
tea and coffee. 'We have to send tea to exporting houses, which are foreign
houses, like Volkart Brothers, Rally Brothers, and many other names I can
mention,—they are all foreign firms, and they alone have eonnections with
the foreign importer, and through them alone raw produce can be sent.
Now, what with regard to rubber ¥ On the basis of the actual cultivation
which is now going on, the Government of India, under a clause of this Bill,
are going to fix quotas. My friend, Mr. Thampan, has already referred to
the injustice which will happen if the quota is to be on the basis of the
actual cultivation now going on. My friend, Mr. James, somewhat quite
indignantly pointed out that those, who have given up ecultivation during
the last few years and put forward extravagant claims, should not have
their case considered and would do more harm than good to themgelves if
they put forward this claim. Now, what is the actual position 9 These
people were not able to have any place at all in'a narrowing and restricting
export market. When the export market restricted itself, when it grew too
narrow, then those European firms, who were producers and who were also
exporters, took advantage of the position and tried to send in what little
they could of their own produce. It is, of course, human, it is natural —1
have no complaint against them, because when they eould not obtain enough
markets for their own produce, they were not going to look round and try
to get hold of Indian planters producing rubber to take it as part of their
quota also and send it to the restricted market which was available to them.
Therefore, for that reason and for that reason alone, during the past few
years, many an Indian planter, who had invested his money in a rubber
estate and who had spent lakhs or what little wealth he had over it, was
obliged praciteally to close down that estate for the time being. What gre
you going to do under this Bill ¥ There is no moksham, as we call it in our
language in South India. there is no salvation. Mr. Bajpai does not hold
out any hope and he has told us that not gnly now, but for the next five
years, and very probably if things continue in the same state as they are
now, the restriction will be continued for another period of five years, he
cannot think of having any income from his rubber estate, he must close
down, turn his attention to the cultivation of some other product. That'is
the aspect which I want Government to bear in mind. I gee that the quotas
for each individual estate is to be preseribed by Government, preseribed by
rules made by the Government. On what basis are you going to prescribe
those quotas * My Honourable friend may take us into confidence even
at this stage and tell us what sort of rules Government have in mind which
they will frame so that particular quotas may be allowed to estates. Is it
on the hasis of acreage ¥ Then, acreage for what year, acreage for what
period ! Is any average to he taken for a certain number of years, or is
the figure to be taken for 1932 or 1933 ¢ Is any consideration going to be
given at all for the acreage of cultivation before the period of depression
and before the great slump in rubber prices hegan to occur in 1928 1
That is the anxiety which many an Indian planter feels and it is from that
point of view that my Honourable friend, Mr. Thampan, introduced an
amendment ‘which at the first blush looked as a reacial amendment and
which my Honourable friend, Mr. Bajpai, was not able to accept. But I
venture to submit that it is not a racial amendment, but it is an amend-
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ment to sateguard the interesis o1 a class of men who may or ray not be
safeguarued vy the O gau's.Uons wnieh are afready m ealstence.

I have not a word to say about the United 1’lanters’ Association of
South India. It has doue and 1s doing good work and its representative
has tried to safeguard ihe interesis of both' members, Indian and European.
But there are a class of people who are, perhaps owing to taults of thewr
own, vutside this organisauon, and it seews to me that, because they are
outside this organisation, tueir inweiests ought not to be ignored altogether.
May I remind my Honourable friend of a provision in the Indian Tea
Control Act where 1t is gpeciucally provided that sueh representation may be
had. There is nothing abnormal in the suggestion which my Honourable
friend, Mr. Thampan, put forward. Under the Indian Tea Controi Act,
there is similarly an Indian Tea Licensing Committee,—the Bill was passed
by this House the other aay,—and, according to the provisions of this
measure, tor instance, two members are to be nominated by the - Loeal
Government of Assam to represent the tea estates owned by Indians in
Assam, one for the Assam vauley and the other for the Surma valiey.
Then, take my own Province. One member is to be nominated by the Local
Government of Madras to, represent tea estates owned in Southern India
by Indians. There is an association of tea planters, both European and
Indian, and yet under this Act, the Indian Tea Control Act, it was thought
wise and prudent by this House and by the Government and by my
Honourable friend, Mr. Bajpai, who championed this Bill in the Fouse,
that a provision should exist in the Act whereby an Indian tea planter
should be nominated by the Local Government. We have passed that clause
now ; it is too late to reoj.en it, but I venture to econvey to Mr. Bajpai and
to the Government of India, and through them, if I may, to my own Govern-
ment in Madras, that they would be well advised to recognise the interests
of this set of people who have no representation elsewhere and not te be
worried over the idea that it would be racial diserimination if an Indian
rubber planter, who is outside the United Planters’ Association of South
India, is nominated under the provisions of this Bill.

I do not want to take up more time of the House, but 1 felt it my duty
to place before this House and before the Government some of the alarms
which are felt by many a rubber grower in South India snd in Travaneore
and in Cochin, both European and Indian—I should like onee more to em-
phasige it, because T have had representations from both sets of enltivators
a8 to how this Act will work and particularly how this system of quotas will
work. They want, in the first place, that the quota for India as a whole
should be revised at the earliest stage, that is, after the seven months are
over, and that representations must be made by the Government of India
through such channels as are open to them to this international erganisation
to revise the quota and fix a more equitable quota so far as India is con-
rerned and in the next place, when the most important and most diffieult
duty of framing rules for the allotment of quotas to individual planters is
taken into consideration, they want that those rules should be so framed
that their condition, present and past, should he taken into. consideration
and that they secured justiee to all planters alike. When there is only a
small auota to be divided and there is necessarily & seramble, there is bound
to be bad feeling and there is bound to be a sense of injustice in every
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quarter, I admit, but make that sense of injustice as small as possible and
oontined to as few as possible and so irume your ruies taat everybody will
feel that justice has been done to ail.

There is one small point which has been brought to my notice. 1 see
that the Controller of the indian Rubber Licensing Committee, writing to
a very respectable planter whose name 1 do not think.l need divuige in
this House, says :

‘¢ In order to obtain the license to export rubber, it is necessary for the owner
19 send me u copy of tue invoice showing tne price of the rubber ready for shipment
us well us tue unvoice number...... and made out in triphcate.’’

I want to know whether, in the fixation of quotas and when the actual
expori license has to be given, the actual invoices of the orders are to be
produced, or whether this quota will be fixed, so that the producers may
produce it and send it to any exporiing firm in this country. 1 trust that
it will only be the latter course and that no actual arder need be shown to
this Committee which in its turn will have to take that into consideration.
This is a very curious Bill. This will be operative after two other Govern-
ments have passed similar Bills, the Travancore and Coehin Governments.
I know ihat the question of quota has been raiged in a very acute form in
the Travancore Sri Mulam Assembly and that the Travancore Government
have promised to consider it. The rules and regulations which have to be
made and the appeals which have to be provided for against this Com-
mittee’s decisions—they will have to come up before three Governments.
In the co-ordination of the effort of all these three Governments lies the
workability or the praeticabiiity of this Bill. On all these points, for
instance, in the ease of appeals with reference to any decision of the Com-
mittee as regards plantations or re-plantations, how far they cgn be allowed
and in various other matters referred to in this Bill, if the Government of
India take one view and the Travancore Government take another view and
the Cochin Government take a different view, it would be impossible to
work this scheme. I do not know whether 1 have made myself clear. The
Committee is to consist of three representatives from the Indian States and
two from British India. It is quite conceivable that the three representa-
tives from Indian States may overrule the decision of the two represen-
tatives from British India. Under the various sections where they have
been given the power to issue certificates for plantations and re-plantations
up to 10 per cent. or 20 per cent., and so on,—the appeal, so far as the Com-
mittee in a Travancore plantation is concerned, will be to the Travancore
Government. The appeal from a British India plantation will be to ¢he
Mad:as Government and the appeal, so far as a Cochin plantation is con-
cerned, will be to the Cochin Government. Unless there is, apart from ihe
broad basis of agreement, an agreement also as to the details, the circwmm-
stances under which these appeals will be received and favourably con-
sidersd by these three Governments, unless, as T say, there is a close co-
ordination of effort and a close co-ordination of ideas on this subjeet on
the part of all the three Governments, it seems to me that this will be a very
difficult Bill to work in practice. Therefore, I would suggest to the
Government that their task is not finished by merely getting the Cochin
and Travancore Governments’ consent to the passage of this Bill, but their
‘tagk will continue throughout,—in drafting their regulations, in drafting
their anota allotments and in every other matter. so that the ‘Act inay
become a workable Act. Sir, I have nothing further to say. -
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Mr. W. J. C. Richards (Burma : European) : Sir, 1 am glad to find
that such criticism, as has been made of this Bill, has been largely on
matters of detail, and that there is no question about what this International
Agreenient attempts to do for the benefit of the nubber industry. 1t is the
result of co-operation between rubber growers in all countries and in which
many conflicting views were recognised and met. Dealing first with the
details, 1 will answer, as far as 1 can, the points that have been brought
forward. It is a pity, on this discussion, which affects a not unimportant
seetion of the agricultural community of this great country, a distinction
has been made between the big planter and the small planter. Planters’
organisations throughout India and Burma consist of members owning
from 3,000 acres down to five acres. In Burma, there are 1,500 small
planters whose holding do not exceed ten acres. The subscription to the
Planters’ Association is a quarter of an anna per acre, so they can get all
the protection and assistance which the Association can afford for the
very small sum of 24 annas annually. Even if the interests of the Planters’
Associations do not run side by side with the small planters who are outside
the association, I affirm that their interests are identical, and, in defending

and taking care of themselves. the Planters’ Association are obliged to take
care of others. :

There scems to be some confusion as to the basis upon which the
quotas have been arranged. The basic exportable quota for the first year
is the average of the exports for four years. My Honourable friend,
Diwan Bahadur Ramaswami Mudaliar, introduced a comparison between
India and Burma and sought to show that Burma had been treated more
liberally than India. He will find on a re-examination of the figures that
with the exception of exports from Alleppey, which, 1 understand from
Mr. James, have been omitted, the basis on which the gquota of India and
Burma have becn fixed is exactly the same. There is another mistake
which has crept in, and that is that exports from the Andaman Islauds
were not included. As my friend Mr. James, said, give and take is the
only way in which arrangements of this kind can be worked. Although
the Andamans is the concern of the (Government of India, the Burma
Licensing Committee has accepted responsibility for the requirements of the
Andamans and licenses will be given from the Burma quota. That is the
spirit which permeates this International Agreement, the spirit which

extends outside this country and goes through all the countries which are
parties to it.

Regurding the acreages, they are based on a little blue book I saw in
the hands of my friend, Mr. Thampan, this morning. It is called Indian
Rubber Statistics, and. as far as I remember, in the introduction it is
stated that these statistics are compiled from the figures which have been
supplied by planters themselves. In dealing with the matter before Lunch,
my Honourable friend, Mr. Bajpai, stated that the planters themselves
have supplied these figures and they are responsible for them. That I do
not challenge, but for the guidance of Government, in future, I would
suggest they revise their method of collecting these. statistics. They send
requests to all rubber planters, among whom are a number of poor and
perhaps ignorant people, for particulars of production last. year, stocks in
hand. the number of labourers employed, and #o on. It comes along in
an envelope marked O. H. M. 8. and inside is a buff coloured paper which
the planter immediately tears, thinking it is a tax-paper which it so much
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resembles. Aws a result, the figures in the blue book do not .include the
acreage of a certain number of small estates. I believe the omission is
more serious in Burma than in India, but, in looking through the annual
additions to the 1934 basic quota for immature areas, I find that, of all the
countries which are parties to this agreement, the proportionate increase
in the quotas is greater in India and Burma than anywhere else. What-
ever omissions have been made have undoubtedly been provided for and it
is impossible to resist the opinion that India and Burma were not without
friends when the basic quotas were decided.

Diwan Bahadur A. Ramaswami Mudaliar: Can you explain why
if India starts on a greater export allowance, it should end on equality
with Burma ¢!

Mr. W. J. C. Richards : It is because the immature areas in Burma
are greater than in India. ' :

Mr. K. P. Thampan : Who said so {

Mr. W. J. C. Richards : I say so, and the statistics when corrected
will prove it. ’

Mr. K. P. Thampan : I say the contrary. I am right and you are
wrong.

Mr. W. J. 0. Richards : Mr. Thampan this morning used that word
with’ which we are so familiar—grievance. I cannot agree that anybody
in this country has got a grievance in respect of this Bill. Sinee it became
fairly clear that this International Agreement would be achieved, the price
of rubber has improved from 2d to 73d a pound. That is the kind of
grievance an unsympathetic Government may inflict upon its subjects
without any voice being heard in protest.

[At this stage, Mr. President (The Honoursb.le‘ Sir Shanmukham
Chetty) vacated the Chair. which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).]

No proposal for the rehabilitation of any section of the world’s unba-
laneed economic structure has becn so generally commended. Surely we
will not let it be said that India proved obstinate. I think, it would be
the height of folly, if India took up a position which tended to upset what
has already been achieved. May 1 remind the House that on the Interna-
tional Rubber Regulation Committee there are a number of representa-
tives of consumers as well as of producers. This regulation is one which
is calculated to benefit producers and consumers alone. In the past, manu-
facturers, who use rubber for their raw material, have encountere}d immense
difficulties and suffered heavy losses owing to violent fluctuations in the
price of rubber. Consumers are not going to allow this International
Aqreement to be upset, simply because a small number of people in India
want to get more than what is fairly due to them. Ix_a.such a case, it is
not unreasonable to suppose that consumers would eonsider whether they
would buy rubber from India and Burma.

Not only is this agreament a matter of im y: ]
is ‘one of considerable general: interest at a time when the rezulat(lion fof
out-put and the restriction of expm:ts is put forwprd as the ljeme y for
many of the economic ills from which - the wo::ld. is at present suﬂcr&ng,
This is essentially an agricultura) Bill, and, as it s sponsored by the Goy-

L330LAD ) N Bl

importance to planters, but it
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ernment it encourage one to hope that before the Session is over, an:
announcement will be made from the Government Benches that arrange-
ments have been made for protecting that greater branch of agrieulture in
this country, namely, paddy and rice, before its position becomes vulne-
rable again at the end of the year. There are about 4,000 small planters
engaged in the rubber industry in Burma and India and for three years
up till the time it was reasonably certain that this International Agree-
ment would be signed, these small planters were in dire distress. Although
the records of the period of low prices show that in bad times the working
costs of big and small estates can be forced down for a time to any low
levels, they also show that the handships imposed by very low prices forced
the small cultivators out of production. They were unable to make a
living on their plantations, they were faced with the loss of their capital.
They lost hope, abandoned their plantations, and went elsewhere in search
of a precarious living. This Bill gives reasonable hope that the small
planter, for a number of years, will be able to live on the fruits ef his
labour, and it encourages the investor to think that for a time, at any rate
for the duration of this agreement, he will have a reasonable return on his
money. It is a Bill which I feel certain will be accepted by this Assembly
to enable India and Burma to take their place in the biggest scheme of
eo-operation between producers and consumers which has so far been
formulated to restore equilibrium of supply and demand in any important
world commodity. (Applause.)

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I would
not have risen to speak, but I am afraid I must make an accusation
against the Honourable the Secretary of the Department of Education for
his laying this International Agreement on the table just before the
Third Reading of theBill. Sir, this is a serious charge, that Government
appears to have something to conceal and they do not supply such a
document earlier, so that Honourable Members of the House may not
read the same and criticise it. The only point that 1 rise to speak
upon is the constitutional aspect ; that is, the underlying principle of
this so-called International Agreement. Sir, if these are what Inter-
national Agreements come to, then I wish there should be no more
International Agreements inspired, as in this case, by a few planters of
South India and Burma. Sir, I ecannot understand how a servant of
the Government of India, the High Commissioner for India, could have
dissected India into two parts, India and Burma, and, in the end, he came
to adopt the theory that India must be bisected and Burma and India
can grow rubber in equal quantities. Sir, as all of us are aware, the
Burma-European representatives were at one time most anxious that
Burma should be separated, but Mr. Harper, the representative of
Burma Europeans before the Joint Committee, after giving his evidence,
found out the real truth and the Burma Europeans are not anxious for
separation now. For my part, I have spoken at Congress meetings,
outside this Chamber and in this Chamber. Let Burma hc separated.
but not at the cost of India. And, here, the representative of the Gov-
ernment of India has gone to the extent of accepting an international
document wherein he places Burma and India as being two territories,
two independent countries. Sir, this is an unpardonable thing. hut we
cannot expect anything better from the Government as they are at
present constituted. Let them separate Burma, let them say whatever
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they like, but let them take note of the present constitutional position
and not raise such a mischievous issue in such a way........

Mr. G. 8. Bajpai : May I draw my Honourable friend’s attention
to the fact that the agreement has been signed on behalf of India—not
separately on behalf of India and Burma ?

Mr. B. Das : My Ilonourable friend thinks that I have had only
twenty minutes to read the document and I have not:read the whole
document. I have seen that Sir Bhupendra Mitra did sign on behalf
of India which includes Burma, but, I say, Sir Bhupendra Mitra com-
mitted the crime of separating India and Burma when Burma is not
yet separated. (Laughter.) The High Commissioner for India, of
course, acted under the instructions presumably of the Government of
India. Then, Sir, Sir B. N, Mitra did make certain reservations,
¢ fs:llbject to reservations annexed about the Indian States’’. He
said :

‘“ The accession of the Government of India is subject to the agreement snd
co operation of the rubber-producing Indian BStates in India, in whose area, the
Government of India have no power to maintain or enforce the restrietions,’’ )

8ir, T was not present to hear the speech of my Honourable friend.
Mr. Bajpai, but he mentioned, as I understand from my Honourable
friend, Mr. Thampan, that the States of Travancore and Cochin had
agreed to give effect to this restriction. I do not know how the Govern-
ment of India were able to persuade the States of Travancore and Cochin
in this matter, because, I know the Government of India are so lethargic
in other matters, for instance, they have not been able to persuade the
Indian States to accept and ratify other International Conventions that
emanated from Geneva, and which are more humanising and whieh will
do greater good to greater number of people in those States. But, Sir,
if the States have done it, they have done harm to their own people,
and, Sir, though it is of some interest to the South Indian planter,
which is represented by my Honourable friend, Mr. James, here, to the
poor Indian planter whose spokesmen here are my Honourable friends,
Mr. Thampan and Diwan Bahadur Ramaswami Mudaliar, 8ir, this is an
injustice. For my part, the Government of India ought not to have
brough* forward such a Bill. Sir, when the Ottawa Agreement came,
everybody thought that a new heaven had come for the industries, bus,
thereafter, ‘my friends the tea planters at once went into International
Agreements for restricting their production ! Sir, if everything was
to be restricted, what was the necessity of these Tmperial Conferences
to bring so-called preference to India ¥ If my friends, the tea planters
of Assam, counld pride themselves upon the Ottawa Agreement, why
1id they enter into this agreement over restriction of production there-
after ¥ And this restriction of rubber cultivation is another instance—
and there may be many instaneces of many things in the archives of the
‘different Departments of the Government of India which may mot see
the light of day till this Session is over. but which they probablv intend
to give out more and more in the near future. Sir, for all these reasons
T oppose the main principle of this Bill, and T oppose the vicious idea
that Burma should be mentioned as a territory and as a country, whereas
Burma is only one of the nine Provimees of India and ought not to get
more than one-ninth preference in any matter.

Wr (. 8 Bajpal : Sir. when T moved that this Bill be nassed, T
certainly was not expecting that a storm would suddenly blow up at
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this rather belated stage of our discussions. However, when my
Honourable friend, Mr. B. Das, played his characteristic part of the
stormy petrol of this House, it is not at all to be wondered at that this
has happened. Sir, I do not propose myself to emulate either the heat
or the passion of the speaker who spoke last or to digress from the
main points which, according to my hearing of the debate, actually
emerge in the course of this stage of the discussion ; but, before I pro-
ceed to these three or four points, T should like to express my regret to
the House that copies of the International Agreement should not have
been in the hands of Honourable Members earlier. Sir, the explanaiion
of that is simple. I was, as a matter of fact, in joint partnership, and
& minor partner, in regard to this Bill, with the Honourable the Leader
of the House, he being responsible as it were for the sections dealing
with export quotas and so on, and my personal responsibility being
limited to the very minor portion dealing with the restriction of culti-
vation. It was only when I heard that the Honourable the Leader of
the House might not, for reasons of indisposition, be able to be prescnt
in the House today that I assumed the responsibility for it and, actually,
on Friday morning, 1 suggested to the Commerce Department that if
the agreement had not been already circulated, it should be circulated.
Again, Sir, I express regret that this elementary precaution was not
taken earlier, but I do hope that, inasmuch as the Bill, which gives
effect to the agreement practically verbatim, has been in the hands of
Honourable Members for some days, the delay in the distribution of
the agreement has not materially handicapped Ilonourable Members in
the appreciation of this problem.

Now, 8ir, I deal, first of all, with the main question which has been
raised, namely, the question of the equity or otherwise of the quota
which has been allocated to India. My Honourable friend, Mr. James,
explained the genesis of the figzures which are embodied in the agreement.
He said that these figures had been arrived at on the basis of exports
during a period of years beginning with 1929. Now, Sir, 1 said in the
course of my opening remarks—and I repeat that statement---that, in
my opinion, the acreage of the rubber in the different countries or, at any
rate, so far as India is concerned, in India should have been taken into
account when this particular question was considered. And, again,—
and this is also my personal opinion—the fact that substantial disere-
pancy has been disclosed between the figures which were present before
the Committee at the time when they considered this and the figures
which have been divulged since the investigation of the Committee in
South India began would, prima facie, be a case for representations to the
International Committee. (Applause.) My Honourable friends will
.admit that immediately, or now, we cannot go and make those represen-
tations, for the simple reason that the evidence upon which we intend

.to base those representations is not yet complete ; but when that
evidence is complete, my Honourable friend may take it from me that
Government will take into account the evidence which is newly brought
to light and all other relevant factors, and then, as I have already
said, take such action as-they can to ensure that India’s treatment is
equitable treatment.

Now, Sir, my Honourable friend asked. which particular clanse of

.the agreement would enable the Committee to take up this -matter.
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1f he will turn to sub-clause (j) of Article 15 of the Agreement, he will
find that the Committee is entitled, inter alia, to make suech other
recommendations to Governments, relevant to the subject-matter of this
Agreement, as may seem desirable. It is at the bottom of page 6 of
the text of the Agreement which has been cireulated to Honourable
Members, I believe, today. Now, Sir, that is, to my mind, the relevant
provision of the Agreement in so far as initiative by the International
Committee is concerned. But I would also draw’ my Honourable
friend’s aftention to the fact that the Government of India have
gccepted this Agreement subject, inter alia, to the reservation that
the co-operation of the Indian States, which are producing units, is
forthcoming, Now, I explained in the course of my opening remarks
today that Travancore, an Indian State, happens to be the area where
- the diserepancy is the largest. I need not point the inference. It
would be quite clear to the Ilouse that if Travancore feels that it is
not being fairly treated, it is free to make representations to the Gov-
ernment of India and we can utilise their representations to persuade
the other Governments concerned, if our case is a strong one, to re-
consider the matter. Now, Sir, the second point which my Honourable
friend, Diwvan Bahadur Ramaswami Mudaliar, had made was as to the
method by which the quotas are to be allocated amongst individual
States. In that connection, I want to draw the attention of the
Honourable Members to the Government of India (Commerce Depart-
ment) Resolution No. 39, dated the 26th of May, 1934, and, at the risk
of detaining the House with a dull recital of that Resolution, I
would venture to tell my Honourable friend what that Resolution con-
tains. Paragraph 8 of the Resolution says :

‘¢ The quota for each estate shall be based on the ¢ crop basis of the estate ’,
that is, the accepted maximum production of that estate in any one of the six years,
1928, 1929, 1930, 1931, 1932 and 1933, with the addition of an allowance for young

rubber or vntapped mature rubber or rubber for which authenticated figures of yield
are not available on the scale set forth in the Bchedule annexed hereto.’’

1 do not think it is necessary for me to go through the Schedule.
but I can tell my Honourable friends that the Schedule makes a fairly
generous allowance in this behalf. Then, again, in regard to each
particular area, we get on further and find that paragraph 9 of the
Resolution says :

‘¢ The quota .of each estate shall hear the same ratio to the crop basis of
thut estate ae the permissible exportable amount bears to the total of the crop buses
_of all rubber estates in India (excluding Burma).”’

So that, so far as that particular question is concerned, we have
actually gone beyond the basis used by the negotiators of the Inter-
national Agreement in regard to the allocation of export quotas.
They began with 1929 and ended with 1932, whereas we have actnally
gone back to 1928. Now, my Honourable friend, Diwan Bahadur
Ramaswami Mudaliar, used a rather significant phrase. In the course
of his speech he referred to a narrowing and contracting market.
Now, Sir, it is inherent in a scheme of this kind that there should be
a restriction of exports which, in other words, means a restriction of
the market for the purpose of raising prices. I think he will agree
with me that in a restricted market like that, the smaller producers,
as it were, cannot expect to get more than what might be called fairly
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generous treatment. In other words, those who, by reason of the
depréssion, had been exporting little in the earlier years should not
take advantage or could not logically take advantage of a restrieted
market in order to export more than they had ever exported before.
But, at the same time, I recognise that inasmuch as they happened to
e working at what you might call below the subsistence line, they
need more generous treatment than those who were well established
financially before. That was the principle on which the Government
of India proceeded in regard to the Tea Restriction Act and that,
again, is the principle which the Government of India intend to observe
in regard to this particular measure. 8ir, the third point which my
Ilonourable friend, Diwan Bahadur Ramaswami Mudaliar, made, was in
regard ‘to the representation of Indian planters in South India: He’
drew my attention to the provisions of the Tea Control Act in this
réspect. If I may say so, the objection which T took to my Honourable
friend, Mr. Thampan’s amendment, was not on the ground that it was
a racial ‘amendment. I never said that. On the contrary, I said at

once, that the smaller interests for whom he was speaking deserved
consideration and, if it was possible, their representation on the Com-
mittee should be arranged. The point that I took was a constitutional
one, namely, that the Bill left it to the Local Government to provide
for ngmination and we should not limit their diseretion. Now, T
neéd not 'remind ‘my Honourable friend that last Session, when T was
asking this House, in deference to the wishes expressed by certain non-
nfficial Members of the House, that the Governor General in Council
shall be given powers of supervision in regard to rules framed by Local
Governments in regard to sugar-cane, my Honourable friend, being the
champion that he is of provineial rights, rose in his seat and said :
“Youn shall do nothing of the kind.”” T was naturally reluctant to
ring the Government phalanx either for or against the amendment and
he managed to take the majority of non-official Members into the Oppo-
sition., thus defeating the amendment. Surely, in respecting the
‘flowera of .the Local Governments I wa$ aeting in conformity with the
.principles of which he is such a stout champion. In the circumstances,
Fsubmit that that is hardly an ebjeect of reproach so far as my atéitude
in regard to that matter is concerned. But let me repeat what T said
when T was dealing with Mr. Thampan’s amendment. T said that the

cause ‘for which he has been speaking and the interests for which he
has béen ‘speaking are deserving interest and we propose to convey

to the Government of Madras the suggestion that has been made and
the: expression of our hope that, whem they make the nomination,
these interests will be given very cdreful and, let us hope, very
symapathetic eonsideration. ' '
il : .
11y, Now, Sir, the last point which my Honourable friend, Mr. Mudaliar,
mgfe. war in regard to co-ordimation, He drew attention to the comsti-
tutionally somewhat heterogeneous position of the Licensing Committees
.and said : - ,
"7, *“Flow is the Governor Gemeral in: Coundil going fo ensure that. these people
hehnve ‘properly. and that the intergsts or the principlos according tp which they
-deeldo ave not Tndfan States versus British Tndian but the common intercsts of the
7industry. ds: & whola . .. - . R
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In regard to that, I would invite the attention of my: Hdnourhble
iriend to the power of control by the Governor (Jeneral in Council in sub-.
clause (¢) of clause 7 of the Bill which says :

‘¢ All acts of the Committee ’’,

—the saving clause is only in regard to applications for. planting,—. :

““ All acts of the Committee shall be subject to the control of the (tovernor
General in Couneil, who may cancel, suspend or modify as he, thinks: fit any such

act.”’

Well, I think, Sir, with that kind of sword of Damocles hanmg
over their heads, it is hardly likely that the Committee would go and’
run amuck. 110wever the point which my Honourable friend has made
is an lmportant pomt and the Government of India will see whether any
thing further is necessary in order to ensure that the Committee uct
in a spirit, as he says, of harmony rather than of pure sectlonal mtereatu
of .one part of India or the other, . s

Now, Sir, although it is not strictly speaking germane to the dis-*
cussion on this Bill, T do not think that I can let w‘Hat Wag" been’ shid'
in regard to the separation of Burma pass without somé comment. I
think it has been suggested that there has been some slnlster move both
on the part of those who negotiated this agreement and ‘on the part of
the Government of India to anticipate the decision of the Joint Parlia-
mentary Committee in regard to the separation of Burma. 8ir, I per-
sonally have been associated with these negotiations for nearly fonr or
five months, and, I can assure the Hou:e that certainly’ nothing ‘was
furfher from the mind of the Government of India than to anticipate
in any way the decision in regard to the separation of Bﬂrma As ¥
tried to explain in the course of my remarks this morning, we were
faced not with any act of Government but with an act of God, the gom
eraphical separation of Burma from India. You cannot run ‘the admis
nistration of an Act which deals infer alic with the regulation of culti!
vation of rubber by a centralised committee for the whole of India in-
cluding Burma with its headqua:rters shall we say, in Calcutta or Madray!
It cannot be done. That is the reason why we decided that ‘there shoul&‘
be separate committees for Burma and for India. Again; T ‘would say
that if what T have said has not sufficiently convinced my Honouarablé
friends, they may turn to sub-clause (7) of clause 7 which T have gtioted,
namely, ‘that the power of revision, supervision and co‘ntrol rests “with
the Governor General in Counecil as effectively and ag fhlly in regard
to the committee which operates in Burma as it doeg in regard to the
committee which is opomtm" in India. That to my mind, is a copiplete
nepation of the suggestion that we have in any way been anuclpatmg the
decision with regard to the separation of Burma.

I think I have. endeavoured to deal with all the points which have
heen made in.the course of this disession, and, on the whole, T  think
T am justified in saying that the House accepts the prmclp’le of 'the
Bill and reoogmqes that it is a measure which in modern economic
conditions i5 caltalated to further the interests of the tindudtny. eoticern-
ed.. Thope that in the realisation of the validity of that pmmple, ¢he
House will pass this Bill. (Applause.) vy
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Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The ques-
tion is : .
¢« Phat the Bill to provide for the control of the export from and import ‘iuto

Indin of rubber and for the control of the extemsion of the cultivation of rubber
in British India, be passed.’’ : a

The motion was adopted.

‘THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir James Grigg (Finance Member) : Sir, I beg
{0 ‘move :

‘“ That the Bill further to amend the Indian Income-tax Act, 1922, for a certain
purpose, bu taken into consideration.’’

Sir, this is a4 very technical matter but I shall try and make the
purpose of the Bill clear to the House in a very few words. I would
have been a little more confident of my ability to do so if I had heen
allowed to have a black-board and the use of a few ‘‘x’’s
and ‘“‘y’s. However, I will do my best without such ex-
traneous aids. The necessity for the Bill arises from a flaw in
the drafting of the Dominion Income Tax relief section in the Indian
Income-tax Act. The basis of the scheme for the relief of double Income-
tax within the Empire is that double taxed concerns or individuals shall
be relieved of the lower of the two rates of tax and that the two tax-
ing authomities should give relief which in the aggregate should amount
to the lower of the two rates of tax. Now, Great Britain guaranteed,
whatever the rate of tax in the Dominion, always to give half her own
rate 6f tax. In the Indian Income-tax Act, it was provided that India
should give the difference between the Indian rate and half the English
rate, or half the Indian rate whichever was lower. Now, that was
all very well so long as the Indian rate was practically throughout its
range lower than the Euglish rate. But with the reduction of the
English  standard rate from five shillings to 4s. 6d. over quite a
cansiderable range of the Indian Income-tax, the Indian rate is now
higher than the English rate. Let me just interpolate here by saying
that, although 1 said it was over a considerable range of Indian Income-
tax, that range applies almost entirely to companies. It can apply to
very few cases of individuals, and, I think, for my present purpose, we
can leave out of account the question of individuals altogether. Now,
if the amount of relief given by India is the lesser of the two amounts,
one of which is the full Indian rate less half the English rate and the
other half the Indiun rate, in present circumstances and over the range
which I have indicated half the Indian rate is the operative amount.
Therefore, the total relief given by Great Britain and India together
is half the sum of the two rates. Now, half the sum of the two rates
must always be greater than the lower of the two rates. That mecans
that. India is giving more relief than is required to carry out the in-
tentions of the original scheme which is to give relief from the lower
of the two rates and not from half the sum of the two rates.. T.am not
too, confident that I have succeeded in making this clear to the House.

Diwan Bahadur A. Ramsswami Mudaliar (Madias City : Non-
Muhn;madm ‘Urban) : Will the Honourable Member wuse *‘ x°’ and
uyn AT S ) ’

B
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. The Honourable 8ir James Grigg: Yes, I #hall dp go. Let th
Brituh rate be “x '’ and Indianoggbe ““y”. Great B:itsin alwajr:
eontracts tb give relief wmounting to x|8. The present Indian Income-
tax provides that there shall be given as templimentary relief either
y-xj2 or y|2 whichever is less. For our present purpose y|2
is always less. Therefore, the total relief given by.both countries is :

’%!. and ‘—-}1 must be greater than the lower of the two rates.

, The only other thing I wish to add is that this flaw in the drafting of
the Indian Income-tax Act was brought to light as a consequencs
of the w»eduction of .the British standard rate. The amount that it
‘means to the revenue of India is about eight lakhs, and clearly
eight lakhs is a sum which one cannot forego in the present circum-
stances. It is, as I said at the start, only our intention to remedy the
existing flaw. It is not & Bill of pains and penalties. 'We merely provide
that doubly taxed coneerns shall in no circumstances pay less than if they
wers]z entirely operating in India and entirely subject to the Indian fiscal
machine. :

Sir, that is all that T have got to say. If any other questions arise
4 pM. I will do my best to deal with them at a later stage,
but I think I have sufficiently explained the general purpose of the Bill.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Motion
moved : ‘

" 4¢ That the Bill further to amend the Indian Income-tax Act, 1982, for a certain
purpose, bo teken into comsideratiom.’’

Sir Oowasji Jehangir (Bombay City : Non-Muhammadan Urban) ¢
May 1 ask the Honourable Member just one question ¢ He referred to
individuals. I take it from him that this change in the Act will in practies
not affect individuals at all. '

The Honourable 8ir Jameés Grigg : No, Sir ; I said it would affect
very few individuals and I cannot say with certainty that there will be
1o individuals whom it will affect, because, I believe, there is a certain
range of individual incomes in India at the very top of the scale,—I thitik
incomes above 20 lakhs a year, which I imaginc are pretty rare—which
might be affected by the Bill. !

8ir Cowasji Jehangir : But the income-tax on incomes of 20 lakhs
.& year is higher in England today than it is in India.

"“THe Homoursble Sir James Origg : My information is to the son-
trary, that in the case of individual incomes of more than 20 lakhs, the
Tndian income:tax is at present higher than the English income-tax aftér
the recent reduction of the standard rate.

8ir Cowasji Jehangir : Including the super-tax ?

The Honourable 8ir James Grigg : Yes, Sir.

Mr. F. E, James (Madras : European) : Sir, this is an qxtremgly
‘sfmple Bill whith the Honourable the Fiinance Memnber has explained with
.¢ommendable clarity ! As far as T understand it the position is this : thit
‘fiow that in certain cases the rate in the United Kingdom is less than the
¥dte in India owing to the reeentt reduetion of the tax in the United King-
doth, & person or company in such cases may actually, on obtaining reHét
in India unde# this provision, pay at a rate which is less than the highest
“#ite in either country. I understand also that Government claim tHat

I1.330LAD b
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while section 49 in the Income-tax Act as it stands safeguards a person
against having to pay at a rate greater than the highest rate in either
country, it was never intended that he should have such relief at any time
as would enable him to pay at a rate lower than the highest in either
country.

The Honourable 8ir James QGrigg : I might interrupt the Honour-
able Member for a minute, only because his use of the words ‘‘ highest
rate '’ is a little ambiguous. The highest rate in Great Britain and in
England is 10 or 11 annas in the rupee. If he substitutes for ‘‘ highest
rate ’’, ‘‘ the higher of the two rates ’’, then his statement is correct.
I imagine that is what he means. '

Mr. F. B James : I accept the correction ; it is not only more
accurate but it is better grammer. In other words, a person who has ob-
tained refunds both in the United Kingdom and in India should not, in
the view of Government, be placed in a better position than the person
who is being taxed singly at the higher rate. I gather that is the position.
Now, Sir, the Honourable the Finance Member did not explain one matter
which I cannot but help bringing to his notice. His explanation is that
this position has been arrived at since 1st April this year on account of the
fact that the finances of the British Government have been so well-managed
in recent years that they are able to reduce their income-tax rates. Now,
the Honourable the Finance Member was very careful to conceal this very
important fact, that had it not been for the surcharge on income-tax in
this eountry, even today these rates would not have heen higher than the
rates in the United Kingdom. And although on prineiple we cannot object
to this particular Bill, we should not be human nor should we be con-
sistent with the policy we have laid down in Budget Session after Budget
Session, if we did not take this opportunity of calling the attention of the
Finance Member to the nrgent necessity of doing away with the surcharges
altogether. T hesitate, since this morning certain questions passed between
the Finance Member and my Honourable friend, Mr. Neogy, to quote his
predecessor in office ; but, I am constrained to call his attention to a
paragraph in his speech on {he Bundget on the 27th February, 1934.

The Honcurable Bir James Grigg : T have read it.

Mr. F. E. James : I have no doubt my Honourable friend has read
it, but it contains several hundred paragraphs, and perhaps it would be
better to draw his attention to this particular paragraph onee more :

‘¢ In our proposals we are providing fairly for all the needs that can be foreseen.

We seem to have touched the bottom, and if the tendencies which have recently been
apparent continue, there is a good hope *’

—and I would ask the Finance Member to mark these words—

‘¢ thnt therc will be a margin next year large enough not only for the restoration
of the cuts in pay but for the relaxation of other burdens.’’

T think T shall be receiving the support of every section of the House
when I say that our interpretation of the meaning of the words ¢ relaxa-
tion of other burdens '’ is, first, the removal of the surcharges on income-
tax, and second, the removal of the surcharges on customs duties. I am
‘not asking my Honourable friend to anticipate his Budget Speech of next
year, but T am asking him to remember that if we accept with good grace
this Bill which means that companies will not be entitled to refunds on the
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scale which they hoped to be entitled to this year, we do so in the hope
that next year he will be able to take some step towards the realisation of
the hope which was expressed by his predecessor. ‘

I will make only one other observation to strengthen my point. He
-has spoken in his speeeh of an error in drafting clause 49 of the Income-
tax Act. I am not quite so sure as to whether it was really an error in
drafting. At the time when the clause was put in the Act and at the time
the clause was drafted, not only was there never in the contemplation of
anyone that the rates of income-tax in this country would, in any instance,.
be greater than the rates of income-tax in the United Kingdom, but there:
was mild surprise expressed by a commentator on the Act, in those days,
that the rate in India was actually a little more than half the rate in
the United Kingdom ! Therefore, I suggest, that this clause was not draft-
ed badly, but was simply drafted on the assumption that we should never
have to pay in this country at a rate of income-tax which the inhabitants
of the United Kingdom have to bear. However, Sir, now that I have
‘‘ said my piece ’’ and I have called the attention of the Finance Member
to the real cause of this Bill, which is the imposition of the surcharges,.
I hope he will do everything he can, at the time of the next Budget, te-
bring in a popular measure including the abolition of the surcharge on
income-tax, the restoration of the cuts, and a reduction of the surcharges.
on revenue duties, which, I know, is an object which he has greatly at

heart. AW

8ir Cowasji Jehangir : Sir, T should like to congratulate Mr. James
and the Members of the European Group on the way they have received
this Bill and supported it, for it is a well-known faet that this Bill affects
European firms much more than it affects Indian firms. I will go so far
as to say that most probably it affects 99 per cent of English firms and
one per cent. of Indian firms, And although to them an eight lakhs in-
crease may be a trifling amount (Mr. F. E. James : *‘ No, no.”’), we still
congratulate them on the way they have received this Bill. But it does
make one reflect when Government find it necessary to introduce a Bill
due to the income-tax in this country being higher than the income-tax in
England, even if it be for one single class of persons or companies. What
have we come to ¢ We, a poor country like India, with teeming millions
of people who are said to be half-fed, we today are paying a higher income- °
tax than the richest country in the world. That ir a point on which Gov-
ernment should also refleet, and since the Honourable the Finance Member
comes fresh from the richest country in the world, perhaps he will help us
in trying to convey to his countrymen in England a eorrect appreciation
of the way in which we are taxed. I have been told in Bngland, over and
over again, that India is taxed very lightly so far as income-tax is concern-
ed as compared to England. I do not know how often we were told during
the last four or five years how lucky we were as compared to England.
May I ask the Finance Member when he sends his confidential communica-
tions to his Government of which he is a servant, to convey to them the glad
news that England is today paying less income.tax on companies than
India is, and correct the impression in the mind: of many well-informed
Englishmen that we are very lightly taxed ; and, may I echo the hope
expressed hy Mr. James that a time may come and that too very soon
when the example set by the Chancellor of the Exchequer in England will
be followed by our Indian Government with the approval of the Secretary
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of State, and that he will be able to announce very soon a little less burden
on the suffering millions of this country ; and may I ask him to remember
#hat today, people who earn only Re. 843 a month are paying income-tax
which they have not dane for years and years. It is time that those people got
& substantial relief awd the first thing that the Government of India ought
to do should be to give relief to the lower middle olasses whom they have
taxed—I will not say mercilessly, but mest unexpectedly—at a time of
depression and at a time when they feel the depression more than anybody
else.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, I have been at pains to understand the meaning
of the two simple clauses in this Bill, and, T think, I am now in a position
1o do so after the explanation given by the Honourable the Finance Member,
I dare say, I have not got the same Facility, as my friend has got, but I
felt the need of a blackboard and chalk just as much as my friend did. I
have tried to find out a formula. In the British Finance Act of 1920, it

ois said that the rate at which the relief is to be given shall be one-half of
the appropriate rate of the United Kingdom tax. Suppose the appro-
riate rate is ‘‘ U "’-—I shall put U for the United Kingdom and ‘‘ I’ for
ndian income-tax. He is then entitled to have relief only to half that
amount, that is U|2 : if he comes to India, then he can get relief equal to
““ 1" minus U|2. That is the existing Act. But the amendment proposed
is this : he will get relief equivalent to half divided by U, that is, half the
United Kingdom rate. '

|At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

. But there is a case which I hope he will remember : he has assmaed
-all the time that the Indian rate is greater than the United Kingdom rate.
What will happen if the Indian rate becomes less than the United Kingdom
rate ! Then the rebate to be given becomes minus, that is, something will
bave to be refunded—the equivalent of ‘‘ I’’ minus U[2 : and if ‘““'I "’ is
less than UJ2, then, instead of giving them rebate, you will have to take
.some more money from them. Instead of assistance, you will have to
fine the assessee.

i The Honourable Sir James Grigg : Sir, may I at once correot a mis-
‘wpprehension whieh appeared in the, shall I say, faintly aeid remarks of
Bir Cowasji Jehangir ¢ He referred to the Government of which I am
‘w servant. As regards that, he seemed to be under the misapprehension
that I am still a servant of the English Government. I am not. I am a
-gervant of the Indian Government.

*  8ir Cowasji Jehangir : No ; the constitutional position is otherwise.

The Honourable Bir James Grigg : That is irrelevant : I am & gervamt
of the Governmewt of India and not of the English Government ; and, 0
Tong as 1 am here, I shall continue to serve the Government of India amd
not the Govermment of the United Kingdom. (Cheers.) The rest of his
remarks on the terrible weight of taxation in India I ean more appro-
&rhtely deal with witen I eome to the remarks of mry Honourable friend,
Mr. James ; and, may I at once express my gratitude to Mr. James for
‘fhie spirit in which he has aecepted thie extremely unplemsant piece of
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legislation, because as Sir Cowasji Jehangir has pointed out, practicuily
the ‘whole of the damage of this proposed legislation will fall on English
concerns operating in India ¢ When he went on to refer to-my predecessor
and referred to the little contretemps which occurred this morning, he
gave me an opportunity to clear up a little the position which I may have
in some doubt this morning in my interchanges with Mr. Neogy. As far
as the opinions of my predecessor are concerned, I regard myself as
fully at liberty to differ from him. As far as he gave pledges, subject
to the exception of the slight slip up for which I apologised this morn-
ing, I regard myself as bound by them.

'Mr. K..0. Neogy (Dacca Division : Non-Muhammadan Rural) : Do
T understand my Honourable friend to say that he sticks to the opinions
expressed by his predecessor ?

“The Honourable 8ir James Grigg : No, no, I stick to my own opinions,
So far as the pledges of my predecessor are concerned errors and omissions
excepted, I intend fully to carry them out. Mr, James read the conclud-
ng paragraph of my predecessor’s last Budget speech in which he expressed
certain opinions. I am not yet in a position to say whether I agree with
those opinions. His may be an optlmlstlc forecast as to the condition of
Indian finances, which T am not vet in a position either to deny or to
affirm, but either in that same Budget speech or in a previous one, my
ptedeeessor gave the most categorical pledge, which was that when sufﬁ-
cient money was available, the surplus should be devoted first to the
restoration of the pay, and secondly to the removal of the surcharge on
income-tax. Now, that is quite a categorical pledge. It may be a very
cembarrassing one as time goes on, but I regard myself as being bound by
his pledge, but, as I have said already, not by his opinions.

8ir Cowasji Jehangir : Sir, I want to make a personal c¢xplanation.
1 said that the Uonourable the Finance Member was a servant
of the British Government. Constitutionally he is a servant of the British
Government, just as much as every Honourable Member on the Opposite
Benches is. Constitutionally he is not responsible to this House ; he is
responsible to the Secretary of State, who is responsible to Parlianent.
We all trust and hope that when they are on the Government Benches,
they will serve India just as much as the Secretary of State will, but that
does not change the constitutional position that my friend is not a servant
of India, he is a servant of the British Government and a servant of Parlia-
ment, and he is only responsible to them.

Mr. F. E. James : Why split hairs ?

Mr. President (The Honourable Sir Shanmukham Chetty; : The
question is

¢¢ That the Bill further to amend the Indian Income-tax Act, 1922, for a certain
purpose, be taken into consideration.’’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Bir James Qrigg : Sir. I beg to move :

‘¢ That the Bill be passed.’’
L830LAD 1
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[Sir James Grigg.]
After the illuminating discussion we have just had, I do not think it
is necessary for me to go into any further technical details.

As regards what Sir Cowasji has just said, I am quitec content tc
leave him to his disquisition on the constitutional position. I merely re-
peat that so long as I am a Member of the Government of India, I am a
servant of India, and not of the British Government,

Mr. K. C. Neogy : May I point out to my Honourable friend that he
has contradicted only one portion of my friend, Sir Cowasji’s statenient
that he is a servant of the British Government. But what he stated in
addition ‘to that, I think, was a very serious allegation, and that is, that
he was in confidential communication with that Government.

The Honourable 8ir James Grigg : That allegation does not secem to
be worth denying. '

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : '

‘¢ That the Bill further to amend the Indian Income-tax Act, 1922, for : certain
purpose, be passed.’’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 21st August, 1934.
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